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LEG ISLATIV:E ASSEMBLY. 
Friday, 3rd Febr'UlJry, 1939. 

. " 
The Assembly met in the ASB&mbly Chaqlber of the Council House ill 

New Delhi, at Eleven of ~ ~, ,~ tp,e ~ J . . 0' ,the, ,Nh!th SessiOn 
of the Fifth Legislative Assembly, pursuant to Section 6B-:b (2) of the 
OMertnilenil 01. India Ao~, as set out in, the N.\n\h Sehel;iulf'>, to the yov-
ernment bf India Act, 1985, Mr. President (The Honourable Sir Abdur 
Rahim, X.C.B.I.) was in the Chair. 

MEMBERS SWOUN. 

Sir Syed RaUl Ali, C.B.E., M.L.A. (Cities of the United Provinnes: 
Muhammadan Urban); 

Shams-ul-Ulema KnnlRluddin Ahmed, M.L.A. (Nominated Non-
Official) ; 

Mr. 1... C. Buss, M.I,.A. (Ndminated Noil-Official): 

Mr. Gurunath Venkatesh Bewool:, C.I.E., M.L.A., (Director Ge?eral. 
Posts and Telegraphs); 

MI'. Noel James Houghton, C.S.I., C.I.E., M.L.A. (Government of 
India: Nominated Official); 

MI'. Stanley Paul Chambers, M.L.A. (Government of rttdin.: Nominated 
Official); and 

Mr. Cecil J~  Wingate Lillie, M.L.A. (Government of India: Nomi-
nated Official). 

RTARRED QUESTIONS AND ANSWERS'. 

(a) ORAL ANSWERS. 

LEVY OF A POU,-TAX ON FOREIGNERS I~ FRENCH INDIA. 

~. ,*Xr. T.  S, AvinashJliDgam . ~ A  Will the Secretary for External 
A«Rlrs state: .  , . 

(a) wheth.lr the Government of French india have levied a poll-tax 
of ten rupees on all-foreigners in French India includin .... 
British Indians;' ., 

(  1  ) A 
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(b) whet.\,e: it r.ffects mainly British Indians, because' of the nume. 
rous number of British Indians in the French conceasionl: 

(0) hot", IQany I~ ~ ~ ~~ . ,~ by this tax; lind 
(d) whstntlr Government have taken ~i ~o  i ,~R  e.tld, 
., if so, what? ... ,', ".:1' ,r. 

. ~,  ...• ,. ~ . . 

. SIr Aubrey •• tcalt.:{a),(b). (c), l\nd (d). The Government of India 
understand thut the Government of the Fr.ench Settlements in India had 
proJJosed to levy a poll. tax upon all foreigners resident in those Settlements. 
The latest information is. however, to the effect that the imposition of thili 
~  h8s been postponed. 

Ill. T. S. AviD .... l1tn.1Dl 0Jaettlar: May I know whether, pending the 
pOlltponement. the Government of India I1re Ilddre88ing that Government 
pointing out that. such a poll.t,ax is hound to work hRrdship on British 
1ndians resident there? 

sp .. ~ ., ~.  It would o~ he proper for me to explain exactly 
wbot '"'tim); \'\'R!' takt'll. , ~  I think I (·8l.' 8uy that the action whi('h the 
Government of Tndia. did take coritribl)ted towards the Tesult. ' 

.,. 8.. ~~  May I know whether o ~ m . have my informa· 
tion Ill! to the perlM fo), whi(·h thE' I ,,~, of thifltA!I:, hAil heEln postponed? 

Sir Aubn, Metcalfe: W~  obviousl,v ennnot have' uny info),1l1l1tion ahout 
t hilt,. ht'C/lIII'Il' it fle!,t'IHIR upon thE' Frt'nc:h Government. 

Ill. Lalch&Dd ]lavalral: :\ray I know if Auc'h • ,t,RX Wl\S {'Vt'l' \pviecl 
I.efort' in the Frf'IWh territory? . 

Sir Aubrey •• ~  Not so fur us, I IlUl aware. 

Mr. Wlch&D4 .a"alrat: Will the Government of India be conslllt,ed 
'lguin if thiN tux is proposed to he levied ugnin? 

Sir .ubreJ' ~. .  It is Jlllt usual for one Government to eOl18ult. 
1I11other Oover1'III\'pnt regllrding their legillliltion. 

Kr. T. S. AviDllhUlDgam Ohettiar: May I know when Government 
.,·xped to know the finll\ flecision in this matter? 

Sir Aubrey .eteal!.: \\'e obviousiy' Cllllnot expec.t t,o know nnyt.hing. 
lIf'cuuse it, depends IIron thf' Freneh HoYermnent, lind not, upon tht' Gov-
'f·rnmE'nt of India. 

RAILWAY REVENUER. 

2. *Kr. '1'. S. AvtDaahUtD.am Obetttar: Will the o o ~ M m~  

for Railways state: 

(8) the lAtest figures for the receipt of Railway  Revenue8; 

(b) ",hethE'I' th{1 fal1 in t.he Customs revenues has afifecte.i the 'R"il-
wa.y revenues, RntI if 80, to wha.t extent; and 
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(c) whether a dt'ficit is ~ d for th'e year, and jf so, what is 
the extent of the deficit expected? 

ftt JIOaoaRlII. SIr ftoiDu lite .. : (8), {b)Rnd ('). I shaH be 
present,jng to the Honse, in thtl neRr future, the revised estimates of raU· 
wuy revenue und expenditure for 1988·89, and I would request the Hon· 
<lulRble Member to "wait my . I~m  on that occasion,· 

•••.• "',amant: ~  I know whether the Honourable Member'. 
lIttention has beeu drawn to a statement which hal appeared this morning 
"Bllying tlu,t the J'llilwa,V receipts are better to the extent of at crores? 
l\[ay I know whether that statement WIlS- iS8uedwith the authority of t,be 
Hnilway Bonrd or t.hE' Government? 

The Honourable Sir Tbom&l It.wan: No, Sir. My attention has Dot 
heen dl'lI\\'l1 to S1I('h II ;;tIlWllIent; but if it represented ,the truth. no one 
wonld he hnppif'r than myself. 

Seth GOVtnd Du: Is it II Ilwl Ihnt there has been some increment· in 
1 hl' l'IIilwny revenues? 

The Honour&ble Sir 'I'IIoID.u Stewart: I would request the Honoumble 
!\1l'lIIher to nWllit II~. Budget RtlltE'ment . 

.. ' 
REPORT Of TRF. COJJMl'l'T8B ON XB bGDJBfL 

3 •• JIr. '1'. S. A1'blub1Unpm Ohettlll: Will the Honourable the 
lfuihnlY ;\fember state: 

(II) wllt'thel' he hUR received the report Qf the committee 8upointOO 
to go into the matter of the XB engines; 

(u) wilethf,r Government have contidered the report; and 

(el whetlwr the report will be published? 

The Honourable Sir'l'bOm&l St.wart: (1\) No. 

(b) Does not urise. 

(e) J would refe)' thl' HOllournble Member to the reply given to hili 
t)IIPstion No. 151'iO on the 29th November, 1988. 

lIr. T. S. AvtnUhllinp,ln OlMtti&r: May I know when , ~- t·xpecl to 
rel'pi vt' t,he report:) 

The Honourable Sir Thom .. ··Stew.art: T can give no estimnte of the 
t.ime within which it ",ill he received. 

Mr. T. S. Avtn&IllI1lQgam. Ohett1ar: May T know WhethlU'. pending the 
final report.. the Cnmmittpt' hllve )'cc'ommendec1 ony measure!; to be t,llken? 

The Honourable Sir Thomu Stewart: No, Air. 

lIr. Lalchand lfav&lrai: Mu,v lImo\\' whether. pending this J ~  01' 
}l1'Heling I he inquiry. theAe XR engines havE' Atop}Jed working? 

A. 2 
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The HOnour&ble Sir o~ Stewir\: I have suid on several o I ~io , 

on t,he floor of this HousE' that XB engines are still working. 

Mr. Lalchud Ifavalral: In view of tl1e fllot "hat ,.0 mailY uccri8nW l\rd 
happening un thl:! i ~ , lIlay I ~ o  why they have not bet:n stopped? 

111'. K • .Ahmed: In view of the fset that there is u. recrude'Scence ot 
these nccidents for some reason or ot.her best known to the :H0Ilourap)t' 
Member. '80 that the lives of ,the' travelling public and on,be -"M:embetr1 of 
the Legislature ooming hete to attend meetings of the Legtslabure are not 
sllfe,do Govenlltlent. propose to.eek to find out ways Rnd means of bring-
ing safet.v ' to t,he passenger public a.nd thereby I·etrtove the grievances of" 
the travelling public? 

111'. PNIl_t (The Honourable Sir Abdul' BahiIn): This is too gent'l'ul 
u. ,questioll. It. lIlo.:>' be ditwussed on l\ proper occnsion. 

JIr. S •• 'yamurti: May I know whllt the reasons I\re for thedelll.,Y in-
t.he submission of this report? 

The Honourable Sir Thomu St.ewart: The reasons ure certninh' not, 
witJtin m~ ('(mttol. I cnntlot inform the-Honournble .Memht;!l', . '. 

Kr. K. Ahmed: Do Government propose to expedite the lIIutter of thill 
report 8S early 88 llOBsib1e--bec&ustl the' lives. of the people are not safe. 
while ~  are sitting tight i o ~ ~ ~  o ~ ~  ,the ~  .iII? Will 
they find out whether the people who are called Jo ~ . ..-e at the, 
bottom of the thing, or ill it the Government servants, who are dismissed, 

i ~ advantage of the ~ io  

111'. PrelldeDt ~  Honourahle Sir Abdul' Rahim): Thnt i" n smull 
~ . 

EXPULSION OF Two INDIAN JOtTB.NA.LI8'1'8 ·'BOll hA100E. 

i. ·Sardar .&Dlal Singh: Will the Foreign Secretary 'Please state:, 
(1\) whether it is a fact that Menrs. Rabadi and Gandhi. the Indian· 

journulists. were expelled from France in Deoember last; 
(h) whether Government have mad5' any representation to Hi!. 

Majesty's Government regarding this affair; 

(c) whether His Majesty's Government. took any action thereon 
and with what results; and 

(-,n whether the ban against the entry of these Indi8njournalilits 
st.ill e)..;sts, or whether it hAS sincEI been removed? 

Sir Aubrey KetcaUe: (a), (b), (c) and (d)', %e Government of 
Indin huve 110 information. His Majesty's Government hnve heen 
nddressed in the matter and their reply ~  awaited. 

Sardar JlaDgal Singh: When did the Govemment of India ask -for 
the informntion? 
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IIr A1IbrtJ Jletcalfe: Im.m di ~  atter that incident happened, and 
'1 regret to say that, so far, I have not received any information which 
'We are at liberty to publish. 

. 'ardar JCaDpl S1QP.: HtLve ,the Government of India not Bout 
-reminders ? 

Itr .&ubrey •• t.,: I have sent. several telegrams and letters 
-during the last few days, but I regret to say that no final reply has ye\ 
been received . 

• r. •. S. .Aney: The Honourable Member has said that he hOI!! 
Dot received inforllJlI,tion which he is at liberty to publish. DoeR he 
mean thut. he hus received some information, but he is not at liberty 
to publish: 

Sir Aubrey Metcalfe: I have not said ihat i have received an;y in-
formation: I have s!lid that I have received no information which 1 am 
:at liberty til publish. 

JIr .•. 8. AIl.Y: Tha.t iJ.;, tbe Honourable Member hos received 
BOrne infanuuiioo which be is not entitled to publish. Is that the 
meaning: 

Sir 41Ibrey X.\oalIe: That is Bn inference which the Honourllble 
Member eUIl draw if he wishes. 

Mr. LIlcbaad •• .,.lral: How lang ago wos that? 

Sir Aubrey .etcalfe: In December last. 

Ill ••• '1'hlrwDal. :a&o: Did the Government. of 
llction on their own initiativ., or ai the instanee of 
·ernment. ? . 

India take 
a ProYineiM 

the 
GoY-

Sir Au_q •• tcalf.: 1 took it. partly on questions ask(·d in thil!! 
House. 

Jlau1aDa Zafar All JDaaD: Do Government contemplate sending any 
"minders to tIl(' }t'reneh Government? 

Iir A_., •• '-He: Certainly, through His Majesty's Gqvenlment.. 
AVYALUR TBAJ;N DISASTER ON THE SoUTH INDUN R.u,W,AY. 

5. ·1Ir. '1'. B. A ... )alb .. Glleltlar: Will the Honourable the RRil-
'Way Member .tate: 

(II) whether he hllil received the report of the tlllquil";\' committee 
:ippointed for the purpose of enquiring into the. AY.):8lur 
disaster on the South Indian Railway; 

(b) if so.. what are their tindjnge; 
(c) whether Government have oonside&'edthe report and come to 

any conclusion in the matter; and 
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(d) whether compensation has been paid to the .notim.: if 10, toO 
how many, and what is the total amount of oomDlmsation 
t)aid? r-'" 

The Honourable lir Tbo_ ~ .  (a) I would J'ef81 the .Honour-
able Member to the reply given to pal'ts (a) and (b) of his starred' ,ueatiOD 
No. 1902 On the 7t.h December, 1988. 

J 

If the. o ~ Member is ~ i  to ,the q.agiateriaJ euquiry 
~  the DistrICt Maglstrates of .rrricninopol.y and: Madura. their report. 
IS, J understanrl, under the consideration of the Madras Government. 

(b) In view of the reply to part (0) above, Government Ilre not i. 
• position to ata·te the findings. 

(<-) DOf'!< not Ari!<e. 

(Il) ~o . 

.,. T. I. AvlDubillqam (Jbettiar: Mav I know whethpr that 
answer "-nl! not ths.t the report hao not yet "been submittE'o? 

The Honourable lir 'rhomu ~  No, Sil·. The reply WIlR : 

"(a) IIlId (bi. No C()Jflmittee was .PPOIDted to report 011 the accident. I would, 
.howe,·e.·, refer thf' HOllOUrabl., MAinbel' to the reply I gave to Shrimati Radba Rai 
Subhafayllu's stlll'l'ed question No. 1359 011 the 2bt NDvember, 1938. 

«') I would ~  refer t.he HOllourable Member to the reply I gave to part (e) 
of ~ . SB m ~ Rtarred quelltion No. 1209 (·n the 10th No.ember 1_;" ... 

Mr. T. I. Avtn .... fJlqUll OheW&r: In view of the fact thut large 
nUDlut-rs of people died In i ~ accident &Ild 8 larger nuanber were in-
jured, may I know what steps the Government of India hUlIe taken to 
inqui"l' into tht' I'ause Rnll the reSBOIl of this IIl'llident? . 
The BCIIlouabie Ilr 'JIIDmu IReWltt: Sir, the Government of Iudi:, 

do not. accept &tty I'espoDlibiIity fat' this accident.. 

Mr. It. 8aDthanam: May I know why Government have not circu-
larized the Members of this Assembly the report. of the Senior Govern-
ment Inspector who inquired into this accident just I1S ~  have circu-
larized the report on the H8IZaribagh accident.? 

The BOD01Irable lir TllOmaa Btewan: I informed the Honourable 
Membe.' himself ill reply to one of his questions 'that in the normul 
(lourse of evenf18 the report of tbe Govemment Injpet\tOl' of RaJlwIlY!! on 
thnt nccident would be printed up und published. 

Prof. •• G. B.aIlp: May I know why is it that the Government of 
Indin did not try to get 8 eopy of· the report. Bubmitted by ~ i i ~ 

Magistrnte of Trichinopoly. 01' if Government have got that report, what 
action they have tllken? 

Tbe JroDourable Sir 'tJaomll 8MWan: The magisterial i i ~  wsa. 
in!!tituted bv the Government of Madras, and I think it would be whollJ 
improper ~ endeavour to nnticipate what might he the findings or the 
recommendations of the Government 6f Madras nfter due considerlttioD: 
of the report.. 
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Ill. T. S. A ... p' ..... CJblWar: May I know whether the quea-
tion of compensation to the &i,lffel'ers is still pending, 01' huve they eOllle 
to the final conclusion that 110 compensation would he IJayabIe? 

fte •• 1U'&bll Sir ftomu Stewart.: I have ulread\' informed the 
House that, from the report submitted by the Senior Government Ins-
pector, it would appenr that no responsibilit,Y for dumage lies 011 the 
Govemment of India. 

Mr. '1'. S. A9fnMbtU",am Ohettlar: Have the Government of India 
received lilly m i ~ or cluims for ('ompeu!';ution '! 

The BODOUrable Sir 'l'homU Stewart: I would require notice of that. 

Prof. •• G. Banta: H live the (-iovernment of' India 88cert.uined 
from the Govcillnumt of M d ~ what conclusions, it has arrived at on 
the report thut was submitted? 

fte .onoun.ble Sir ftDmu It ..... ad: 1 have stated thllt my under-
!;tanding il! thni the Government of Mildl'us art' ",till o i i ~ the I't'-
port of their magisterial officers. 

*r. K. liIimUlatt'm: Have the Government of India cODle to tile 
final conclusion thnt they would not appoint /I public inquiry into this 
accident? 

The Bonoura.ble SIr '1'Ilom.. stewart: So far 111'1 the· evidence befol'l> 
u:,; indicnt<-R, we eHn see at flresent 110 rellson for II puhlic inqniry. 

lit. X. S&JaUl&Da.m.: Mil,}' 1 know if the GoVel1lUlent of Indil.l huve 
decided t1mt, t,he:v would not accept the recommendation of the Central 
Ad i o ~  Committee for i I,~  that, in every such ~  there should 
~ II public inquiry? 

'I'be Honourable Sir ThomAi at.watt: T shoulcl require 1I0tice of 
that. 

1Ir. ~ .avalral: With reference to, the UD!nver to purt (d), 
m?-y I know whether the terms. of reference t.o the magisterial offil'er ('on-
t.alnPo t.he t.erms of reference with regard to ~ compemmtion "Iso? 

The B ~  Sir ii'hom .. stew&n.: Sir. I aih not responsihie for 
the is,o;lItl of the terms of refer£'l)ce to the D1ngi8terial offi('E'r. 

Kr. S. 8&tyamurti: Can the Honourable Member give Rom ~ indi-
cation to the House Ill! to the ren80ns on whidl the\' hllve come to t.he 
conchll'lio!,! that no different inquiry is ealled for? ' 

fte BoaCMir&b16 8tt ftomu l&8w&rt.: I have· alre$dy mlllounced Oil 
the floor of the House the substonee of the report of the Senior OOVt'l'II-
ment Inspector. 
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,'EnUL."UON OF AN lNDlU 8'rVDB"f .... ~ . ',,' 

E. ·Mr. ~  QalfJUD: Will the l<'oreign Secretary please state: 

(a) whether Imtiaz Ali Khan of Kamal, Ii 8tudent of the ,Ecole 
Hautea Etuctes I m~~ ~  was sUDl""arily expelled from 
,FrBDL'e; "  ' 

t b) tl.e reason for such expulsion; and 
(c) the steps taken by the Government of India,  direct or through 

the British Foreign Office, to have the said order annulled; 
and, if Blty step. were taken, with ~  effect? 

Sir Aubrey .etcalfe: (It) to (c). 'l'he Goverument of Indiu huve 
no information. Enquiriel! have ~  mllde o ~ His M ~  Uov-
ernment eOllcernillg the Dlatter lind t.heir reply IS awaited. " 

JIJ. ~ I  QtfJum: Have the Goverument of Indin not. come'iieros8 
t.he news  published in various newspapers about the ellpulBioD of this 
student? 

Sir Aubrey Me\caIf.: Certainly; but I, dare Bay the Honourable 
:\Iembel' himself hUB also ~o  across t.hat. I am asked fol' official infQrlllll-
tion which I have not got. 

Mr. Abdul C)alJum: Is it or is it Dot a fact tl1at ~  ~ 

gentleman hOB been expelled? An enquiry is Ii sub!lequen"i thing, llut 
do the Govennnent of India admit the fact of his expulsion? 

Sir Aubrey •• tcaI.te: Tbe Goverwnellt of India have no 'Officinl in-
fOl'llllttion on the mHtter at all,. 

Mr. AbdUl QWum: What is the method whereby the Government 
of India usualh l:ome to know about the treatment' m~ d out to Indians 
in various parts of the world? What is the l'gency whereby the ,Govern-
ment of India get this informa,tion? 

~ 41lbnJ •• tCltUt: We m&\kfl, i i~  ~ Hi!l Majesty's 
Government Rnd until we receive that information, we hove no official 
information to place before the 'House. 

Mr. M. S. AD.,.: Who takes the initiative in this mattei-,-the 
Government of Indin or His M n.jesty 's Government? 

S", ~  .etc..,.: The o mm~  of ~ i  o ~. 

Mr. 'II. S. ADey: M ~  I ask whether the Government of India have 
t.aken the initiative in this matter tp get the information with regRrd to 
the c:¥puision of i~ pnrticular Rtud'ent? "  ; 

-
Sir AUbrey •• tcaUeo: Certainly. 

Mr. A d~ .... : 18 it not 8 fact that tiIle lIi'itilh Consular autho-
i i ~ ~ instructions to inform the Government of India when' such 
occasions arise? 
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8Jr Aubrey JlltoaUe: No. uut direct. The inquiries. are 1l18.de in 
the ca8e of }o'rench incident" of thiN kind through the ForelgD Office from 
the Consulllr of i m ,i ~ I i i ~ (·oneerned. 

Mr. AbdUl Qliyum: Will the <iovernment of India. request the 
Foreign Offiee that in futllre British Consular rel're8entata-ve8 or the re-
lJJfesentativeK of the l"oreign Otlhle· should immedilltely inform the .Govern-
(Hent (If Indio when ~ i lIlI I~io  ormes? 

Sir Aubrey lIetealfe: J hurdl,\" think thllt could·. lIe. done. hecaURe 
t,he importance of the i id ~  would va.ry very Jlllloh In. dd ~B  ca8es. 

KaulaDa Zafar Ali Dan: How is it that only Indiana are expelled 
from :Frunr'e, and 110 Englishmlln '! 

Sir Aubrey JllHalIe: The llDswel' to that. is not within the ~ o
led·ge of the novernment of Tnelia. 

KaUl&D& Zalar Ali DaD: The OOVtlrnment of India must posRess 
~ d  of such f/tots. 

1Ir. ~I  (The HOllouruhle Sir Abdur Rahim): That may be the 
Honourable MelUber's opinion. 

, 
Dr. Sli Zlauddtn Ahmad: Is it not II fact thllt the High Commi"sioner 

for India hall got a specitll Department to look after the welfare of the 
Tndian students and did thnt Delllll'tment IIlRke /lny inquiry in this 
l'articlliar matter? 

, 
Ilr Aqbrey . ~  As flu' u" I know .. the High Cornrnisl<ioner in 

London is not o ~ d with I ndians "broad. 

INVESTIGATION REHARI>IN(l THE J o ~T OJ!' DRAINAGE OF CERTAIN PLACES IN 

ASS.Ul A i~ BlDNQ4L 

.,. *1Ir. BroJendta _aM,... ·Ohawlhury: Will the HOllQur.able the 
Hailway Member please state whether any investigation haa been d~ 

or, is proposed to be made, I'egurding the effect on drainage of the loW 
lying countr.V comprising of parts of Mymensingh. Sylhet and Tripura 
diatri('ts lying lip the George Bridge over the river Meghna at Bah-ale and 
"8S to the extent the bridge is responsible for the acculDulation of water in 
that part of the oountry, even late ·in the mon*h of November and early 
December, n,ever experienced hefore? If 80, what are the results of the 
:investigation? 

.'I'JI.t Bonourallk &if ftom&I .'e.-n: No investigaiion .hfti' been 
made since the bridge \\·a ... constructed, but before this tJle whole: ques-
tion of the waterway neCl:'ssary WIIR ('onsidered bv the Provincial Gov-
ernment who accepted thp i . ~  proPO$llI. No· furt,her illVestigation 
by the Qovemment <?f Inrlia i ... contemplated. 

IIr. Brojendra .arayuOhaudlnuy: In view of the water-logging in the 
very first year after the opening of the bridge. do Dot the Govemment of 
India think it necessary thnt. an investigation should be made? Would t.he 
Government of Indin he RntiRfied with the PARi; est.imatell.<IIJ' n2'ainst. IIII ~.  

facts? 
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'lilt lIGIlourable 8Ir 'ftIoaDu Ste.an: 1 do lIot think H il!l m R ~  to 
order an inquiry in re!'lpect of one iROlat·ed phenomenon. 

JIr. Brolendra XaraJan OhaudhlU)': Will the HUlloural>lc ~I m  ~ 

it fl'Om me 118 Il fact that there W88 wster-Iogging as is mentioned in the 
question nnd it is ~ R  believed thnt it was due to the constrltction 
of the bridge? That being the case, are the Government of Judi" going 
to invest.ignte into the lI<.'tulIl flll't·S Rnd not be sRtisfied with pAst· ~  '" 
est.imates only? 

TIle Bouoar&blt Sir ThOiDU Stewart: I am prepllrt'd t-l\ Inl((' it frolll 
the Honourable Member tha.t there iR a mistaken belief in reJ(urd to thi'4 
hridge. 

SALE OF RNVELOPES, ETC" AND RXDUCTION I.N TilE PRICE Of' PO!'iTOAftll. 

8. *JIr. BrolUldra XaraJo Oh&lIdhury: Will thl' Hono\ll'l\hlt, Member 
fol' ('Olllllllluiciltions ~  !ltate: 

(8) the .yetlrs in which ~  minirnum stamp for postal envelope 
was above one-anna, and the total sales of stamps and stamped 
envelopes in each of these years of the minimum requisition 
value; 

(b) the yearly sales of one annu envelopes and stamps sinot:} the 
minimum has been reduced to one anna; also of one and 
quarter anna stamps in these years; and 

(c) whether Government have considered the effect on finanoes of 
roping in more eustomers by extension of rural post offices 
combined with reduction of the price of post-card to half 
anna? 

Th. Honourable Sir Thomu Stewart: (a) and (b). The initial postage 
rl\te lor letters was above one amna during the period 15th December, .~ . 

~I (lIst Murch, 1004, The in:forntBtion tlsked for in thE' Illtter pnrt .)f 
part (R) and in part (h) is not n\'ailahle. 

(c) Yes. 

lit. x.lcb&Dd .a.a1rai.: Mlly I tltke it from the answer to part (c) of 
t.he question thnt there ill II propoRlI1 for the reductiou t)f th£\ price of ~ 

POISt.CIII'cI '! 

'l"h. Honourable IIr'Tho ... Sttwan: Perhaps  the Honourahle Memher 
ill better i o m~d about that than myself. 

Mr. BIOJti14r& :rar&JUL Ob&udh1ll'J: Have Government ever studied 
the financial aspect of having one rate for post offices in urban areas and 
another ~ lor post offices in rural areas? 

The Bonouialllt Sir'lhoiDu Stt.an: I believe the Honourable Member 
has put on the notice paper a question to that effect which will be answer-
fOcI in clue eourse, otherwise I IIhould haw to ~  for notice. 
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PURc::IJASE 0)' A HAWAI Sun; ,BY THE NAOAS. 

8. -llr. .zattadra .araJUl maalldh1ll1: Will the Foreign Secretary 
please state: 

(1\) whether the information sent on the 18th December, 1988, from 
Margherita (Assam) to the Calcutta pJ'e8S ~d published in 
the Hindulthan Standard of the 15th December, 1988. that 
in the district of Chindwin in the Maimong Hills, the Na.gDs 
purchased II. Hawai slave for Rs. 600 and made 0. sacrifice 
of him, is oorrect; 

(b) whether lIe can give further details of the affair; and 

(0) whether any investigation has been made and steps taken to· 
punish the murderers? 

Sir .AlIbfeJ _.tcalfe: The Government of Illdiu huve no information. 
Enquirief' hun-beE'lI U1Ril(' hOIll t.he AssaUl Go,'crnmellt and tl1t>ir repl.Y 
is IIw(liteil. . 

PERSONS KILI.EU BY RUNNING TRAINS IN SYLHET DISTBICT. 

10. *111'. JIIOj8Dda .IN," CJbaudhurv: Will the Honourable Member 
for RuiIw"ys please state: 

(0) whet .... er Bny report from ttl'e Assam.Bengal Rallway authorities 
hRS been reoeived by the Railway Board regarding the death 
of R person through being run over by a train one mile north· 
of M~  station on the 17th December, 1988, at about 
10 A.M.; 

(b) whether the report, when received, will be placed on the table; 
and 

(e) ~ number of persons ]{iIled by running trains in Syllhet district; 
since 1st April last? . 

Th,' Honourable Sir TbDmaa Stewart: (0.) and (b). No. Separate· 
reports 011 j;\I('h occident!' ure not suhmitted to the Railwl1\' Board. They 
a.re included in the unllllnl list suhmit.ted by Railways. . . 

(c) 'fhe infOl'mation haF: hpt'n ('l1l1e(l for nnd will bp lHin (In the table 
of the House when received. 

PROPOSED RJo:STRICTIONS ON RRITI!!H INDIANS IN FREN('lI SJ.'TTLEMENTS IN 

INDIA. 

11. *111'. Brol-ndla .araran Ohaudhuy: Will the Foreign Booretary 
please state: 

(0.) whether he is in communication with the appropriate foreign 
. Government reg4rding re*,eilOb. ~ tb be put ~A the 

movements and residence of British Indian subjeots in French 
(Foreign) Settlements in India; 

(b) what restrictions a.nd taxes on British India.ns have been pro-
posed; 

(c) the result of the communication, if a.ny; and 
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(d) whether. ~ im  ~  conaidered t,he udvantagea of atarting 
DP80tiati911 for buyuag up, or for exchanRing :6f, filly foreign 
·possessions surrounded by British Indian territoft8fl, lueb .. , 
French Chandarnagar? 

SIr .Au.'J ~.  (Il). (b) nnd (c). The Government of India 
ul.ldersil\pd t\lat the Government. of the Freneh Bett,lements in India had 
:pi'pposecl to bring into force regulations imposing eertaill restrictions and 
taxes upon all foreigners resident ill those Settlements. The Il\t,est in· 
formation is, however, to the E'Rec·t that the imposition of t.hE'se ~ i

tions hM! been pQ8t.poned., 

(d) Government have considered the problem from every aspect. 

Mr. Brolenclra KaraJu ObaudhUJ')': Are t·he Guvemment of ludia 
assUNld that the propoaal will not be revived llnd executed before'theyhave 
"time to intercede in view 01 the ~  tllat the matter has been postponed and. 
not abandoned. 

Sir Aubrey lIetcalfe: Obviousl,\' t he Government of Indin h"d no 
~ ii  as tD what the French Govemment were likely tn do. 

¥f. ~ .• ..,",,"_: 18 the principle of peaceful II.lteration of frontiers 
.confined to EUfOPe only, or can it be applied to Indin Illso l' 

Sir Au...,. ~  I urn ufraid, I do not underRtand whllt informa-
tion the Honourable Member is IIl!1king for. 

Mr. ]t. SutbanaDI: The point is that the French ~m  and 
other settlements should be tnken over ~  British hulill b,Y pea<:eful llego-
~ ..i ~ . 1I1&ve tbe Government of India considered the, Ri i i ~, of 
absorbing all these foreign m ~ into Brit.ish India? 

1Ir, Prlllclent (The HononrRble -Sir Ahdur ltllhim): 1'h8t is n very 
-different question. 

JJ ~ -.nu .\\be4ar: MI ~ I ask ",hethei' (llivernment hUH' Ilny informa-
t.ion us to the policy of the It'ren(:h Government, whether they Ilre putting 
theBe taxes only in their possessions in IncHn or whether t.hey are putting 
thesf' tllxes uniformly in all their possessions elsewhere in the world alMo? 

81r AlibreJ Metcalfe: 1 believe that the t.liX it.; impm!ed throug,hout all 
French territoriea, but I should like to have notice if the Honourable 
Member wisheiol to have the detailed infoMDotion of this ROrt. 

111'. t'. 8. Am .. "t ..... aIM.: May I 8sk whether this tax is poe. 
poned for any specified period or whether it is for an indefinite period of 
time? 

81r Aubrey KetcaUe: So far 88 I know, it if; indefinite. We hllve reo 
oeeived no int,imatioll of any partioul,,,, PE'.rioo... 
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RES'l'BIOTIONS ON THlI: ENTRY OF INDIANS IN N1CE.u. ~  AND 

RECJltJl'rJIENT OF GURKHAS IN THE INDlANA.Ky. 

12. *Kr. Aldl11 OlWldra Datta: (a) Will the Foreign Secretary please 
state whether there Mre any restrictions imposed by,tbe Nepal GtmtrDdlt>nt 
011 the lintry of Indians in Nepal territory? 

(b) Do the Indian Government pay ten lakbs annually to Nepal for 
the privilge of having Gurkhas recruited in the IndianArrny?' ., 

(cJ Have Government oonsidered the suggestion made in this Houge 
for suving this moncy by recrJIiting India:nll in place of Gurkhas? If !11O, 
what hus been the decision? If not, why not? ',. 

(tl) Have Government. considered whether there is not equally good-
I. i i~  materia,l available in ladia? .~. .?:. ' 

(e) What are the different approved classes from which recruitment is 
made? 
(f) What art) the maill prinoiples and criterionl! on which that 

classification is based? 
• (g) When WIlS the list of approved c:asses first prepared? Has any' 
addition or subtraction been millie in that list since then? If.89. ~  
and why? .  ' r; .'i';,·' ..... ,  . "jOi., ," • 

Sir Aubrey Metcalfe: (n) As filr us the o m~  M Irtdiaare ~., 
Indium; ~ I  ('rOf;S the frontier into N~  without restriction. All persons 
-Indillns. Nepalese, or others-arriving in Nepal by the route from India-
11I't', howp-ver, required to obtain XepHlest' pnssportfl if the:v desire to enter 
thl· hills of Nepul. 
(b) No. An uuuuni I'u.\llll:nt of Us. III lukhs is made by the Govern-

ment of Inelia to the Xepul Ciovl'rJl1l1cnt in l't'('ognition of . services ret1dered 
by the Nepal Government during the 'Great War. 

(I') Does not urise. 

(d) tu (g). irhese quest.jons should ha·ve been addl'essed to the ~  
Sem·etll.ry. . 

I 
Mr. Abdul Qaiyum: With l'eference to part (d) of ·the question, ~ .  I 

know whether the Government of India have asked His Majesty's Govern-
ment. to d ~  these 10 lul,h!; from the British Exchequer for liervices 
rendered in the wflr. iusteud of milking- it II burden on the Indian .revf'-
nues? 

Sir .Apbray Ketealfe: No ;ollch request hns been mllde so fnr us I I'e-
Jnemher. 

Ib'. Abdul Qalyam.: May T IIsk whether the people of Tndin were ('011-
suIted befol'e they wert' !llIddTt'd with the!!!' 10 lakhs annually? 

Sir Aubrey Metcalfe: Jt is difficult to understand exactl.v. what the Hon-
ournbltl Memhel' meanf' by 'the people of India '. 

Mr, Abdul Qaiyum: W:IR tlw Centrlll A!I!lembly consulted? 

Sir Aubrey Metcalfe: T. tlo not think the CEmiral ASRembl)' was in. 
existencp tit. tIll' tim!' ",hen HlP pn\'mpnt. was arranged. 
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1Ir ...... 111 ~  1M this pll\'Il1t!nt going to he {ot' Ull illdefinit.e 'period', 
or is ~ lilly clause by which it ('Ull he t.erminated? 

IIr AaIiIIJ •• tuUt: 'l'hel't' is no sueh J J ~ ,. Tht' offer wus. made 
;and acceptt'd . 

•• • ohan Lat 8*-&: Mav I know if the ~ R  Rre i ~d to 
obtain pnAA)lorts' before they cRn· enter into British India? 

Sir Aubrey Ke\Calfe: I want notice. 

JIr. K. B. AD.,.: Was the Indian Legislature, 8S it then existed, con-
sulted about, t.his matter? 

air .A.ubrey •• \cIU.: I want notice. 

18. ·Kr • .&Idall ObaDdra Da''-: As regards question No. la, I ha'lt' al-
ready got the informa.tion in reply to Mr. Cbettiar's question, and so I do 
not put ~ No. 18.. 

TRA,GIC ACCIDENT IN VIZAGAPA'J'AM HARBOUR. 

t14. *JIr. E. B. GlIp\a: (II.) Is the Honourable Member for Communica-
-tions aware tha.t six lives were lost in the tragic accident which occurred 
-in Vizagapata.m Harbour? 

(b) How waH the accident caused? 

(0) Is it a flict that the entrance channel is often crossed by people in 
",mall houts? If so, is it ne('.e!';slIr.," thut they should ohtllin the permiR-
o.;ion of the uuthoritieR to do so? If not, why not? 

(d) Do the tugs hi1ll1 at the place where the channel is generally crossed 
hy the sUlan boats? 

(e) Is it not necessary for the tugs to give l\ warning to the crossing 
hoats to kt'ep the way clear for their passuge? If not, why not?· 

(f) Has there been any enquiry made by the Harbour authorities about 
the tragedy:' If so, what is the result of the enquiry? 

(g) Is there allY report of the enquiry? If so, is the Honourable Mem-
ber prepared to cl/.ll for it and place it, on the table? 

Th. Bonol1l'able Sir 'l'homaI Stewart: (n) Yes. 

(b), (f) and (g). A copy of the rel)ort submitted by the Haorbour Alltho-
rit·ies is laid on the-table. 

(c) No, Sir, not Itt this point; workmen, however, crosl! ill bouts from 
iime toO time under definite instruetions from ~ o  authorities. 

tAnswel' 10 i~ question laid 011 thl' tnbll'. Ihr qUI'Mtiom'r being IlbRp.nt. 
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(d) '!'ugl PIISS to 0.11 parts o.f the harbour from tiule to time . 
. (e) Yes. 'fhe.y give the warning by sounding ~ i  steam. whistles. 

A"port ."IIIn,itt",d bl the J! iWlfllpatalll, H arl,our .4 utllOritiu tm th,. acci",."t _"ie'" 
,- occ/I'I";ed i!1 th" llft,h""r rill tlat. 19t1a No""""6",, 1"', 
I regret to report t.br.t.an accident occurred ill the Harbour OIl the lIt.h November, 

1938, which l"l'lulted in the 10 .... of six Ih'I'B, all the de(.-eued being emplO141e8 of the 
Ha,boul'. The CUIII! haR been l'epol'ted to the C-ommiMioner for WorlnDeo'. Com-
pclI,.atioll, Madl'all, alld to th.· \·i:f.Rgapallllll PoliCt', who conducted the IlOlkn enquil'Y 
ullual ill CaleB of death. .~II oflicinl enquiry was held on the .. me daf by the Harbour 
MRlder: the Superintendf'nt. of Machinery and the Executive Engineer were the other 
member. of the board of enquiry. The Il\·id.'nl'e of 5 witllelllf'a wu lrecordl'.l. ,11111 ill 
the light of thl' f'vi<iem'e. ; hl'l'" i~ 1111 dil'puLIl all to tl,.· fa,cts of the CARP.. 

2. The fact. al'l' all followlI: 

'fhe _team fel'ry '"TePl'al'e\'u" having cl'oAlied from thl' wellt to· the aut .ide of 
t.he Hal'bour, was ddaim, .. d· on the Clllt aide to allow a IIteamer to leave the Harboul'. 
The steamer <lulv left. A lIumber f1f w,)rkmen, employed by the Harbour had mined 
t.he ferrv wben ih" crol.ed hom WI'8t to 9&IIt; and ill view of the fact that they would 
have to 'wait for the returll trip and would be lat" for ~ ,o ~, ~ . ~d d thf' 
twn R i ~ in dlal'll'e of a IIlIlall Hal hour boat to take them across after the' J1UI&ge 
'of the Rtt'H.nll'l". Th,· ~ II I  of Ill<' Ml\1"\'i\'illg khallllrii ill hia ,'vidllllct' ill that 
14 nlllil o ~d til<' hUI! wiLhl'UI tl",i .. ~,~. '1JI"'Y tJll'U, .J . ~~d d 10 . ~ .. th., 
lIlell aCI'0811 U!I' H'll·boUl· m tllp 1.00.t. th.· ,,'teerlng of tbe boa£ bemg in eharg .. of the 
khallalli who Wa" killed in the Il"ddellt. 'Vhile ltoing 110, they lIaw thl' tug "Bir 
-Outhrie RU8R"n" o~ i  t.he harbouT ft'onl a different point.. The malltflr of th" 
tug I,h,w hill i~ ,  a. " sgill:" fo .. Ih"il' h(l,d to I'lI,p. and HII' hoat waB ~ o i ~d, It 
itldl'ar lhat this achmll.v Impp61I<'I1. holh from th c\"i,JellCt' of the tug master, tug 
'''1'",.. alld fl'Ol1I thl" .1.,,1 .. 111.,111 nf tIll' .I1I"\'idll" k}",lIltsi. Th.'I't" i~ "9 ('olltikt at .,11 
ill tht, "\'idem'l" lUI thin point. The tug proceeded alonglide a barge' at a jelity and 
manmuvred to Ii" l'xactly alongside the barge. While the tug .. dill eoppd, ill 
. i ~mi  herself and checkinrc her way by u.ing her propellen Ipumodicilfy, the 
khanasi steering the boat. Jll-o<-eeded to mOBK close t.o he!" stern. and ill doing 10, ~ 
drawll still closer by th,· wash of the tug', propeller8. .Some of the mell got. into a 
"anie alld jumped out. of the bOllt, and it Will among, thi/l number that the C11111Ialti8fl 
. occurred through heing ~  b)' the propenlll' of the tug. Those who remaiaed 
in the boat Iluff .. red 1111 injury, althotllth the boat itaelf wal drawn in 10 cloae to the 
tug hy the wash that thl' boat's bottom 'was ~  by one propeller, Both thp 
khallRllies Rcted ,'ontl'lll'Y \.0 orders in taking their hoat to the west side of thp 
Harholll'. They .Ii" this i~  for their own oonvenience and left the boat on 
the Wl'st side throughout the night. It "'aI. therefore, entirely OIl theit own account 
that they were ,'rossinp; from the welt to east aid" on the moming of the accident; 
and it II. ~ t.o bp i ~  IIuI,1 they I ~  offered a lift &croa ~ their f.llow-
workmen. althouJ.th the lIurvivol' stlltps that they compelled them to take them. It i~ 
l'qllfPolly clenr thnt thl' khallasi Rtl'l'ring the hoat palled too clole to the stem of the tug. 
thereh)· committinl( nn ('I'rol' of jlulltment, which I'onvflrted a relat.ively minor breach of 
l'''gulatiQnB into It ~ io  dillllster, He hall paid for hil error with hia lite. There remain-
p.d for consideration the guilt of thp. /lur"ivmll khallui, and when coDlidering hi. caae, it 
waR necel"ary to rememher that hI'! was neithcl' llteering nor rowing t.he boat, when 
the llccin!'nt o(,M.II·red. Hf' did not, thl'rl!fOl"e. contribute dirt'Ctly to the accident. He> 
contl'ibuted to th .. flrRt eaURI'R whirh mild., the .wenb 18ding up tn Ute accident poatoi-
hI!'; \lerllURe lIP pm'ticipntrr1 ;n the hreach of regulations by mNLns of which the boat 
RJliont the night on the WI'()I1j.( RielI' of t.he Harbour and was \UM!d the following mom-
-jnl!: for trallBporting wOl·kIlWl1. who nU/lht to hav!' ollOd the regulation st·eam ferrY. A 
fllrth .. r mAterial fnct was t,aken int.o conRidel'lltioll when conlidering hiR CMe. nainelv. 
that one of th .. dctimR of Ihl' Ilc:(-idE'nt waR thl" mIlD's hrother. Tn vie\\" of ~  
('i1·"1\mata.nces, IIni! in "i",,' of th" fAd that the mail's .. r"jcea 1\I'e, in any Clu.e, heinl! 
i!isupnsed with on thr 31Mt ,Tnlluary. 1939 if. waR ('omidered luftlCient tn t.ake thl' 
'm.1II oft mnrinp dllt.iP., nnn In I'llt him on til Rhorf' work for t,he Rhort remainder of 
"hip: ~ IJIM ~.. ~ "' 
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RlIDBtJITlli:En OF OBtYAS Jl( THE I)o8TAL I>nAR'lIJUDNT IN OBI88.l. 

t 15. ·Seth GoviJad DIi: With reference to my' starred queatioi1 No~ 
1612 of the 29th November, 1988, will the Honourable Member for Com-
munications please state: 

(a) whet.hel" he will m,.ke enquiries and find Qut whethl!i it. Iii a 
fact. that. people from ot.her Provinces have been recruited for 
aei'\rice in Ule Postal 'Department in ·o.iitlla; 

(b) whether he will satisfy hitnself that a genuine grievance ulne. 
on account. of tPe breach of recruiting ~  and becauSe ot 
people from out.ide the Province, not knoWing the loc81 lan· 
guages, having been recruited t.o the detriment of the' people 
Rnd domiciles of the Province;'-

(c) if the answer to part (b) be in the affirmative, whether he will 
cause the outsiders to be sent. to their respect.ive Provinces 
to';be abl101'bed in t.he Depotnnent. and the candidates of the-
Province to be provided in their places; Rnd 

(d) i~ .. l)ot, why not? 

fte JIoIloarab1. SIr TbomaI S, •• art: (a) and (b). Govemment. have n& 
reltROn te, bpli€v(' thRt. t.he order" revltrding r(:'c'ruitmt'nt to the subordirlll,tt· 
services in the Posts and Telegraphs Department on 0. local area .baeia 
have not heen d ~ observed Bnd they see no reaR<ln to TIIRke ~  ~ J i. 

ries of the kind suggested by the Honourable Member. I would' poin" ou. 
that in regard. to recruit.ment to Circle lind an-IndiA ('ndres no preferencf'! 
ill given to previneial el&ims. 

(c) and (d): I am prelJlI.red to look into individual instances of 0. 
breftch of the rilles if they are brought to my notice. but T am not pre-
parE-a to tflkl:' the Mtion suggested. 

M I. M ~  OF PASSEO CANDIDATFr; "I< POSTAl. CLJo:RKq fN BIHAR 
AN'D ORIr;'IA. 

Ut. ·Seth GoviDd. Das: With referenc(' to my st.flrred quel!ltion No. 161l 
at tile 29th November, 1988, will the HonourAble Member for Commu-
nications pleAse Rtftte: 

(8) whether he will give the Dames of the sixteen candi'dates who 
passed the examination held at Ranchi in February, HJS7, 
arid .ete appt'oved hy the P6stt'nMlier General and who have 
been perl'xianently appointed; 

(b) the number of candidates that have passed the examinations; 
A1'Irl the nnmher of thORP who have been approved; and 

(e) wbethet. there were any. who ~ d the examinl\tion and were 
not approv.ed for perm(1)ent service; if 80, how many of them 
were Ilrppointed, and what are their names? 

Thi J[OD01U:&ble. Sir 'fhomu Stewatt: (ft) I lny on the t'llhl,-, 1\ li!'t of' 
the sixteen llameS. 

t Anlwer to thiB queHtion laid on the ~. the queationC'1' being abient. 
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(b) 88 cQIldidates passed the examination, of whom 21 were approved 

for appointment against vacancies whi('h ~ ~ likely 1':<> <>?Cur before th: 
date of announcement of the first competitlve exarmnatloo to be hel 
under the new rules for recruitment. 
(c) The reply to the first part of the question is in the affirmative. A~ 

regards the second. part, se,!en of ~ ~  employed on RPU1'tily tempo 
rary basis, Bnd a bst of theIr names lS lald on the table. 

1Mt referred to in reply to ~  ·(e). 

1. Lalit Pruad Miara. 

2.' Jame. PetlWk . 
. ' 3. T.uhankar GhOlh. 

4. Madan Mohan Nandi. 

6. Md. Ghyuuddin. 

6. Shaikh SerajuddiD. 

7. Prabhu Sahay Kandir. 

8. 8uIU Kumar Sarker. 

9. Mohammad Nowman Mallick. 

10. Bibhuti BhUllAn Dal 

11. Rudra Narain Du. 

m Japt Kilhore Lal. 
13. Baidyanath Mukherjee. 

14. Amulya Chandra Baha. 

15. Benedict Tigga. 

16. Md. Mohin. 

Li,t r.ferred to i" the rtpllJ (.0 part, (cl, 
1. Shanti Ram Chakravuty. 
2. Joseph Benedict Kujur. 
3. Ramsatya Mukherjee. 
4. Kalidas Mukherjee. 
5. Bimal Chandra Chatterjee. 
6. Gaun Shankar Ghosh. 
7. Hima.l Kriabua De. 

ElIPLoYllENT OF P A9SJCD CANDIDATES AS POSTAL CLJ:BXS m BIHAR AND OBISSA. 

+1'1. ·Seth Govlnd Du: With reference to my starred question No. 1611 
,of tb,e 29th November, 1938, will the Honourable Member for Communica-
tions please state: 

(a) whether he is awara that the clerks referred to in my question 
No. 728 of the 5th September, 1988, have not been absorbed 
in permanent services but were discharged from service from 
the 1st December, 1988: 

(b) whether he is aware that the discharged clerks had put in 
nearly one year's service each and were effioient in the 
discharge of their duties; 

(c) whether he has. made enquiries to find out whether their ser-
vices during that period were satisfactory and they proved 
suita.ble for the service for which they were entertained; and 

t Anlwer to this question laid OD the table, the queltioner being absent. 
B 
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'(d) whether he has considered the hardship the discharged olerks 
aTe put to, and that their fut.ute services are being !D8!'t'ed 
on account of some of them being age-barred on account of 
the period of their service in the Postal Department? 

'Ill • .,...,...ble 8ir ftomll "WId: (a) The fact is substantially .. 
stated. 
lb) The reply to the first partie in the affirma.tive. As regards the 

second part, I have no information. 
(c) No enquiries of the nature mentioned by the Honourable Member 

have been made but under the existing rules of recruibD_t, ... candi. 
dates are ineligible for permanent appointment unIeaa aad uMi1 they qualify 
under those rules. 
Cd) Government must disclaim any resp'onsibility for hardship.siDee tbe 

candidates were employed on a purely temporary basis and were 80 warned 
at the time of employment. 

TRADB NBGOTIATIONS wITJt THB MGHAN MINISTER. 

18. -llr. T. S. AvlDyhtUn,&IIl OheWAr: Will the Secretary for Exter-
nal Affairs state: 

(a) the result of the trade negotiations with the Afghan Minister 
who had recenhly been invited to Delhi; 

(b) what the subjects of discussion were; and 

(c) whether it is true that the negotiations have o ~ dOWn? 

Sit Aubrey Jletc&1fe: ( ~  Rnd (b). 'l'he discuasions with the Afghan 
Trade Delegation related to trade and economic qUe5tions, and were purely 
of an exploratory nature. The provisional conclusions reached ha?e still 
to be considered and approved by the two Governments. 
(c) No, since no formal negotiations have been initiated. 

Prof. If. G, Banga: When are they expected to begin their conversations 
again? 

Bir Aubrey .etc&1fe: I cannot prophesy about that. I hope fairly 
dartty. 

SIr Aubrey Jletcalfe: I will read again the answer to parts (a) and (b): 
~  diacuuiona with the Afghan Trade Delegation related to trade and economic 

CJ1I8IItlona, and were purllly of on exploratory nature. The proviaional ooncluaioDi 
reached have still to be (.'OnBidered and approved by t.he two Goveram8llta." 

.... T. B. AftDMblUng&Dl Obetttll: If the discussions were on trade and 
economic questions, how does it happen that these negotiations are con-
ducted through the Foreign and Political Department and not through the 
Commerce Department? 

Sir Aubrey llficaUe: Representatives of the Commerce Department 
were present throughout the discussion. 
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Xr. '1". S. AWDwJl1hll&1ll ah.war: Apart from trade and econcmric 
questions, were any other questions under discussion? 

~ AuJInJ Ketcalfe: I am not in a position to add anythiDg to the in-
Cormation which I have given in reply to the Honourable Member' •. q"eation. 

Prof ••• G. BaDIa: For how much longer this statuI quo will continue? 

SIr Aubrey XetcaUe: I am not sure 'exactly what the Honourable. P4em-
ber means by the datu. quo. 

Prof. •• •• ......: In regard to economic and eommereial conditions 
.. between A:fghaDistem and India? 

Sir Aubrey Xetcalfe: What is the information exactly required by the 
Honourable Member? 

..... G. J&aDp: Are there any trad.e agreements between Afghanis-
.. and Ind.i&, and, if 80, few how long they will run? 

Sir Aubny lIJtcaIfe: There is no trade agreement between Afghanistan 
and India. 

J[r. S. Satyamurtl: In view of the keen interest felt by Indian traders 
and businessmen  with regard to their position in Afghanistan, will the Gov-
{3rnment of India ta.ke steps, so far as they are concerned, to expedite the 
(If)Dclusion of a trade agreement between India. and Afghanistan" 

Sir Aubrey •• tcaue: 'l'here is possibly some confusion about the mean-
ing of trade agreement. As I understand it what the Iwlian public are 
J;n&inly int.erested jn is facilities for commerce and. trade in A~ i . 

Those will not necessarily be provided for in a trade agreement. 

Mr. S. Satyamurtl: Are any steps being taken-I quite accept the 
Honourable Member's statement that the keen interest felt by Indian tra-
ders is about their status and their position in Afghanistan 88 Indian 
tradera--may I know if any steps are being taken to ensure proper protec-
tion for them by means of suitable trade or other agreements? 

Sir Aubrey lIetcalle: We hope, without having any formal trade agree-
rnent. to get some of the disabilities and inconveniences under which Iridian 
traders suffer removed or at any rate mitigated. 

REDUCTION IN FIRsT Cuss ACCOMMODATION ON R.ux.WAY8. 

19. ·.r. E. SaDthanam: (a) Will the Honourable Member for Railways 
please state the reduction in first class accommodation in each of the 
Class I Railways as a result of the Wedgwood Committefl's reeommenda-
tions? . 

(b) In how many branch lines in each sueh Railway has such aceom-
modation been entirely stopped? 

-, 
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(c) In how many main line trains in each such Railway haa such 
aoaomuiodation been stopped? 

ft. BcmoarabJ,e SIr Thomu Stewart": (a) and (c). Detailed information 
is not available for each of the class I Railways and I shall endeavour to 
obtain it for the Honourable Member. 

(bl The information has been called for in oonnection with Mr. T. S. A. 
Chet.tiar's starred question No. 2044 of 12th December, 1988, and a state-
ment will be placed on the table of the House. 

SB'l'TING UP OJ' A STATUTORY R.uLWAY A TB~. 

10. -Mr. K. SuthlDlm: Will the Honourable Membet for Railways 
please state: 

(a) whether any date has been decided upon for the setting up of 
Statutory Railway Authority; 

(b) what arrangements, if any, have been made for the purpoee; 

(c) whether the locat.ion of its central office has been decided upon; 
and 

(d) whether, before ooming to a final decision on t.he above m ~ 

Government intend to consult this Assembly? 

The Honourable Sir 'l'homaa Stewart: (a) No. 

(b) None. 

(c) I would refer the Honourable Member to the reply given to part (c) 
of Mr. Satyamurti's sta.rred question No. 125 asked in this House on the 
26th August, 1987. 

Cd) I would refer the Honourable Member to the rp.ply given tQ part (c) 
1)£ Mr. Satyamurti's starred question No. 638 asked in "thjs muse on the 
8.181; August, 1938. 

1Ir. K. Santbanam: May I know whether there have been any recent 
negotiatioul! for any quarters for this office in Cnlcuttn? 

Th' Bcmourable Sir ThODl&8 Stewart: I hllve heard of no such negotia-
tions . 

•• S. Satyamurt1: With reference to part (11.), ma.y I know whether as. 
at present advised Government do not intend to set up the Federal Railway 
Authority till Federation comes into existence, if it does come? 

The Bonourable Sir '1'homu Stewan: I am unwilling to give the 
Honourable Member any wrong impression in that regar4. 

Mr. '1'. S. Avlnybmap'" Oh,ttlar: May I know whether G-ovemment 
have not taken any action in this "matter of either acquiring premises or 
Relecting officers or .~ for the Federal Railway Authority? 

The Honourable Sir Thomu Stewart: . My nnswers to part.s (a) and (b) 
of tll'e:t.lueet.ion were quite categorical. 
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POSTS OJ!' THB SUPlDBVISOBY STD), FOB RAILWAYS. 

11. *JIr. It. SID\h&Dam: Will the Honourable Member for Railwa;ya 
please state: 

(a) whether the posts of the supervisory staff for Railways referred 
to in starred question No. 2048, asked on the 12th December, 
1988, have been filled; 

(b) how many of the staff selected are Indians and how many non-
Indians; 

{c) what are  their respective salaries and the terms on which they 
have been recruited; and 

(d) how many are still to be recruited, and when it is expected that 
all the posts will be filled up? 

'fte BDD01U'&ble Sir Tbomas Stewart: (a) No. 

(b) to (d). Do not arise. 

ELBC'l'BIFICATION OF R.uLWAY STATIONS. 

22. *JIr. It. SantbaDam: Will the Honourable Member for Railways 
please state: 

(a) whether the Railway Board has laid down any polioy for elec-
trification of railway stations; 

(b) whether he is aware that many stations in the _South Indian 
Railway are lit by kerosene lamps, even when cheap py'kflrfl 
electricity is available at the place; and 

(c) whether steps are proposed to be taken to see that wherever 
possible stations are lit by electricity? 

-fte KODOal'Ioble Sir TbDmu Stewart: (a) No. 

(b) I am aware that there are many stations both on the South Indian 
and other railways which are lit with oil lamps. Railways are, nevertheless, 
alive to the advantages of electric lighting, and ita more extended use is 
purely a matter of oost. It is a matter that is being pursued where cir-
~ m  justify it. 

(c) This is a matter that can safely be left in the hands of Railways 
since it is their policy and in their own interest to improve the amenities of 
travel. 

JIr. It. Sut-banam: May I know whether the Hailway Board is ~ i  
the railway administrations to estimate the OOilt of electrifying the premises 
of each railway station and find out whether it wou1d be cheaper or costlier 
than the present system of oil lamps? 

. -riae Honourable Sir '!'hom .. Stewart: It is my understanding that ~ 
md ~ administrations, in deciding whether or not to electrify the premises 
4>f a railway station, will take into consideration the cost of so doing. 

JIr. E. SlDtbanam: May I know whether some railway administrations 
~ Dot electrifying the premises tllough -it would be cheaper because of 
"eeted'-iriterests of oil contractors? -
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The JloDourabl, Sir Thomas stewan: I am not aware of the existence-
of the vested interests to which the Honourable Member refers. 

CoNVICTION OF MR. B. W. RALPH, DBPUTY CONTROLLER, EAST b'DIAN 
RAILWAY. 

II. -Mr. Badri Dutt P&Dde: Will the Honourable Member for Railways 
bepleaaed to state: 

(a) if Mr. C. W. Rnlph, Deputy Controller, East Indian Railway, 
has been found guilty of negligence of duties as a sequel to 
the Bihta train disaster, by the Sub-Divisional Officer, 
Dinapore, and sentenced to a fine of Rs. 500 or, in default,. 
to suffer one month's rigorous imprisonment; 

(b) if Mr. Ralph is still a railway employee, or if he haabeen dis-
missed from service; 

(c) how many years service he had had in the Railway; and 
(d) if his post is pensionable? 

The JIoILoUrable Sir Thomu Stewart: (a) Yes: (I may mention f.he. 
initiahl, however, should be S. W. and not C. W.) 

(b) He is still ill service under suspension. 
(c) Nearly 24 years. 
(Ii) Non-pensionable. 

Mr. :r.Ich&Dd Bavalra1: May I know if it is a fact that the Government 
or the Railway Administration have applied for enhancement of -.eateaoe in 
this case? 

lJIaeJlellGlllrable I1r ifbDmu stewart: I am not so aware. 

Mr. Badrl Dutt Panda: Has any action been t·aken against allY other 
subordinate officials in connectior. with the Bihta train disaster? 

'rile Koaoarabla Sir Thomaa Stewart: Surely this partiCUlar case is an 
tnl!ltance in point. 

INSTALLATION OJ' PuBLIC RBCBIVDfG RAMoSBTa_ 

M. -Mr. S. Saty&lllurti: Will the Honourahle Member for Commu-
Dioations be pleased to state: 

(_) .he policy of Government in respect of the installation Of pub .. 
receiving radio seta ; 

(11) .. hether they make or intend to make any distinctioD in this 
matter between cities and towns on the one band &til 
villages on the other; 
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(0) whether, in view of the financial implications involved, Govern-
ment purpose, in consultation with. the. o ~~i  
Govel'Oments, to evolve a policy of confimng pubhc recelvl.ng 
or community radio sete only to villages and encouragmg 
private radio sets being purchased largely in cities and 
towns; Bnd 

(d) if not, why not? 

The Honourable Sir Thomas Stewart: (tl) and (b). In the provinces the 
Central Government have co-operated with Provincial Governments in put-
ting into effect schemes for the provision of broadcasting Sels in rural !ireas 
as part of their rurul development programmes. The Central Government 
have themselves initiated a cODflentrated scheme of rural broadcasting in 
Delhi Province as an experimental ,measure. As regards urban areas a 
considerable number of community receiver licences have been given in one 
Province at the instance of the Provincial Government. 

(c) and (d). The Provincial Government to which I have referred have 
expressed the definite view that they do not share the apprehension that ths 
installation of community receivers would affect licence revenue. If, how-
~ , community re(leivers are to be allowed in large numbers, clearly ~ 

is a cuse for increasing the existing licence fee. The whole matter is under 
eonaideration. 

¥r. S. Satyamunl: I SUSpElOt that the Provincial Government is 
my own, Government, but. with referenae to part (c) of the question, may I 
ask whether the Govermnent of India do or do not realise that, unless they 
fJvolve a policy of confining these public receiving or community sets to 
villages, there will be no appreciable increase in licence fees and tha.t a 
mere i ~ in licence fees may reduce the demand for licences? 

The Bonour&ble Sir '.l"homaa Stewart: I realise the strength of the 
1l0DO\H'able Member's cast' hut it is a case to which his Government does 
not at present subscribe. 

Ifr. S. SUYlmurU: Bui may I know whether the Government of India 
are helpless as against the Provincial Governments in view of the fact tliat 
they finance the entire scheme, and are they bound to accept the advice of 
.the ·Pr.ovittoiBI Governments in a matter whe", the finances of the Govern-
mEUlit ·of :lndin alone al'e involved. and when the future of broadcasting is 
·dependent on the increase of licence fees? 

The Honourable Sir Tllomaa Stewart: No, Sir; the Government of 
India are by no meR.DS helpless but they realise that the HrJnourable Mem-
·her's Government may have a roosonahie case and they do not;. wish to turn 
that casE' down out of hand. 

lIr. S. Satyam.urti: But have the Government of India examined the 
expansion of private licences in areas like towns where there are community 
'l'R':tIiving sets, and will they come to any conclusion on the qu.eation of con-
~,  these sets to villages only, where people cannot afford to take out 
Ucences and take them away from cities where people can afford to ha1!l8 
private licences? 
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'1'11. BoDourabl. Sir 'l'h0lDll Stewart.: Sir, I think I had it from the 
Honourable Member himself that there had been a very satisfactory expan-
sion in the number of pri .... ate licences in the Madras Presidency. 

1Ir. S. Satyamurtl: But I ·am asking whether there might not hRve 
been t\ bigger expansion but for the wrong poliey of giving community sets 
at the ~  of the privute tax-pnyerR to cities where people can afford to 
pay for these licences. 

'!'he Honourabe Sir Thomu Stewart: I think I have indi!'atcd to the 
Honourable Member that it is certainly a debatable issue, IlUJ it is receiv-
ing our consideration even now.\. 

1Ir. Lalchand .. avalra1: May I know if the Sind Government llave made 
any suggestions to the Central Government or are in co-operation with them 
for providing the. rurul areas of Sind with these receiving ~  

The Honourable Sir Thomu Stewart: I can for the moment recall no 
such representation. 

MuSIC PROO1UJODI:S OF BROADCASTING STATIONS. 

II •• JIr. S. Satyamurtl: Will the-Honourable Member for Oommu-
~o io  be pleued to state: 

(a) whether Government are aware of a feeling of dissatisfaotion 
among listeners of the All-India Radio music programmes, 
and that inferior music is being not unoften broadcast; 

(b) whether this is due to each broadcasting station aiming at self-
sufficiency; 

(c) whether Government have examined or propose -to examine, 
the possibility of evolving and broadcuting from their 
stations high class music programmes by musicians of repu-
~ io  and relaying them; and 

(d) whether, in this connection, Government are prepared to consi-
der the need and the possibility of synthesising the ditlarent 
schools of Indian music? 

The BoDourable Sir Tb.omu Stewart: (a) No, Sir. On the contrary 
judging from communications received fror;n listeners which 1 consider to be 
a surer guide than occasional criticisms that appear in the press, the musi-
cal programmes put out by the AU-India Radio are appreciated by the large 
majority. 

(b) Does not arise. 

(c) A ~ m of inter-station relays has recently been started as an 
experimental measure and will be developed if found successful. 

(d) Yes, so far as practicable. Experiments in evolviI1.g new forms of 
music must, however, be left. in the main, t.o private initmive. 

JIr_ S. Sat.yamanl: With reference to part (a) of the question, may I 
know if my Honourable friend has ever listened to Indian music broadca.st 
from any station, and whether hf' is satisfied that uniformly superior music 
is transmitted Bnd that inferior music is not transmitted? . 
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, fte Honourable Sir Thomu S ~  I think it would be a -very small 
O()ntrihution to the discussion even if I had listened in because I am no 
critic of music but I may quote some statistics on the point. There is 0. 
very oonsiderable volume Of correspondence arriving at the All-India, Radio 
office and in regard to India.n music it is in the neighbourhood of an average· 
of six hundred letters pe,r month. Of these, roughly 93 per cent. express 
approval of our programmes, and only 7 per cent. are more criticsl. 

Mr. S. Satyamunl: Considering the fact that in humanity critics are 
always in it minority, may I lmow whether my Honourable. friend will con-
sider ihe qlwstion of re-exumining this point from the point of view of 
advice given by me and several others whom I represent that Indian music 
bl'Oadeast is 110t unoften inferior music, due to the fact that each station 
wants to he self-sufficient?· 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Chair does not 
think a discussion of that will be in order. 

ltaulana Zafar Allltban: I should like to know whether, in the case of 
music, inferiority and superiority are not relative terms and matters of taste 
which cannot be disputed? 

(No reply.) 

Mr. E. SantbaDam: May I know if the A ~I di  Radio will compile a 
list of approved critics by whose opinion they will be guided? 

PBov;ISION OFAxENlTIBS FOB LoWER CLAss P.ASSBNGBBS ON RAILWAYS. 

21. ·Mr. S. Satyam1ll1l: Will the Honourable Member for Railways be 
pleased to state, with reference to the recommendation of the Wedgwood 
Committee on amenities for lower class passengers, and the action and 
remarks of the Railway Board thereon (page 15 of the second statement 
November. 198E!, regarding Chapter XI, paragraph 175, Wedgwood 
Report): ' 

(a) the improvement 8pecifically in the "standard of amenities" 
provided for lower class passengers during the last three years 
on State and Company Railways; 

(b) the programme of the provision of such amenities during the 
, next three years ; 

(c) the expenditure incurred thereon during the last three years and 
proposed for the next three' years; 

(d) whether the new type of third class  carriage is now running; if 
so, how many, and on which linea; 

(e) whether there is any proposal to provide sleeping accommoda-
tion for third class passengers during nights in long distance 
trains on charging them a reasonable extra fare; and ' 

(f) if not, why not? 

The Honourable Sir Thomas Stewart: (a) I would refer the Honourable 
Member to the paragraphs dealing with the improvements carriud out in 
~ i i  lower class carriages given in Chapter VII of the Railway Board 'I 
Annual neports on Indian Railways for the last three years, copies of which 
are in the Library of the House. 
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(b) It is-not possible to give the programme of improvements during the 
nut tlu:ee years. The programme of construction of lower class coaches to 
improved design during 1988-39 and 1939-40 will J>e found in: 

(i} the statement laid on the table of the House on 9th August, ~. 
in oonnectilln with BabuKail8sh Behari Lal's starred questiOD 
No. 500, and 

(ii) the statement laid on the table of the House on 7th December, 
1988, in oonnection with Prof. N. G. Ranga's starred ques-
tion. No. 1888. 

(c) The information is not available. 
(d) I would refer the Honourable Member to the reply given to Prof. 

N. G. Ranga's starred question No. 1883 of 7th Deeember, 1988. 

(e) and (f). I would refer the Honourable Member to the reply given to 
part (e) of Mr. B. N. Chaudhury's starred question No. 398 on 21st Feb-
ruary, 1988. 

Mr. I. Satyamartl: With reference to part (c) of the question, rDa-11 
know why, if the llailwny Board have a specific programme for the i ~ 

provement of amenities for third class passengers, there is no information 
available to my Honourable friend as regards the expenditure incurred in 
the last three years and proposed for the next three years? 

The Honourable Sir Thomas Stewart: The reason is that the expendi-
ture is spread over a very large number of items, great and small, &lad it 
would be very difficult indeed to collect the information into a sum total. 

Mr. S. Satyamart1: With reference to part (d) of the question, may ,1 
know, according to the latest information available to my o o ~. 

friend, on how many lines how many third (·18ss carriages of this type M'e 
DOW beh18 actually used in passenger traffic '! 

The Honourable Sir Tbomu Stewart: That information is contained in 
a rather elaborate statement which was laid on the table in answer to a 
question asked by my Honourable friend, Prof. Ranga, on the 8th August 
1988. 

JIr. S. Satyamarti: Has ~  position been static since then, and have 
ao new third class carriages of this type been added, and no new lines have 
been provided with these carriages? . 

'!'he Honourable. Sir Tho .... Sawart: I should not like to give the 
Honourable Member that assurance but I think it is highly unlikely that 
within the period of five months that have eJ:a.paed any very considerable 
advancement has taken place. 

Prof. Jr. Q. BaDIa: In view of ~  fact that even a small percemage 
of. fall in the revenues from third class passengers makes a big hole in tbe 
total railway income, why is it that the Government of India do not thi¥ 
it advisable to prepare a three or five years' programme for the developmeat 
of these amenities for third class passengers in order to make third ,,1_ 
travel more  popular and more profitable for Government also? 
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The ,JlOlDourable IIr 'l'homll Itlwart: I think the Government of India 
prefer a safer method of budgeting . 
• 
Ill. E. IlDthyam: May I know if all new constructions of third class 

carriages are of the new type and whether all railway administrations have 
accepted this as the proper type for all new construction? 

The BoDOurabl, IIr "l'hoIDu ltew.t: My understanding is that they 
approximate to the approved standard type. 

SELECTION AND TRAINING OF COIrlJlEBClAL STUB ON RAILWA.YS. 

?:T. ·1Il. I. latyamurtl: Will the Honourable Member for Railways be-
pleased to state, with reference to the statement of action and remarks on-
page 12 of the second statement, November, 1938, regarding Wedgwood 
Committee's recommendations, Chapter VIII, paragraph 116 (g), page 72: 

(a) the atTangements which are being made for the selection and' 
training of commercial staff ; 

(b) the reasons why Government have taken the view that recruit-
ment for BOme higher posts in the Commercial Departm!'\nt; 
from Great Britain may prove necessary in very special 
cases, and 

(c) what those 'very special cases are? 

The JrDnourable IIr '.l'homaa ltewart: (a) Railway Administrations are 
doing what they' can, within the means at their disposal, to give effect to-
the recommendations made in the Report in rega.rd to the training and 
d ~ io  of commercial staff. Some Railways have provided courses on 
BubJects relating to commercial work in their training schools. The general 
financial situation at present precludes anything more being done. 

(b) I would refer the Honourable Member to Sir Syed Sultan Ahmad's 
. reply to the debate in this House on the 27th August, 1937, on'the Report 
of ~ Committee, in the COUl'Re of whicp he gave an assurance that no 
recruItment would be made from abroad until Government were convinced 
that suitable recruits could not be obtained in India. 

(c) None has so far arisen. 

Mr. I. latyaaaRl: May I know if renentty there was a -proposal' on one 
railway to import a European as a Commercial Superintendent? 

The lrOlioUl'fJie IIr 'lhomu ltewart: Can the lIonourable Mem. 
indicate which railway is in question? 

-Ill. 1.1a&J...a.l: I have no information, but I saw from the papers. 
that there was a proposal to import a foreigner 118 a Comme.rcialSupmin. 
tendent on some railway in India. Has my .' Honourable :friend got Shy -in .. 
formation on that matter? 

fteDno1:liab1. II1''1'homu ltewan: No. Sir. I am prepared to i~ 
quire' nbout that question. 
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UNSATISFAOTOBY Tm..EoBAPBlC ABBoUtOBMPTS DUlUlfO TBB POLl'l'IOAL 

CoNl!'BRENCE AT .AJODBY A. 
• 

lB. -llr. BIdrl Dutt Pande: (80) Has thp attention of the Honourable 
Member for Communications been drawn to a note from Ajodhya published 
on page 2 of the Leader of the 8rd January 1989 under the caption 
"linsaiisfactory telegraphic arrangements" and complaining that at the 
time of the 80th United Provinces Political Conference held at that pbce 
there was II. great rush of press telegrams and telegrams were delayed 
when the Political Conference was advertised and about a lakb of people 
attended the Conference? 

(b) Why were additional signallers not engaged? 

The Honourable Sir ThOlll&8 Stewan: (a) Yes. 

(b) The Honourable Member is mistaken. An additional signaller was 
-engaged. 

JIr. BIdrl Dutt PaDele: Is it a fact that there was only one signaller on 
the date at Ajodhya? 

The ~o  Sir 'l'bomu Stewan: No. 

Mr. BIdrl Dutt P&I1de: Is-it a fact that telegrams were delayed for four 
·days? 

'!'he Boaourable Sir Thomas Stewart: I am informed that that is not 
·the case. 

Mr. Badri Dutt Pu.de: Has any inquiry been made by the Postal 
Department? 

The HOIlOIIl'able Sir Thomu Stewart: Certainly. An inquiry has been 
made and I have ascertained that the Secretary of the Conference in ques-
tion has '\'Titten a special letter of thanks to the postal authorities for the 
assistance they gave. 

AMENITIES PROVIDED FOB THIBD CLAss PASSENOEBS ON THE BENGAL NAOPUB 

AND llADBAS AND SOUTHBBN MABlU.T'1'A RAILWAYS. 

29. -Mr. It. S. Gupta: (a) Will the Honourable Member for Railways 
state the special amenities o~d d for the third class passenger!! on the 
Bengal Nagpur Railway and Madras and Southern MabraUa Railway 
during the last three years? If none, why not? 

(b) Is there any programme to improve the conditions of the third 
-class passengers on the above Railways submitted to the Centrul Govern-
ment? If BO, will it be placed on the table? 

fe) How many carriages of the new type of third class were constructed 
by the Bengal N agpur Ra'ilway and the Madras and Southern Mahratta 
.1\aUway? If ·none, why not? If constructed, when ~  to run?' 
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(d) Are there any travelling sweepers in the mail trains from Calcutta 
to Madras and back to look ...... b.:oteanliness of the third class carriages 
and lavatories? If so, are there any sanitary supervisors to iD6lpect the 
work of such sweepers? 

The BDnourable Sir Thom.u Stewart: (a) I would refer the Honourable 
Member to the details given against these Railways in the Railway Board's 
Administration Reports for each of these three years. 

(b) No. 

(c) The Honourable Member's attention is drawn to ~  statement ~id 
on the table of the House in answer to Prof. N. G. Hanga s starred questlon 
No. 1883 of the 7th December, 1938. 

(d) Travelling sweepers are employed by .the Ma.dras ~ So ~  

Mahrattll. Railway on the Calcutta-Madras M~ . The.1r work IS ~ d 

by Station .Masters, Traffic Inspectors, Tram Exammers and ASSIStant 
Surgeons. 

Prof. N. G. Ra.Dga: Which is the authority which is expected to Ree 
that the new carriages that are ordered by these two railways, the Bengal 
Nagpur and the Madrus and ,50uthern Mahratta Hailways, approximate to-
the st,andard Ilew type of third class carriage? 

The Honourable Sir Thomas stewart: The Honourable Member will 
understand that these railways are not State Railways, but if my memory· 
~  me right, we have asked the non-state railways to confonn to our 
specifications and they have expressed willingness to; do eo as far as pos-
sible 

Mr. Muhammad Alb.ar All: May I know why these amenities mention-
ed in part (d) are not provided on other lines excepting Calcutta to Madras?' 

The Honourable Sir Thomas Stewart: The only point that arises out of 
my answer is the possible deduction that sweepers Ilre not employed be-
tween Wllltair and Calcutta. The employment or non-employment of 
sweepers on these trains is entirely a matter for the consideration and deci-
sion of the administration of the Bengal Nagpur ;Railway. 

Mr: X. Santhanam: With reference to the answer to part (d), may I 
know If the Honourable Member is aware that these sweepers, travelling or' 
otherwise, generally do not sweep third class carriages but Gnly the first and 
second class carriages? 

The Honourable Sir Thomu stewart: No. I am not so aware. 

Mr: ~. Santhanam: .Will he make inquiries and instruct the railway 
authontIeS to see that third class carriages are swept as well as first and 
second class carriages? 

The Honourable Sir Thomas Stewart: I shall convey the Honourable. 
Member's allegation to the administration conl'erned. 

Mr • .A.1Sdul Qatyum: Is the Honourable Member aware that if and when' 
a sweeper is found and sweeps the place, .he generally waits for a tip? 
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Plot. If. Q. Baqa: Is the Honourable Member aware of the fact that 
. at several junction stations between MadJ:e.s and Calautta even if third olaal 

~ ~  ask for. the services of these travelling sweepers Of others, they 
. are eIther not avaIlable or are not supplied by the local statiQD staff? 

'llle BCIIlOUable Sir 'l"IIomu Stewan: I am not so aware. 

Prof. B. G. Baqa: Will Government ascertain from the railways con-
,cerned whether such a practice should be discontinued? 

TIle JIonourable SIr'lbo1Dll Stewan: I have already indicated my 
read.J.ness to convey to the adlllinistration concerned the alleged ineffioiency 
..of their sweeping system. 

DIsmll'BCTING FLUID8178BD BY STATBRAILWAY8. 

80. -Mr. "U Subeclar: (a) Will the Honourable the Railway Member 
please state the amount of disinfecting fluids used annually by the v,arious 
'State Railways in India? 

(b) What II the proportion of Indian manufaotured disinfecting lluids 
,used by the Indian State Railways, as compared to that of foreign manu-
f80tUl'e? 

(c) Has the attention of the Indtian State Railways been drawn to the 
-stores purchase policy of the Government of India, by which stores lDunu-
factured in rndia should be given preference? 

'Ihe KoDoarable Sir 'thomu Stewart.: (a) The total quantity of dis-
infecting fluids purchased for the State-managed Railways in India during 
the period 1st November, 1987, to 31st October, 1988, w.as 18,599 gallons. 

(b) 16 per cent. 

(c) Yes. 

111' ..... Su.bIdar: May I know why the proportion of Indian manu-
factured disinfectants was only 16 per cent. when presumably 8 suitable 
,quality is manufactured.in this country and is accepted by the railways 
themselves as well as by other departments of the Government? 

'!'he Honourable Sir 'l'homaa S ~  The amount accepted is I think 
detemlined by the price at which it is offered. 

JIr. Kanu Subeclar: May I know w)1ether Indian manufacturers have 
been app1'08ched in order to reduce their prices in order that they may come 
within the field? 

'!'he Bonoura.bl. Sir '!'homas Stewart: I could not possibly answer t,hat 
,question. 

Mr. JI&1lu Subeda.r: Does the Honourable Member repudiate toe gene-
ral policy of the Government of India in the StoreR Department that if 
-there is a slight variation by about 15 per cent. the Indian artiale is to be 
~i d  
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'1'JIe BoDourable Sir 'l'Aomu Stewart.: The Honourable M-ember's state· 
.me.nt of the Govenu;rlent's stores policy is entirely fallacious. 

Kr. Jlanu Subedar: May I know what is the policy? 

JIr. PrIIldeDt (The Honourable Sir Abdur Rahim): '!'he Honourable 
Member cannot go into all that now. 

Ill. Jlanu Subeclar: Sir, the Honourable Member said that on the 
lIGand of prices the Indian manufacturers. 1Jad been ruled o ~ from the 
.upply of disinfectants for these railways. I want to know whether it is the 
~  of the railway authorities not to give the slightest preference in the 
matter of price to Indian manufacturers. . 

'Ihe 1Ionou.rable SIr "1'homa8 Stewart: The Honourable Member's leoond 
titlatement of policy varies very considerably to the extent of 15 per cent. 
from his original one. 

Mr. lI&Du Su.bedar: May I know whether Government ,give any prefer-
elate whatever, if not 15, at least one per cent.? 

fte Honourable Sir 'I'bomu Stewm: Yes: as has been stated he-
quently in answer to the Honourable Member's questions preference is 
given; but we have always refused to state the exact degree of preference,-
•. matter on which the Honourable Member hRs shown considerable interest. 

JIr. Kanu Subedar: May I take it .. that in spite of the preference the 
.. ailways were unable to secure to the extent of 84 per cent. of then-require-
mtnt.s ill this country? 

"l'he Honourable S4' Thomu Stewart: That is a very reasonable deduc-
tion from the answer Ibave given. 

JIr. K. Santban&m: Are we to understand that the 16 per cent. of 
Indian manufacture has bee.n paid for Rt a highEll' price 'I 

The Honourable Sir Thomas Stewart: When questions of particular 
prices arise, I must have notice. 

TRAIN DISASTER NEAR HAZARIBAGH ON THE EAST INDIAN RAn..WAY. 

81. ·Kr. Badri Du" Pande: (a) Will the Honourable Member.for Rail-
ways be pleased to state the ciroumstances that led to the serious disaster 
to 9 Up Dehrs-Howrah Express between Chichaki and Hazaribagh ROI\d 
stations of the East Indian Ra.ilway on the 12th January, 1939'1 

(b) What is the number of dead and injured? 

(c) Will there be 8 public enquiry into the big tragedy, which is the 
fifth of its kind since Bihta? 

'!'he BODOUl'&bl, Sir "l'homu Stewart: (a) I would refer the Honourable 
Member to the report of the Senior Government Inspector cf Railways 
.which has been supplied to the Honourable Members and a copy of which 
has heen placed in the Library of the House. 

(b) 21 dead and 77 injured. 

(c) Is under consider8,tion of Government. 
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Kr 8 8MJaID.1IJ'U' May I know why Gov.ernment take .fIO muoh time 
to decide'on • publio inquiry, and whether o m~  reahse the daDpI' 
of relevant evidence not being available because of this delay? 

'l'b.e Jlonourable Sir 'l'h0lllU Stewart.: . Govemment could !lot come to 
any decision on this matter until they receIved the report of thet!' own oftloer 
all to whllt had o ~ d und thnt report wail received only u very few day. 
ago. 

Mr. S. S.tyamurU: May I know what is t.he law or convention un_ 
which Government cannot order'a pubUc mquiry immediately after a seriou. 
railway accident occurs, until they get the reporte of the ranway offioial.? 

The Honourable Sir Thomu Stewan: Because I. think it conceiTBble 
that the report of the Govcmrilent Inspector would indicate that there w .. 
no necessity for 8 publie inquiry. 

1Ir. S. Satyamurti.: In view of the fact that there have been aetuall088 
of life lind injury and considerable damage to propert;.-, may I know whe-
ther Government, do or do not 3e('ept the need for instituting a public inquiry 
immediately after the rpport of the neddent, without waiting for any ~ 

from railway officers? 

'!'he BoDourable Sir 'I'homu Stewan: No, Sir, that cannot be accepted 
as a general principle. . 

Ka1llaaa Zalar .All JDw1: In view of the fact that disasters on railway 
12 N lines lI.re on the increase,-especially in the notorious Bihar 
00 •• area there have been recently any number of railway disaster&-

do Government consIder ~ advisability of running Filot 8DfPn8a before 
express and mail trains? Because I see that whenever the Viceroy and 
Governors proceed on tours, their trains are always preceded by ... i o~ 

engine, but in the caBe of express and mail trains, in  which thousancla of 
passengers travel, their lives Bre always in jeopardy. Do o m ~ 

propose to run a p'ilot engine before these express QIld mail trains? 

(After a ,pause) 

Is there no answer? 

fte Honourable SIr'l'bomal Stewan: The suggestion of the Honourable 
Member is not under serious consideration. 

Sir Abdul Hallm Ghamavt.: In view of the fact that four bogies in the 
train were completely burnt down to Rshes, how could the number of 
deaths be found out? How could they Bscertain the number of pasMngen 
who were travelling in those four bogies, because there W88 no trace of 
the bogies except the Bshes? 

"lU Honourable $I' '!'homu Stewan: The reports BS to the number of 
i ~ were drawn up in (lonsllltntion with the civil authorities who were 

present on the scene. I presume that all those responsible officers were 
satisfied that the remains that were found did indicate the specified number 
of casualties. 

Sir Abdul Haltm. Ghumavt.: But how could they find out the number 
when the bogiea were completely burnt to ashes? 
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.». PrtIId .. , (The. Honourable Sir Abdur Rahim): The Honourable 
Member eanDot have any argument on that. 

(b) WRITTEN ANSW~. 

ADvBJft'l8DlBlft'8 or PuBLICATIONS CU THE .ALL-INDIA. RADIO. 

81 •• 111'. Jl&Da 8abe4ar: (a) Will the Honourable Member for Commu-
nications please state whether the attention I)f Government has been drawn 
.to an artiele in the Bombay CIiTonicle, dated the 27th December, ~ 
on "Radio and Advertising"-" Bome Questions for A: I. R." in which 
the allegation is made that the Bombay Station of t·he A. I. R. has become 
a publicity bureau for the goods of Messrs. Phillips and Company.? 
(b) Why was there a three-Page advertisement -of Messrs. Phillips 

and Company in the publication called "Sehool Bro!ldcasts-Winter Session, 
1938-89"? Was this paid for? 
(c) 'Were other advertisers and merchants, who Bre members of the 

All-India Radio Merchants' Association, approached for advertisements? 
(d) Have Government received a representation on this subject from thfl 

Secretary of the All India Radio Merchants' Association? 
(e) Have Government looked into this matter and tsken 'any steps t.() 

prevent 8 repetition of any discriminat.ion by the Department against any 
particular manufacturers or dealers, or in fa\'our of any particular manu-
facturers or dealers? 

The Konoarable Sir Thomas 8tewan: (a) Yes, I pres1.tmc the' Hon-
ourable Memher is referring to the article which appeared in the Bomba'll 
Cl1Ton;cal, dn.t.E"d the 28th December, 1938. 

(b) The school broadcast pamphlets published by All-India Radio· 
contRin no advertisements. The ,pamphlet to which the Honourable-
Member apparently refers \Vas published, I d ~d, by Messrs. 
Phillips and Company and Government were not concerned with' it beyond 
i~  them permission to publish the three talks contained in it. 
(c) Rnd (e). Do not arise. 

(d) No. 
RADIO LICENCE FEE, rro. 

33. ·Kr. Jlana 8abedar: (a) Will the Honourable Member for Com-
munications pleaie state the total number of radio licences in Iodia, aBo 
on the latest date for which particulars are available, and how many are 
there in each Province? 

~  ~ ~  is the .total amount of (i) capital outlay and (ii) running ex-
penditure lDcurred 10 respeciA of eooh Province, and what percentage tIe> 
these ngures bear to the total number of licences? 
(c) Have Government received any representat.ion that the licence fee 

should be reduced from Rs. 10 to Rs. 5? 

. (d) What is the amount paid to the Post Office in leSp,ct of these-
hcences? Have Government considered whether the licenCes could be 
issued by tho All-India Radio office in large cities? 

(e) Is there nny inducement to pay up' early and, if so, what is the-
amount of deduction given? 

(f) Have Government considered the desirability of putting a penalty 
for tate payment of licence fees? 

,  0 
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(a) What is the ratio of (i) time and (ii) expenditw:e for n.e .. in Enrliah 
speechea in English and programmes of Eogliah mulO ., ~. o o~ 
in India to the whole time of broadcasting and the total expenditure? 

fte Boaoarabl. 81r !IIamU Sh1rlft: (a) and (b). Statistics of licenaea 
are kept according to postal circles and not provinoea. A atMement giving 
the information so far as it is readily available i. placed on the table of 
the House. I regret I am unable to follow the latter portion of part (b) of 
the Honourable Member's question but the information given in the state-
ment will probably be sufficient for this purpose. \ , 
(c) Yes. 
(d) Rs. 2 jper license. The reply to the second part is m tlle affirmative. 
(e) Yes, Re. 1 per license if renewed on or before the date or expiry. 

(f) No, Sir, the relevant Acts already provide for the imposition of 
penalties by the courts of law for the offence of possessing or working a 
radio set without a current license. 
(g) (Ii). The attention of the Honourable Member is invited to the 

fortnightly iBBues of the India" ~ which are nnilable in the Library 
of' the Legisb'ture. 
(ii) Figures of expenditure on the various types of programme are not 

booked separately and are not readily available. Their collection from the 
different stations of All-Indw Radio would involve an amount of time and 
labour disproportionate to the result. As regards programmes of European 
music, however, I would refer the Honourable Member to the etat.ement I 
placed on the table in reply to parts (b) and (e) of Mr. Avinuhiliopm 
Chettiar's question No. 921, on the 28rd March, 1988. 

8laUment 1I11owing the number oj broadctJBt recft_ licmBu in J-on eM 31., Deoem6er 
1938, in each ProrJinu (/III J,.,. GIl IItJptJrtJIe /lgu"" are Gtlaila61e1. Gttd 1M IoItJI amoutII oj 
Mpilal mad ruurring ~  itleurnd on broadcGBtittg ",111-' iii,," deir NIcIblUA-
me'" in the Pflf'iou. Protlincu "I' eo tltll 31., MafdI, 1931t. 

Name of the Province. Number of capital Reourrinw 
Iiceoaa. apeoditure. expenditure. 

Ita. Ra. 
"Bombar· 19,1189 1 111.46,082 

J)eugal 
5,48,8119 

16.540 J 11.17,'. 

~m 1.078 .. 
tJnited Provmes 

.. 
5,498 1,29,831 I',", 

~ .  Pnn-inces 1,816 
Madrllll 1i,535 2,18,"0 

.. 
17.962 

Punjab 7,821i • ),44,5"11 10,277 
Delhi . .  .  . 2.322 6,83,728 7,.8.228 
North·West Frontier Province I,) )3 110,129 ),30,2tl9 
Bihar 

} OriBaa 2,002 .. .. 
Sind . 2,384 
Baluchistan 

.. . . . 

Total 64,480 -17,61,1132 -37,85,528 

-. Doel not molude ~  on the Headl)\I&rters Office of the Controller or Broad-
()lI!'ting or on the Iustallatlon or Re.n.rch Dep&rt.m8llta. It ia ot -ble to all 
thiI espenditure under eeparate provin08ll. n __ ocate 



STABBBD QO&BTIOIl. dD dSW.I. 

LBVY 01' A Pou..-TAX Oil FOBBlONBB8 IN hUCK hrDu.. 

88&. -III. It. 1nD .... : Will the Secretary for External Mairs please 
.tate: . 

<a> whether the propoaal to levy poll-tax on Britieh India.na in French 
8ettlement.s in India baa been abandoned; 

(b> whether any alternative scheme is being considered; and 

(e) whether the French authorities have been informed that any 
action calculated to obstruct the free movement of Indians 
between British India and the French Settlements will cause 
hardship to Doth? 

SJr "_bny Jletcalfe: (a) The latest infonnation received by the Gov-
-emment of India is to the etJt'let that the imposition of the tax has been 
postponed. 

(b) The Oovernment of India have no information. 

(e) The difficultiE.'1I whieh would be created by the enforcement of the 
proposed restrictiolls on forE.'igners in French India were brought to the 
1l0tice of the }<'I'ench authorities. 

TLuN DISASTER NEAR HAZ.umU.GB ON THE EAsT INDIAN RAILWAY. 

88 •• -Jlr. Bam lfanJ'tD SiDlh: Will the Honourable the Railway 
:M'ember be pleaBed to state: 

<a> the causes of t.he terrible railway disaster that took place between 
the HRzRribngh Rond Station and Cha.ckhaki on the 12th Jan-
uary, ~ 

(b> the nature and the extent of the sufferings and losaes of life and 
property of the paasengers of the ill-fated train; 

(c> the exact time when the disaster took place; 

(d) the time when the railway authorities of the neighbouring rail· 
way stations and the police and the District Magistrate con-
cerned were informed of this disaster and also the manner in 
which it was so done; 

(e) the time when the rescue party, if any, reached the place of the 
accident; 

(f) the medical aid given to the injured and the persons bv whom 
and the place where it was 80 done; • 

(g) the method by which the survivors were taken to their respective 
destinations; 

(h) the way in which the bodies of the dead were disposed of; and 
(i) the number of trains. Up and Down, which arrived on the spot 

within ~ hours. of the disaster and tM help, if any, rendered 
by the. traIn officlBls to the suffering and the dying passenge1'8 
of the lll-fated train? 

The J ~ Sir Thomas Ste.art: (a), (c), (e), (f), (g) and (i). I 
would refer the Honourable Member to the report of the Senior Govern-
tl.lilut Inspt'ctor of Railways. 
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(b) 21 killed and '17 injured. of whieh 19 were reported 8erious. The 
nature and enent qf the loss of property ~  Ulllrnown. 

(d) Details regat'dillg i o io~ i ~  to ~ . railway  authoritie8 of 
neighl>ouring railway stations are gIVen ~ ~  Hem?r Go,ernment Inspec-
tor's report. The time at. which the DIstrIct Magti!trate CODecrnpd was 
informed is not known. 

(h) The bodies were taken over by the Police and oivil authorities. 

RIlCRUlTMENT OF CAl'TAIN EOGLESFIELD AS DEPUTY ~ R OF CIvIL 
AVIATION. 

330. ·1Ir .•. 'l'hlnun&la]tao: (a) .Will the Honourable Member for 
Communications please state whether it is a fact that one Captain Eggles. 
field is being imported as Deputy DirE'etar of Civil Aviation? 

(b) Are there not competent Indians to hold the post? 

(c) Is it the policy of Government to see that sufficient number of 
Indians are trained to man the Civil Aviation Department? 

The Honourable Sir Thomas Stewart: (8) Yes. 

(b) No. 

(c) Yes. 

TRAIN DISASTER ~ AR IiAZAJUBAGH ON mE EAsT INDIAN R.uLWAY. 

33D. ·1Ir. ][. Thirumala B.ao: (n) 'Yill the Honourable Member for 
Railways please state whether Government have received a full report about 
the disaster that overtook the Dehra Dun Express on 12th January, 1939? 

(b) Do Government propose to conduot a sifting inquiry, by a non-official 
Committee. into the causes of the frequent disasters on the Ealt Indian 
Railway? 

~T  Honourable  Sir Thomu Stewart: (a) Bnd (b). I would refer the 
Honourable Member to the reply I have given today to Mr, Badri Dutt 
Pande's starred question No. 31. 

CONVICTION OF MR. S, W. RALPII, DEPuTY CoNTROLLER, EAST INDlA.N 
RAILWAY. 

83:1. ·Kt. II. 'l'hirumaIa ltao: Will the Honourable the Railway MeJV-
ber please state the departmental action which has been taken or is proposed 
to be taken against Mr. S. W. Ralph, Deputv Controller of the East Indian 
Railway, who was sentenced to pay a fine of Rs. 500, or in default to un-
dergo one month's rigorous imprisonment, in connection with the Bihta 
disaster? 

The .Honour&ble SI1' Thomas stewart: Mr. Ralph is at prel'lent under 
1\1Spe!1!';1lOD and bas. I understand, appealed against the lIIentence. The 
question of further departmental nction will be eonsidered by the EaRt 
Indian Railway Administration after the hearing of Mr. Ralph's a.ppeal. . 



STARRED QUESTIONS AND .urSWDS. 
.., 

SPBBDDfG VP OJ' THI: GBAND Tamm ExPuSS. 

88J'. -llr ••. ftlnmaIa:&lo: (a) In view of the recent decision of the 
Railway Board to speed up trains, has the Honourable Member for Rail-
ways considered the advisability of speeding up the Grand Trunk E:q>re&s? 

(b) Is the Honourable Member aware that the Grand Trunk .Expr818 
makes halts of 20 minutes and more at stations like Jhansi, Bhopal, Itaraee, 
Nagpur and Wardha, whereas the Delhi-Calcutta mail on the East Indian 
Railway does not halt for more thnn ten minutes at iplportant stations like 
Aligarh, Cawnpore and Allahabad? 

(c) Is the Honourable Member prepared to consider the possibilities of 
'IIhortening the haltings of the Expne88 which helps the shortening of the 
hours of journey? 

(d) Does the Honourable Member propose to consider the desirability 
of connecting the Grand Trunk Express at Bezwada with the Up Madru-
Calcutta Mail ? 

The l!OIlOurabl. Sir 'rhomu Stewart: (a) No specific reference has 
been made to the Railways concerned regarding the speeding up of the 
Grand Trunk Express. 

(b) The timings giveJ;l are substantia.lly correct. 

(c) and (d). 'fhe suggef:tions made by t,he Honourable Member will 
be ('onveyed to the Rnilw8J'B concerned. 

MILITARY OPEBA.TlONS ON THE NORTH-WEST FRoNTIER. 

33G. -:Mr. S. Sat:yamurll: Will the Secretary for External Atlairtl be 
pleased to state: ., 

(a) whether military operations are still going on  on the No -W ~ 

Frontier.' 

(b) against whom, or against which tribes; they are going on now; 

(c) the specific objects for which these operations are being carried 
on; 

(d) when they are expected to end; 

(e) whether any peace terms ha.ve been offered to the "hostile" 
tribes; and £: 

(£) if so, what they are? 

Sir AulnJ _.tcalfe: (8) to (d). The attention of the Honourable 
"Member is invited to the communique published in the press (\n the 26th 
of January which explains the present position. 

(e) and (f). The Honourable Member is referred to the reply given to 
part (d) of question No. U8(J asked by Mr. Abdul Qaiyum on the 10th 
November, 1938. 

UN,STARRED QUESTIeNS AND ANSWERS. 

GARllAT ENGINES PURCHASED BY RAILWAYS. 

1 •• &IId1t BU&bD.tha Du: <a) Will the Honourable Member fal; 
Railways please state which Railways in India have got 'Garrat' engines. 
and how many in each case? 
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(b) When were they first purchased? Please state each instalment of 
purchase since then in case of each .Railway having them? 
(c) In which country and from which firm were they purohased? 

(d) Have they been purchased by the Indian Stores Department, or 
any other agenay? 

(e) Have orders been issued recently for those engines? Who have 
issued such orders, for how many engines, and for whioh Railway or 
Railways? . 

(f) What is the term used in the order 'Garrat' ~ , or ~ 
type of articulated engine? ' 
(g) Is 'Garrat' a patent name? 

(h) Are nny parts of the 'Garrat' engine patented? 
\ 

(i) Are those patented parts essential for manufacturing 'GaTrat' type 
of articulated engines? 

(i) Which firm, or firms, and in whi9h oountry, hold those patents, 
if any? . 

(k) Are there other articulated engines which are not of the 'Garrat' 
type? If so, how do they differ from the 'Garrat' type in utility? Have-
they ever been tried in India? . 

(1) How many finns, and of which oountry, tendered for (i) 'Garrat' 
engines, (ii) 'Garrat' type of i ~d engines, and (iii) articulated 
engines? 

The Honourable Sir '!'homas Stewart: The information asked for is 
being collected and will be laid on the table of the House in due course. 

ADVANCE GRAN:T FOR FOREIGN PuRCHAsES OF RAILWAYS. 

I. Pan41t Dabntha DII: (a) With reference lie the item of advance 
sanction for money for General Purposes Stores to be purchased from 
foreign countries, placed from time to time before the Standing Finane& 
Committee for Railways, will the Honourable Member for Railways please--
state since when this advance grant for foreign purchase has been in 
vogue? 
{b) What has been the BDlOunt of grant each year till now? 

(c) What has been the amount of total purohases for Railways for those 
years, year by year? 

Cd) How has the money for general purposes Stores been allocated 
to different railways year by year? (Here allocation to State Railways 
may be given together, if need be). 
(e) What are the articles purchased from this advanoe grEmt? (If the 

articles are the same, as were given year before last, to the Standing 
Finance Committee lor Railways, then the list may kindly be repeated 
here for ready referenoe). 

(f) Has this list been ever scrutinised to see if certain of the articles 
could be  purchased in India, or other articles could still be added to the 
list? 

(g) If so, when was it sorutinised or revised. by whom, and with what 
elect? 

(h) Has it Aver been ascertained if all those articles still require adwme& 
£l'8Ilt? If 80, when, by whom, and with what effect? . 



UNSTABRRD QUESTIONS AND AN$WERS. 39' 

'file Honourable Sir ftOlD&II Stewart: (a) The Honourable Member's 
attention is invited to the memorandum on the subject pltlCtld before the 
Standing Finance Committee for Railways on the 21st September, 1935, 
vide proceedings of their meeting, Volume XII, No.5: This memoran-
dum gives a brief account of the evol,ution of the present rrocedure. 

(b) A statement showing the amount of advance grant sanctioned for 
general purposes stores for each of the years 1927·28 to 1939·40 is placed 
on the table. 

(c) The inform at jon will be found in Appendix A of Volume II of RaIil-
way Board's Report for each of these years. 

(d) A statement showing amounts of allotments made to railways for 
the years 1981·32 to 1939·40 is placed on the table. Information for 
earlier years is not available, as the records for those years have been 
destroyed. 

(e) I regret it is not practicable to furnish a completely clctailed: tist. 
But the list placed before the Standing Finance Committee, to which the 
Honourable Member refers and of which I place a copy on the table, gives 
the main categories in which the articles fall. It should not be concluded, 
however, that every article in a particular category is imporicd, e.g., 
though the list includes crockery and cutlery and paint and varnish, many 
items falling under these main heads are obtained from indigenous sources. 
(f) and (g). In this connection, the attention of the Honourable 

Member is invited to the Memorandum on the policy of purchase of stores 
placed before the Standing Finance Committee Tor Railways on 31st Jan· 
uary, 1936, vide proceedings of their meetings, Volume xn, No.6. The 
policy Bnd procedul'e therein laid down are such as to secure, in regard to 
State· managed RailwaYII, apart from any  scrutiny oftbis list, that articles 
that can be suitably  purchased in India are so purchased. In respect of 
Company. managed Railways, the Railway Board, in consultation with the 
Indian Stores Department, has recently been scrutinizing copies of 
indents submitted by them to their Home Boards with a ~i  to drawing 
attention to any articles that could be obtained in India. 

(h) I understand that the general questlion of the sccwe of the advance 
grant for imported stores has been engaging the attention of the Standing 
Finance Committee for Railways, of which the Honourable Member is a 
member, and that a memorandum on the subject will shortly be placed 
before them for their consideration and advice. 

Statement IIMwing the 'Glnount oJ aallanu (/f'Gnt /latl(".Itotw1 Jor generall""poIl88 lItor88 Jor 1118 
Y&fJr6 B ,~ to 19.'I9·IO. 

1927 -28 (£900,000) (at 1· 6) 
1929·29 (£650,000). • 
1929·30 
1930·31 
1931·32 
1932-33 
1933-34 
1934·35 
1935·36 
1936·37 
.1937-38 
1938·39 
1939·40 

,. 

(In lakhA of rupee"). 

1,20 
87 
80 
70 
45 
45 
30 
1,00 
1,00 
50 
1,10 
.~ 
1,4& 
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. 81t.11e1neaC MoJOi., GfIIOUIIU oj Mvanae caUo&IINtW MOde 10 i I ~ Jor ~ oJ,"""'" 
. put'pOIU tIoI'U Jor lAs ,.,..1931·JIIo 19J'·40. 

(FipNI iD thoUl8l1da of rupee8.) 

...,. ........ RaU-..... 
1. B\UIII& 

s.BlllltenlBeqal. 

S. But lodJan 

4. Great lDdiaD 
PeDluaaJa. 

J;. North-W.tem 

Total 

~  ..,...., 
RaiMIJ/ •• 

AalamBeupl 

lIelllJal N AIJPUI' 

]leua! and North-
W.terD. 

Bombay, Baroda 
&Ild Central India. 

Kadru .t Southern 
Kahratta. 

~ d .t 
Xumaoa. 

South Iudlan 

Total 

GJWIl) '1'O'UL 

141. 

66 

• 
2,00 

88 

... 

3,07 

2,00 

1,00 

8,00 

15,87 

5,50 

60 

6,33. 

38,10 

41,17 

m-83. 11188-U. 816-36. 

-

60 46 1,1'1 

... s:; ... 
2,00 1,00 1,00 

... . .. 10,00 

. .. ... 1-
2,tO 3,70 7U7 

1,60  1,00 1,00 

1,00 60  60 

1,76 2,lI6 4,00 

'. 
10,tO 6,40 1i,'7 

6.25 ',00 4,50 

4O 40 60 

0,93 6,60 5,60 

28,23 10,16 21,'7 

aO,63 22,116 I 95,8& 

~ I - . 1830-87. IN7-88. 1188-80. II1B....a. 

-

2,IG 41 .. , ... ... 
1,00 6,00 6,00 ',60 8,00 

1,86 11,00 '\ 10,00 24,00 36,00 

10,88 III '17,00 11,01 83,01 

24,00 1,00 P,W 32,00 as,u 

60,<&8 16,711 66,00 81,61 09,13 

1,21'> 1,68 ',26 ',00 6,00 

3,00 8,00 8,00 8,00 6,60 

111,110 3,00 4,02 6,26 6,10 

6,27 6,lI6 11,9li 12,00 13,00 

6,30 6,00 7.&L 11,'6 8,83 

60 1,00 1,00 90 1,60 

13,60 7,110 6.00 ',00 "27 

"1,52 34,21 62,27 46,10 ".60 

1,00,00 60,00 1,117,27 1,27,61 l,6 .... 

Memorandum regarding tile mam categorie8 u/ general purJl'J'ea ,torCl /01' tAE . ~ iI. 
01 10lIicll approval 01 tAe Stalldillg Fi1lunce CU7n",ittee lor Railway, to tAe u,zIHlftC' 
allotment i. obtain.ed. 

At. their meeting of 27th July, 1936, the Committee, while approving the advance 
allot.m.ent for geueral ~ oJ . IItore. for 1937-38, deeired to be furni.hed with a .tate-
ment showing the maln o i~ of articles for the purchaee of which th-d advance 
allotment i. obtained. The lltatement is attached to thil memorandum. 

Clu •. 

C Spare part. for machine toole. 

D Dog .pikea, fiahboltll and nutt. 
Combma\ion fiahl'latea, bearing platea, •. moveable jaw. and key •. 
Shovele, beaters, pOWraha.Il&nd .panners. 

Ea1 Axles, tyrel, wheel centrel, helical and volute, .prings, laminated Ipring 
platel. boiler platea (copper and steel) boUer tubes, superheater headen, 
injectors and lparea for aame. 

Ea2 Spare bruahee. 

Eb1 Wbeele and axles, tyres, drawbars and hookll, helical and volute. apriDp. 
laminated .pring platell, buffer. and buffer parts and screw couplmg •. 

Eb2 Lavatory fitting. and roof tanka. 

Evb Metallic and rubber vacuum brake flttingl. 
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Eb6 Leather, imitatioJl leather and texLi1e trimming materiala and linolenm. 

F1 W ~  columDJI. 
F2 Wire, polel, point rodding, burners, gl .... es and roundels. 
Ga Drills, fileK, 8&W bladet, rivet lnaps, diea and abrasive wheels. 

41 

Ob1 Bolts and nuts, walhers, nails, cotters, cotter pina, rivetl, IIcrilwa, .:haina, 
electrodes. copperjoint ringe and steel and copper piping. 

Gb2 Spare 'parte f(lr prellure'lampl. 

Gb3 Hosee, rubber and canvas, belting, ftax canvu, I. R. lheet, I. B. cuahiOld 
and pads and twine. 

Ob4 Copper, tin, lead, ~ , extended b1'&ll8 bar, tool .teel, die lteel and bright 
draw steel bars. 

Gb5 Paint, varniah, enamel and paint brushes. 
GbS Crockery and cutlery. 

Gb9 Waterproof capel and caps. 

-ob10 Lubricating oil, grease, vaseline, graphite, fire clay, fire bricks, crucibles, 
case hardeniug compounds, carbite, metal polish, disinfecting fluid, fog 
signals, glue, glal8 and emery parer, gauge 'glaseea, glau Iheet and 
aabestqa packing. 

Gbll Printing And blotting paper. 

Ha Spare parta for di88ael generators. 

Hb Dynamo parts, accumulators and accumulator -parts, I switchgear. sulphuric 
acid, electrolyte, bdting, belt fastenere, fanB, regulators, lamps and 
lamp fittings and loco: turbo· generator parts. 

Hd Incandescent lampe, iDSulated wire, cable, iuaulators, fuau and lamI' fittinga. 

STATEMENTS LAID ON THE TABLE. 

Information promiscd in reply to daTTed question No. 864 asked by Pandit 
Sri Krishna Dutta Paliwal on thc 8th September, 1938. 

EARLY DEPARTURE OF A TR.~ N FROM THE AORA FORT OR A-oRA UANTONllBNT 

STATION. 

(a) On 24th July, 1938 No. i2 Up Passengel' left Agra Cantonment. to ita adver-
tised departure time, i.e., 6.20, which was 25 minutes earlier than the ordinary sche-
duled departure. 

(b) The earlier departure of this train was necessitated by the arrangements made 
in connection with the reception of the Viceregal Special. 

(e) The changes in the time of the departure of No. 12 Up Pauenger train wu 
notified to the public by putting up notices to this effect near the 1st and 2nd clasa 
booking office and ill the thi.rd c1a88 Waiting Hall at Agra Cantonment from 14th 
July, 1938, till 25th July. 1938. The ea.l·lier departure of this train was also adver-
tised, for the information of the rublic, in a vernacular daily newspapers published 
at Agra Cantoument, viz., "Sainik" of the 16th July, 1938. 
(d) Yes. 

(e) Because the train which they had come to catch had already deparwd and no 
ether passenger train was due at that time. In reply to the second part of the ques-
tion, the police in refusing admittance were acting under standing orders. 

~  On the morning of the date in question, Mr. Devitre was noticed by the 
Station M~ , Agra Cantonment talking with a Police Officer. On. being approachtld 
br the S ~ o  Master, Mr. Devitre exprelBed annoyance at baving missed thf, train, bllt 
hls attentlon was immediately drawn to the notice exhibited on the Notice Board. 
The Ststion Master invited him to his office and Mr. Devitre left the etation of hi. 
·own accord. 

(g) In v.iew of the replies given to parts (a), (b) and (c) of the question this 
,doetl not arise. 
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I o m ~ o  promised in reply to paTt (e) of starred quution No. 931 as7cec1 
by Mr. T. S. Avina8hiZingam Chettiar on the 18th September, 1938. 

EXOISE DUTY ON MATOHB8. 

""*"''''' aAoll'lftg eM ftWftber 01 fr;IcIoriu m.iOflifl(l ,Ae COfICeof.rion 01 rebaU oJ ezoiu d." 
gtwn fig HCIfion 19 oJ 1M MakAN (ICzcife Indy) Ad, 1981. 

-- Slat March 31ltMaroh 
1937. 1938. 

'-. 
Northern India Provinllt!ll . 11 18 
Jladraa . 7' 70 
Bombay .  . .. 1 

Total 86 89 

In.formation promised in. reply to starred question No. 990 as7ced by Mr. 
Manu Subedar on the 18th September, 1988. 

POWBRS OF THE RAILWAY BOARD IN RESPECT OF RAILWAYS IN INDIA IN 

CBRTAIN MATTERS. 

(b) The Railway Board have no powers other ~ those referred to in the reply to 
part (a) of the question in regard to State Railways under Comraoy management, 
In reapect. of i~ safety or choice of rolling Btock. 

1nformation promised in Teply to IItarred questionB NOB. 1147 to 1149 as7cetJ· 
by Pandit Sri KriBhna Dutta PaliwaZ on the 19t1i September, 1938 .• 

USE OF THE KARAcnI TOWN HALL FOR PUBLIC MaETINGIi. 

1147. (a) and (b). The Municipal Committee, Kekri, have adopted the rulllll framed 
by the Ajmer Monicipal Committee to regulate the UBe of the Municipal Town HaD. 
A copy of the Rules iB attached. 

(c) No. 

(d) Doea not arise. 

NO'l'IFICATION DBPRIVING THE AJMER MUNICIPAl. COMMITTEE FROM ELBCTING 

A NON-OFFICIAL CHAIRMAN. 

1148. (a) Yea. 
(b) Yea. 

(c5 Yea. 

ELECTION OF A NON-OFFICIAL OHAIBMAN TO THE liEAWAR MUNICIPAL 

CoMMITTEE. 

1149. (a) Yea; the Chief CommiBsioner .tated in 1931 that the official Chairman 
would be removed when the local authoritieB were HtiBfted that the interest.. of t.he 
Municipality and the public would not auffer. 

(·b) When the conditionB mentioned in reply to part. (a) of the question are ,aI. 
6l1ed. 

(c) The Extra A..siatant CommiB8ioner is an officer holding the position of Chair-
man by virtue of hia OliN. 
(d) Two . 

. C.) No. 
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Oopy of tM. Aimer Municipal Com7llittee', Resolution No. i8, dated the 18th December. 
( 1936 

Resolution No. i1S.-WHh reference to the General Comu;littee's resolution No. I, 
dated the 17th September, 1936, referring the case C!f re,gulatmg use of the rr:. T. ~ 
to a Special Sub-Committee to draw up general dIrectIons, read the follOWIng condl-
tioUll submitted for approval. 

1. The Trevor Town Ball with such furniture all it may have will be availabl_ 

(a) for holding Durban; 
(b) for meetings of the Ajnll'r Municipal Commiltee or its sub-committees or 
Special Committees; 

(c) for meetings whieh the Commissioner of Ajmer may like to convene, and 

(d) when not reql1ired for (a), (b) a.nd (c), for holding public meeting., poli-
tical, Bocial, literary or others, except those-

(i) which may be unlawful, or 

(ii) of which the object or'purpose may be unlawful, or 

(iii) which may bt' convened by an unlawful organisation, pr 

(iv) which may have been prohibited by an order promulgated or iuued by 
Government or any magiBtt-ate, or 

(v) which may be held for religious debates (Munar.ara). 

(e) for such other general purpose as the Municipal Committee may from timet 
to time by resolution approve. 

Z. No permission except under (a), (b) and (c) above will be given unleu a sum 
of Re. 15 lui. been deposited by the party seeking permiasion as security for making 
good any damage done to municipal property. The deposit will be refunded after 
deduction of such amounts, if any, as the Chairman may consider d ~  to cover 
the damage, if any, caused to Municipal property by or on account of the use made 
in consequence of the permission granted. The Chairman's deciaion in the matter 
will be final. 

3. That the party making use of the Hall at night shall also pay annas twelve for 
nse of light and for fans, if used in hot weathE'r at day or night, additional charges 
of annal two ~  hour. ~ 

4. That the Chairman will (lrdinarily grant permis8ion on application made to 
him 24 hours before the intended nsc, but in urgent case, he may grant permission 
for the use of the Hall, if there is sufficient time to allow of arrangements being 
made for handing over the Hall to the party asking for permission to nse it. 

5. If more applications than one lire receind for the usc of the Town Hall for thc 
same time, preference will be giYell t9 th" application first received. 

Resolved unanimomly that the directions be lIpproved. 

InfoNnation promiBed in reply to partB (a) to (c) and (e) of starred qUBBtion 
No. 1202 a8ked by 'Mr. Sami Vencatachelam Ohetty on the 10th Nov8m-
ber, 1938. 

PURCHASE OF STORES lIY PORT TRUSTS. 

<a> The Madras Port Trust have a purohasing agent in England. Of the remaining 
ports two arrange t.heir purchases of English stores through the High Commi>ssioner for 
India, and the others, for the most part, employ t·heir Consulting Engineers for the pur-
ohase of suob lltores M they may have to obtain from England. 

(b) It is not poIIRible in most coses to allocate QOrrecUy the payments made to thet 
6rms in respeet of their funotions as purchasers and in respect of their functions as Con-
Bu1ting Engineers. 
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(0) The information ia oontained in the statement below :-

1933·34. 1934·33. 1933·38. 1938.37. 1937·38. 

-. -
RI. Be. Ra. Be. Ba. 

~. 

bases in India 16,70,"1 10,33,178 19,3',097 18,87,968 H,82,719 
Purch_ outside 62,987 1,63,672 .1,76,134 2,71,MO 2,84,891 
lDdia. \ 

~. 

KfJf'fICAi. 

baaee in India 3,33,282 11,43,788 3,98.937 8,99,814 7,33,023 
bases outside 18,701 30,882 81,9811 2,30,847 3,90,488 

India. 

Oochi". I 
Purchases in India Not known ·8.99,000 27,01,000 

·(Augut 
1938 to 
liar. 1987.) 

32,000 Purchases outside Not, kno,.n 80,000 
India. 

OI.iUagOft(l. 

Purchases in India 81,882 1,26,052 38,700 61,670 68,928 
Purchases outside ],199 8,407 ],305 15,073 3,601 
India. 

Brtmbay. 

Purchases in India 10,87,000 13,63,000 ]3,94,000 13,80,000 17,",000 
Purchases outside ],86,000 40,000 68,000 1,()j,OOO 1,48,000 
India. 

Madftu. 

PurchaseB in India 1,30,8011 2,09,959 2,66,054 2,48,126 3,06,8;9 
Purchases outside 15,M7 27,0",0 94,586 14,680 95,757 India. 

YiiClgGflGtom. 

Purchues in India 9,91,703 8,119,388 4,12,139 3,39,0" 1,98,93' Purohues outside 1,17,792 63,143 29,349 30,437 .. India. 

(e) In actual practice the Port Tl'1l1ta generally either follow the rules of t.I:. 
Government of India or .bape their parch... policy in accordance with the priDciplu 
.contained therein. 

Information p1'Omi,ed in Teply to .taTTed qU88tion No. 1203 asked by MT. 
BTojen4Ta NaTayan ChaudhuTy on the 10th November, 1938. 

INCONVENIENCES AT SILCBAR STA'l'ION ON THE ASSA}f BENGAL RAILWAY. 

(a) The polition in relation to thill part of the Hononrable Member', qaeatiOD 
U- . . 

(i) A platform at rail level between the flr.t and aecond line. in Bilohar ,tati_ 
It to be conetructed and work will be commenced .hortly J 
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(Ii) The lighting of theBtatiOll i, reaeonably IG"d for met.llode of llalit.ing other 
than by electricity, aDd lIhoaldaot be compared with staticma 10 illu-
minated. A prcgreaaive plan of providing electric lighting at t.he more 
important stations on the ASII&ID Bengal Railway is being worked to and 
the claims of Silehar have been OOII.Iidered, but the requirement. of other 
stations on the system havo had p .. iority. 

(b) Y •. 

(c) The aDIIwer to this que.tion depends on whether goods or palleDger trafIic i& 
referred to, which the Honourable lIemberJlaI not stated. In any cue, at indicated 
already, the Railway is fully alive to the requirt'mente of progressive improvement and 
the merite of this station have ~ conaidered along with the other •• 

(d) and (e). No classification of atations on the Allam Bengal Railway baa baeD 
made, but Silchar baa not been overlooked, and ia, in fact., reoogniaed .... station of 
lOme importance. The priority of a station in resrect to the prcm.ion of electric 
lighting is detenDined by the number of pall8Dlfet" train. arriving and leaving during-
the houn of da .. kneBa and the amount of work in the ya .. d and ofIices to be perform· 
ed. The requirements of hoarding-t ... in facilities have been and are receiving atten-
tion. They are being met in part by the fitting of doable foot-boards on the carriages. 

Information p1'OmiRed in reply 1tn8tarred QUB8tiOfl,,, NOli. 70, .,S, .,9 and 84,_ 
part (c), all ked by Mr'. B. B. Varma on the 10th November, 19.'38. 

LOr.O!tlOTIVES ON THE SHAIJDARA-SAHARANPUR LIGHT RAILWAY. 

UMtarred Quution Nfl. ?,O.-(a) Rs. 4,47.448_ 

(b) Number in Ileth'e eenice in winter-IO and in IJJ ~. 

(c) As the full ~  is in usc for half the year, the question of exce8S .tock-
does not arille. 

TmnD CLASS VEHICLES WIm IJATRINJ:S ON TIlE SHAHDARA-SARARANPUR LIon 
RAILWAY. 

UMtarretl Question Nfl. 7t.-(a) The percentage of latrine fitted 3rd cla. IItock in 
service in 1937·38 varied between 65 and BO. 

(b) The percentage of 3rd dalll ca.rriages provided with latrines on Cla.u II Rail· 
ways ill 84.1. Gilvemment, ~o not conltidcr this percentage to be low in view of the 
ahort dilltanee travel involved in many CQBeI. 

IlfOBEABB IN TUB CONStJKPTION OF COAT. ON 'mK SRAHDABA.-SAIL\!lAWPml LIGHT 

R.uLWA.Y. 

Umtarred QvutiDfl .Vo. 79.-(a) Increased consumpt.ion _ due to an increase in 
engine  mileage of 3,000. ,_ 

(b) No coal WAil mppJied to the motor wo .. k. dn .. ing 1936·37. 
(c) No. 

PARSES ISSUED TO THE STAFF OF THE SRAHDARA.-SAlrARANPUB LIGHT RAILWAY._ 

,uMf.-red f}t,,,,tion No. -"4.-(e) A pass to the .llanagt'l', Shahdara-Saharanpur 
Railway, and hia peon. for t,hl' purpose ~  travelhng between DeThi ad Delhi. 
Sbahdara hall been isaued 8illCtl 1907 -by the Genoral Manager, East Indian Railway. in 
the i~ of his dillCl'E't.ionRry powers, in view of the fact that thi.. Railwav ilr 
a feede .. to the East Indian Railway. . 
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In/orrtaGtioR pHMiNd'R "pI" to .t4Tred J i~. No •• lS83 atiC lS90 .. ".d 
b,M1". Broj.Mf'tI. NGf'tJY"R ClIaudllu'lI on the .1Btli Notlembe1", 1988. 

SlunINe 01' TO OVBBBBlDGB OVBB TBB CBAlIDJWtONA BoAD &rATIO. ON ~ 
BBNGAL NAOPUJl RAILWAY. 

StarTed Que,'ioA No. lU".-(a) No. 
(b) This Mt.ion mainly aerYea t.be Gbatal Sub-Divisional beadqaart.ers of the 

lIicinapore District. and other important centr.. of the localit.y which are situated on 
iIle eastern aide of the Mtion which is the aide 00 which the overbriclp is located. 

(c) Certain persona who arrive from Sarenga and other i ~ on the wedem aide 
of this station have been known to take riliks aud ~  the liDea'.&o go to the station 
alt.hough a level crouing exists at the BOuth end of tbe Mtion iIonDecting with the 
proper station approach road. , 

(d) Shifting Of the overbridge tD the welt side of tbe station baa never heeD 
considered before, and if it were done it. would not help matters, as, in tbat cue, 
people from the eastern side, who form the majority, will resort to crouiDg the linea 
from that side. A ro&&ible \'eIIledy i. to extend the overbridge to connect. the _stem 
side as well as the eastern Bide, but the cost of doing thia _rna hardly justified, since 
puaengen or bUllea from the Sarenga aide can E'aaily come to the eal\tenl aide by way of 
the level crOB&ing which is thE' intended meana of approach to the atlltion from the 

• 'Western side. ThE'Y would thus avoid any riak to thl'nlBf'lves. 

DISCRIMINATION IN THE SUPPLY OF WATER IX THE RAILWAY COLONIES 01' 

PAHARTALI AND C'IUTTAGONG. 

Sta"td guutiofl .Yo. l.i?90.-There ift 110 discriminatioll as regarda lupply of water 
but. regulatipn of the lIupply is determined by topographkal conaideratiolll. 

In both Pahartali and Chittagong watcr is supplied throughout 24 hoars to all 
Ofticen:' Bungalow8 alld. the qual'ten which Ol't' ••• ituated at a high level, but owinl to 
the hetght the surply 18 poor and often negbglble when the low level colonies are 
.drawing water. 

For the low le\'el colonies full supply of water is given between the followm, 
boun. 

Pahartali-

5 hours to' 13 hours. 
16 hours to 21 hours. 

ChiUagong-

5 houn to 12 hours. 
15 hours to 21 houn, 

Information promised in Teply to starrcd question, Nos. 1364 and 1865 aeW 
by Mr. Muhammad Na1lman on the 218t November. 19:1B. 

COMMUNAL COMPOSITION OF I~RS NR RECRt;lTED IN THB GENERAL MANAGBB'. 
OFFICB ON THE EASTERN BENGAL RAILWAY. 

Sta"cd t]utlltion No. 1.'6".-(a) The foU()wiug nrc thE' figures relating to men 
recmited in the General Manager's Office:-

Personnel Branch 
Other Branches . 

Hindu. 

36 

In 
There was no recmitment for the Welfare Branen. 

~ There was no deficit in the Mullim quota. 
(C) One. He is a Hindu. 

lIualim. 

. 31 

71 

Anglo·Indian. 

10 

2 
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:P08'1' OJ' DRAWING ()noIC. BUPBBINTPDBNT IN 'I'D OBI'" ENGIWBBB'. OrnCJI, 
• EA8'l'BBN BENGAL RAILWAY. 

S","" putiott No. 1181.-(a) and (b). The Chief Draagbtlman of the Chief 
.Engineer'. DrawiDg 0ftIce on the Eutern Benpl Railway wu appointed to 05-
c:iate in the lower gazetted aervice .. Drawing Ollce Superintendent. .Aa the -r 
in the latter poat wu filled by ODe already in the aenice, it wu not neceuary to 
.adverWe it. 

In/ormation promi.ed in reply to .tarred queation No. 1898 a.ked b, 
Mr. Sham Lal on the 2Snd No",ember, 1988. 

PURCHASB OF LANDS FROM CULTIVATORS IN TBB DELHI PROVINCB. 

(a) Government have no information of any almormal purchue of land by agri-
cult-uM members of the .. rvicetl and profeuional d ..... 

(b) No action i. conaidered nece .. ary. 

In/ormation promi.ed in reply to part. (a) to (f) of darred que.tion No. 1574 
a.ked by Mr. Brojendra Narayan ChaudhuTy on the 29th No""mb.r, 
1938. 

OVERCROWDING OF TRAINS AT SEALDAB RAILWAY STATION. 

(a) Number or ticket. collected at Sealdah :-

on 5th November 1938 

on 6th November 1938 

on 7th November 1938 

(8uburbaDs) 

Total No. 
(b) Date. No. of trains. of bogie 

carriaget'. 

--_. 
~- -  . Speoiala 8 .  .  . 71 

Regular 18 . 118 

6-11-38 RpeciaiB 8 88 
Regular 18 126 

'7-11-38 Specials 2 19 
Regular 18 126 
Suburban "1 123 

(Il) No. 

(d) Doet1 not arise. 

\ . 

Approximate 
&ndaverage 
_ting 
aooommo-
dation per 
bogie. 

110 
110 

110 
110 

110 
110 
150 

11,570 

19,979 

1(,"95 

10,498 

Total 
_ting 
accommo-
dation 

7,810}11.870 
13,980 

9,680} 23,5(0 
13.860 

2,090} 
13.860 15,950 
18,4.50 18.450 

(e) None of themaiIRW&I!overarowdea.out.oert.am oralDary ana special U'aID8 were 
~ d in that manner due to p&ll88l1gers refuainlf to wait for later trains, ~ bid: could hI\"e 

cleared tbem without any overcrowdiJlg whatioOE'vpr. 

(/) 16 special trains to Calcutta 
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I o m,,~o mi. d '''foeply tp .tarred gue.tion. NOB. 1597 and 1598 u'k.J 
by M1'. K. S. Gupta on the 99th NO"81nbe1', 1938. 

N~TR TI N or " COWINBD BOOKING AND PARCEL OnICB AT VlZUllAGlUK 
ON THE BENGAL NAOPUR RAILWAY. 

StmTstl pCltion No. 1597.-(8) yo •. 

(b) The aDBwer to tbe firlt part of the queation is in the negative and the MeODd· 
part does Dot, therefore, arise; . '\ 

~ 
(c) Does not ariBe. . j' 

(d) The pro';BioDI made include I/o trough built round the tree ow. the combined 
booking office adjacent. to the parking place at the requ.... of the SQci.ety for t.b. 
Pre\"ention of Cruelty to Animals. 

LBvllL 06 TBB ASH PIT AT DUSI A~  HEIGHT OF MASONRY PILLARS OF W ATEIl 
TA~ , S AT ·WAI,TAIR. 

8taTf'etl queation NfJ. 15!JS -(a) The Honourable Member il informed that the ash 
rit in question was built to correct II''\''el. \ 

(b) No. 

(c) The aDBwer to the first part is in the llPgntiVt', and the 8econd part, t.herefore. 
doea not ariBe. 

(d) The answer to the first pal·t of the question is in t,he affirmative, and to tbe 
II8COnd part in the negative. The alteration ~ made as part of newlv i1l.ltalled 
overhead watering arrangements for trains at 'Valtair. • 

Information p1'omi.ed in 1'eply to unataT1'ed que.tion No. 116 asked by 
M1'. Satya Narayan Sinha on ti,e !29th NOt1embcr. 1938. 

STAFF OF THE RAILWAY CLEARING ACCOUNTS OFFICB. 

A copy of the list of the staff of the Railway Clearing Account. Oftlce Delhi 
corrected up to the lBt A'pril, 1938, hal been placed in the Library of the Roue'. .. 

Information promised in npLy to ltta1'1'ed qU6lJtion No. 1643 a.ked bV 
Mr. K. 8. Gupta on tke 30th NOt1embe1', 1938. 

STRBNGTH 011' &rAn AND EXPENDITtmB OF THE DELHI IMlPBOVBJdNT l'BUBT. 

<al A ltatement fa. laid on the tablCJ,. 

(b) No.. It i. CODIidered til&t tbtl -t. mpeJ'Viamov Ita" not L __ ~ ... ___ • 
or replaced by eqaally eflicient but lel8 ~  skiff. ---" CUt - ..... -. 
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IIedaI 
11'0. 

I B_Clerk 

(6) m.rv.z ....... . ., . ........,. 
1 I! 8teJlOlll'&pher to OhaIr· 
man. 

S I Olerk . 
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I 

,  : Clerk • 
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~  TJPI* I at -..0 
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I 
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10 0 
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I .,. 
~---- ~I------__ -----~----~ 
8110 00/ 

i 
87 8  0 "7 8  0 

~-- -- - ~--------~ ------~-- --- - ~ 

76 0  0 

'8 0  0 

'I 8  0 

88 8  0 

86 0  0 

~ 0  0 i 

eo 8  0 10 0 O· 
Rpeclal paJ. I 

M  8 0' 

• ~ 0  0 
18 0  0 

18 0  0 

18 0 0' 

15 0 0' 
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N1IIIIIIlaIl1ll'OllCllf;loD - 1 to 11. 

• 
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,tet • .,,,, ,A01I/i"g tAe ,tre"gth 01 eocA bremcA 01 tAe 0 !fice 01 tAe Delm I mprO'l1efAlftt 
f'nut ell it ,tootl Oft 1.t November. 1988. togetAer UlitA fIIIY,tlefl"Ctrtitm Of' oMer 
~ Mavm ty .t.llCA emd tAe prtl'/l9f'tiota tI1Aiel tAe Sup''''''''''''''' or 
n,.,...,uM'f Wlfl tear. to tAe ererieal tmtl otAer ~A M- m d. 

1 

1 ... , 
6 

• 01. I , 
.1 

II 

5 

to 

Pa,.. 'epataliloD or aUIIr IIIJGwuuIII 'ue ... la, 
.......... 1 .... 

..,.. 

Be. £. •• BL£. •• Be. £. •• BI.£.. •• 

.-~ bcIIIoJr. ~., 

(.)"......... 

AraJdMohlal ...... ' 800 0  0 eo 0 0 10 0 0 UO 0 0:1 Kotar _. 
I 

I 
:nJU8IaI I IOWUIII. I 

i 
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'j 
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i 

.. , ... 16 0  0 
I 
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Total , ~  1107 0  0 eo 0 0 10 0  0 '17 0  0 

Total A..-1AD4a Bruob 
i 
IlOO 

1 
0  0 ... 167 8 0 1.067 8 0 

B,-BuIldlDl8eo· I 
tlOII.. 

1110 0 0 ... 16 0  0 1t6 0  0 

.-A. o ~ i 
8eotIOD. I 

800 0  0 eo 0  0 10 0  0 AO 0 0 

i 
I 

(.) Superv\lorF Stair •  I 1.1110 
I  . 

0  0 eo 0  0 III 8 0 1 .... 8 0 
Total A..-Landl Branoh 1.060 0  0 16 , 0 105 0  0 1.100 , 0 

B.-B1IIklIDI Seo-i ... 7  8 0 ... 0 0 ~ ,'It 8 e 
tlon.. I t 
--A.~I 107 0 0 ... . .. I 107 0 0 8eotlOil. , 

(II) Olerloat aDd otller· 1.018 
lIItablllhmeut. I 

8 0 15 , 0 11' 0  0 1.08111 0 

GraDd ToW of ;-. i I 
(.) Supemaory Stair I Ill"', 

01 (II) IoI I~ aQCl other 8,1111 8 116 4- 0 8It 8 0 1.716. , 01 eatablla onto 0 

I 
ProporCio1& :-(.) Supervlaory.taII' •• per cent. of total COlt • 

. : -(II) 1Jllbordln.te aQCl olerloat Mt&blllluueat lit ,., OIIit. of tot&l 00It. 
Numorlc.1 proportion 1 to 111. 

....... 

D2 
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,"n' 

...... pa ..... &.uo ...... ae __ 
"_.It118. 

IIedII N.-orpaH. .... 
, ~ 

tW. 

- .~ .,; .. 
1 

....... ! 
(a) .,..,.,.,. W. 

I 

1 -'-uta 0Ilaer . ..., 0 oj 
I 81Q1111Dt1a4eat • 100 0 01 

ToW 1.000 0 01 
(a) 0IIrfMI .... .. , 
_."aH.I .. I 

1 CIert 175 0 :\ I OJerk . 1110 0 

I OJerk . !I06001 

• 'OMb!er . ; .. '" , 16 0  0 

\ Special pay. 

6 Clerk . to 0  0 

... 7 Two . 1: I} 19 0 01 
H Two TreInIe GurU . 18 0 01 

Total eoe 0 01 
0ruuI 1'a&.I 1.808 0 °1 
~ :-8 .. iien11ut7 -..1ilIaIuMat 

8u&ordlaate _t.bllllluaeat 
N..-dcal popartiaal to •. 

NOT&.-

".A.'. 

... 
60 0 0 

60 0 0 

17 8 0 

16 0  0 

10 6 0 

Ii 8 0 

... 

"I • 0 
SKI • 0 

.... ~. 
'. , 

ou.r 
aIIoWaIfeeI • 

'lcItII. .. 
... A. •• ... A.Jo . 

... 100 0  0 A. 

... 660 0 0 A. 

.. , 1,060 0 0 

... In 8 0 ~. 

... 176 0 0 

... 116 • 0 A. 
7 8 0 88 0 0 N. 

1000vera-
I .uo_. 

... to 0 0 

1910 0 (1 peCIII X). 

... 18 0  0 

7  8 0 HI U 0 

7 8 0 1.nll' 0 

81 per _t. }ortbl tot.! ooR. 
llIper_t. 

'N' meaua Itaff that. wu employed in the old Nuul 08l0e 'prior to the format.ioa 
of the Tnut.. 'i'hia etal j. now treated al on foreign ""ice. Tb. Kal. of par appli-
cable to theM mID U tile _. .. that which applied iia th. old NIiSal OIlce. 

'A' meaua Itaff belonging to t.be ofIice of the .Accountant General, CeDtraI .... 
nUM. The 1Cal. of pil.y appliceble to them iI that of the .08 of tile AccoulillU 
Geuenl. 

Inlorma.tion p1'omi8Bd in reply to pa.rtB (a) a.M (b) 01 .ta.rrBd queatioft 
No. 1678 tJ87cBd by Mr. Bro;Bnd"a Na.f'Q.yGn Uha.udlauf'y Oft th, l,t 
DBoBmblf', 1988. 

CLA8SIPICATIO. OP I.con PROII P'IstmJt1Bs PO. Asall8'ltllft 01' Iwoob-'1',u 
IIII' CB:aTAIN PLACBS IN ASSA)(. 

(a) Income fl'GlB ......... U ......... amdar 'Prapertlt ....... 'B __ ' 
but 1lDder 'Other 1OarCI8I". 
(b)'YWI. 
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lnforma.tion pTOmi.ed in B~ to . ~ I. lDIet,#on. No •. 1710 lind 1711 a.ked 
by Sheikh Rafiuddin Ahmad Siddiqu66 on the Bnd December, 1988. 

MUSLIM CLBUS IN THB DIVI11IONAL 0...08, QUIDI'M.. 

Starred pe,tion No. 1710.-(a) and (b). I ~ placiDg on t.be table the foUow-
iDg .tatemenk relating to the ~.i ~ ~~ . oflice at Quetta: 

I.-Aowiag by a.DIIlwait.iM the permanent Btaft, II.\UJlbering lA4 .... tailed 
in tile .nat.em.t previouly given. 

I1.-8IIowiDg by COIDIIlwaitiea the temporary .taft employed in tbe Divilional 
SuperintendeDt'. oSee. 

III.-Showiq the deail(Dation, pay, ,..ade and dutiea of )(ulim cle .... 

lfI'ATBIIENT I • 

......... ., aAotNIg by 00IIt"' ...... 1*"""'" *1/; flU,..".,..,., 104, til ... M .. 
I ..... ..,., ",....,." ,..,.. 

~. ~. aum.. ~ ~ 
Old ....... 

~. VlJ; (400-2O---l500) 1 1 
Grade VI - - ~ 

Grade V (215-15-175) . 1 1 
Grade IV (180-10-200) , I I Gr_ m (100-6-160) 10 I I 11 
Grade U (18 " 80-5-15) II 11 I 1 u 
~ ~ --  .  . Ie • I 

} CIau I, Grade I (30--6--60- • I 1 • ~ - ~. 

10& 

BTATBIIENT D. 

8taNmmt IIIovMtg fir COMftt"""" lIN ~ '*46 ... ,.,." '" lIN ~ BupIri" .... 
UnI', o,IIM. 

Hindu.. Mumma. 8ikha. CbriiItiiIIm. Total . 

. ClaaB III, Grade I, 200 1 1 
QI.w.I1, Gnr.de" 110 ~. 1 I 
ClaIIII n, Grade 1, 100-10/2 
18U'I-120 . . 

" a I • 
~. I, GJ,'ade n. 16-6/2 
~. , 

l' 1 II 
CIua I, Grade I, 30-5-60-
6/2 yean-8O 7 I a I 11 

" 
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STATEMENT ill . 
• lflll_""" ~ JIIIII, ".. aM cIuHeI oj .II ..... _ •. 
D-ipatjon, G!IIde. Pay. I?atiee peri'ol'lDed. 

I as, 

hMdP.U 

" 

Clerk. 

Clerk 

Ba. 
P.rtOfttiel Bna"c". 

m 

m 

II 

U 

n 

U 

I 

n 

.  n 

.n 

n (OIFa.'. 
eo 
It 

lfO DeaIa with iDlerior ad labour .taIr, job 
ualyaie and eooD01D7_ propoaala, &ad 
aupervisea the work of hia aub.bnmch. 

110 N~ aaIary and traftlJilur aDowan_ 
billa ofGuett.ed-olBaen ad auperviaea 
the work of biIf' .ab.bruoh. 

86 llaiDtaiDa the aervHe l'eCOrda of aubor. 
dinate ltaff' ad ~  mONllleDt. 
promotion, oonflnnation rolla, etc. 

N DeaIa with Reoonatruot40n Staff' MId 
Divisional Superintendent'. OIIoe Stair 
and a1ao prepares salary ad travel. 
ling Allowance Bille of the former. 

86 Deala with _ of TnmaportatioD, 
lIedieal, Electrical and CarrbIp MId 
W IlIOn lubordinate ltatl'. 

SO ~  aalary and travelling aDo ...... 
billa. 

eo Record Keeper. 

W07'Jca Bmnch. 
9a Dealll with 

Land acquisition, Je1blqa_"ment MId 
lpa_ of land. 
Watering arranpmen ... 
Flood protel'tion worD. 
List of buildmg.. 
IlaiDtenance of .moe bufldlnp. 
Telegraphs and Te1epboDea. 
Regiat.Pr of etltimatee. 
Maintenaoe of BCMpital BaildiDp • 

80 Deals with: 
Leasing of Bailway property (aaep. 
land). 
Bridget! and tUDDeIll. 
Service works. 
Lew.,1 CImIIIinp. 
Anillt.Pd lidinp. 
Allotment of quarten (incladiq maiD. 
tenance). 
Roads. 
Cub impreIot. 
ElfIotric arrangement.. 
8peed restriction. 

oa Deala with requisitionl and Debit 8ohe-
dulea of lpet"ial worb and ClOneepond. 
enoe in connection therewith. Oom. 
piles monthly prolJl'8ll8 report. 01 
Permanent W.y Renewala. 
IlaintaiDa liability 1'8.... 01 8peoW 
Worlra. 
Deals with requiaitiona of cmlinaI'y N-
newalll, maintenllDoe other than Per. 
manent Way and IIJl8OIa1 ~i .  .. d 
new minor worb includiDi DOnee. 
pondPnM. 
Pa.. Debit Scheel""', 
Checo Petty Store BetW'DII aDd abarpd 
oft" aOC01U'ltli. 
Chaco material ltatemeDt. 
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8MtI""'" ..., tAl cIW..paHon,,.,. ".,.. oncI ".., oJ .II ..... .w-CIOIltd. 

ne.ipatioD. Gnde. Pay. Uatiell performed. 

1 

. (Jerk 

BeIOftler • 

I a .. , 
'Woru Braclt-oontd. 

• U(Oft'g.) • 
eo 
12 

72 

•  I 

• GndeL 
O1MBI, 

u 

I 
a... I. 
Grade I. 
Do .• 
Do .• 

~ audit cheab on muder abee., 
Contraotolll' billa. work orden. •• 
Allocates and checka incidence of coat of 
eatimates, verification of paymen. 
from original or paid mustier abeete, 
vOWlbers, etc. 

Correapondence in coDD8Otion with the 
above. 
Upkeep of registers coanected with the 
woriu, tiendera work and upkeep of 
IChedulN of rates. etc., aqd ~~ 
lIuperviaea the work done b7 his uaiat-
ant and is ~  for etB.cient 
work of. the S.· D. Os. allotted 
to him. 

67 Cbeclu muatler....,... cont.ract.Qr'. billa. 
work orden and poet work repten. etc. 

SO AMiste others in companaon work 
and deal. with: 
lloaquee, temples, praying apaoea. 
Befreehment lOOms. nmD,inJ 100mB 
and l'8IIt houaea. 
Sanitation. 
Plantation. 
Signalling and interlooking. 
Monthly liBt of work. lIDotiOlUld by .. 
Divisional Superintendent and be 
General Jofanaaer. 
Institutes aad aporte oluba. 

Oo"m, Bm"ch. 
96 General supervision. cheo.king of t)rpe 

letten and distribution of work &IIlOD8 
tyPiste. 

eo Typmg of letters. et<:. 
S6 Ditto. 

ta Ditto. 
80 Ditto. 

T1II.UIoIpOrlGtion Branch . 

.  n 

Orade U 
Otf'g. 

CluB I, 
Grade I. 

Do. 

Do. 

80 Correspondence in reprd to : and 
isaue of coal to and &om and 
ooal and cinder handling billa of OOD-
traoton. 

7(1 Correspondence in l'egard to aUpply of 
atores to .beds, Train Examinen and 
Electrical Charpmen. 

36 Aaaiatant to No.2 ahove. 

S6 Card ind,exing of WIIIODI received ad 
d ~ d on every .tation of the 
DiVUlion. 

86 Ditto. 



TedlJlOllll7 Olerk 

Depot 8toft Clerk 

Do. 

Ty. DrauPtmnan 

Do. 
1'NcMr 

Tnoer Temporary 

Draughtamao 

Do. 
Do. 

Do. 
Do. 
Do. 
Do. 
Do. 

Traoer 

:s.timator 

Do. 
Do. 
Do. 

Grade. 

a... I, 
Gradel. 

Pay. 

~J  Faa. 1989. 

i ~ 

, 

Sli Deale with epeoial Tioket ·1iI ..... tN;n' 

BeoonatNetiOft. Bfflne". 

CIa.n. 
Grade I. 

Class I, 
Gnlden. 
CIaes I, 
Graden. 

II 

II 

Class I. 
Gradell. 
Do. 
I  . 

C ... I, 
Grade I. 

Class II, 
Grade I. 
Do. 
CIau I, 
~ . 
Do. 
Do. 
Do. 
Do. 
Do. 
CluB l. 
Grade I. 
CIau I, 
Grade 11. 
Do. 
Do. 
Do. 

100 Valuation ohite aOoount. 
Maintenance of tool8 and plan •• 
Adjustment of Bite aeoounta. 
Maintaoanoe ~  of requiaitiolUl. 

65 PMta resister of worb ad totlalJiq. 
Helps in miIIoel1anecJu. work. 

66 MWlter sheets. 
Contractol'll' bin.. 
Labour aprlioatioDB. 
Records 0 bille and muster eheets. 

to Prepa1'8ll renewal and other ~ 
Maint.ains P. Way diap-ams and NIIewaI 
graphll. . 

Keeps a proper aooount of all the drawm, 
instruments in 1JIIe or in nook. 

80 Record·keeper. Keeps a aoooaDt of aad 
distributee drawiDs ~. 

61i Prepal'e8 drawings in conneoticlll with the 
preparation of watal' maDuaI. 

70 Prepares drawinp. 
48 Prepares traoiDp and ooouioaall,y ....,. 

drawiDp. 
46 Pres»-traoiDp. 

WQ. 

100 
70 

~ Prepare d ~ ... 
8lJ 
8lJ 
~~ 
M 
~~ . ~.~ oi  ... 

:: } Estimate and check oootnGkls' 
8lJ Final Bille. 
66 

PaoliOTION 01' MU8LlII UPPER SUBORDINA'hIB ON RAILWAY •• 

8tMFIil guutioft No. 1711.-(a) Seven, on the four 8t.at.e-1II8Dapd BaIlwaye. 

(b) .~ I mal add that the oommUD&l p8l'(8Itage bed by GoV8I'IIIDeDt nlate ..ar 
to diNet recruitm8l1t ad not to promotiona in the service, which are made on tile 
balill of HIliority and ~ , regardl.. of oommunal ooaaiclwation •. 
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&0) 1. ~d t.he ~ . .io  refefll too t.hQ1e Hualima who have beea. promoted to. 
t.he ~ J  .... tkd llernce. The particulars required are as followl: 

Before promotion to Lower 
Qaz'-Service. 

On promotion to Lower Gazetted 
Service. 

Rail_y. Designation. Grade. Pr.,y. Delrignation. Grade. Pay. 

R •. R •. RB. 

Butem Chief Crew Ins· 240-20-400 Assistant Crew Omoer 360-S0-800 '10 
Bengal. pector. '60 

Great Supervisor 371 376 AMi. ~  360-30-800 82 .. 
IDdian P.A./J. 

PeaiDaula. 

Do. . Do • 300 300 Do. 360-30-800 360 

North Inspector of '00-26-'60 Do. 360-30-800 600 
WeIterD Works. "0 . ·r 

Do. Do. . 170-10- 290 Do. 360-30-800 380 
300-16-
376 

Do. SuperinteDdent, 400-20.-500 Aaai8tant Commercial 360-30-800 180 
Commeroial 
BraDob.. 100 0fB0er. 

Do. . Labour Warden 380-20-600 Assistant Personnel 36()......Jo-800 820 
600 0ftlll8l'. 

Information promi8ed in Teply to .taTTed question No. 1714 a.ked by Babu 

Kailash Behan Lal on the 2nd December, 1938. 

CHANGE OF THE NAME OF BUDBAM GH-'T RAILWAY STATION TO THAT OF MUdO. 

(al and (b-). Budbam Ghat stat.ion dates from the origiDal ooutract.ion of tb 
railway. It fell within a mile of the important ferry which t.hen existed at the 
i!l_t of village Budhma (01' Boodham). Owing to the encroachment uf the river 
~i the line is now being reconstructed. 'I'he present name of the station ia beiJ¥' 
retained. Yurho village is about a mile and a half south of the propoaed site of 
the station and the village of Budhma is about 1\ mile north. The latter ii, therefore, 
actually nearer. 

Information promised in reply to staned que.tion No. 1742 asked b, 

Mr, Lalchand Navtdrai on the gnd DecembeT, 1988; 

DISOHARGE OF WORKMEN OF THE RAILWAY WORKSHOP, SUJ[J[UR. 

(a) The diBOharge of pel'IDanent workmen is not under consideration. 

fbl 'Dhe records pf 1926 show t.hah the number t.hen' w .. approximately a,BOO as 
apiDat about l,a6O at. Pl'eIeut. A furt.her reductioD, by the traufer of mfID to other 
workahops,. may be neceseary if it is decided to arraDge for certain item. of work 
~  cIone'lD the Suklrur !,ork8hop'1 to be done el.where. The lut part. of the qu.-
tion does not therefore anile. 
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Info"",atlon . p!'Omi .. d in ,.eply to atat't'ed queltion No. 17" ple.d b, 
MAul,,; Muhammad Abdul Ghani on ~ SntJ Dec,mbe,., 1988. 

()oNTRAOTORS BMPLOYED FOR THE SALE OF ABBATBD W"'fb 1Jf RulfJQNO 

TBAlNB. 

(a) aad (b). The information iii given in the IUbjoined .tatemeat: 

Numb...-of ct'ntracton 
_p1oyed for the 'I 
.. Ie of aerated _ter NatiODality ... ocmtNotan. Railway. 
in running traina, 
1931-1938. 

Two One Parlee Inn. 

But IDdiIID One • 

Great lDdiaD PeDinnla. Ooe 

North W8IItarn 1931-33, Four 

One Hinda firm. 

Panoefhm. 

Paraee firm. 

2 Hindu finIiI. 
2 Euro.-firD¥!. 
2 Hinda oontracton. 

1 EaropND firm. 

(0) I would refer the Honourable Member to the reply J pve to part (b) ofbM ........ 
qU8lltioD No. 1747 on the Sud Dec-ember, 1938. 

Informatio" promi.ed j" reply to .taTTed q"Uesti01l No. 1761 tYleR ., 
Mf'. Kuladhaf' Chaliha on the 2nd Decemb,r, 1938. 

INCONVENIENCBS TO PU.GRIMS AT RANAGHAT RAILWAY S~ TI  •• 

(al ApproxirnaWy 45.000 pilp-ima. The maximum namber -.itiq at. aDJ .... t.ime 
wu aboat 3,500. They had to wait for aboat 3 hoar. only and were c1eand bJ .deli-
tioIIAl ~i  traina. 

(b) About 600 pauenge1'8, but the main and island platforms both of which are 
partially covered in, were abo utiliaed by pilgrim. waiting for traina. 

(c) Bee (al above. The train service provided rendered an overnight -.it QIIII8OeII-
aary. 

Sanitary arra..ngementl .ere looked after by t.he Bailway ...ut&ry ... ~ 
by a Sanitary Inspector and a Sub-A.iltant Surgeon. 

(d) The station premi_ and latrines wer .. cleaned several timea 8Kb daY' bY' the 
Railway .weeper. and Sanitary .taff. No caec of cholera was reported at I·he lltal.ion 
nor wal any report received of cholera having been carried from the station to t.he 
~. . 
.(e) Yea, the Railway AclmiDUtration in OODIutation with the 8teuur OompuiBl, 

e8tlmated the wtal amount of pauenge1'8 to be expected. In .ddit.ion, th. Steam.' 
Campani .. telegraphed daily from Chandpar, Narayanganj and Bariaal, UUI Damber 
of pilgrim. travelling by their steamers and t.he total numbers eltJmated .. trav._ 
to N abadwip 'I1ia Banaghat was about 38,01», but. t.he train ..moe fl"Olll BI ..... ' WI 
., arranged that a long wait at that .tation waBnot· antici-·-witIa the t .... o G-
peoted. • ,........ 
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Inf0f'MaAtm promi.ed in reply tv Btarred que.tion No. 176SG8ked h 
Mr. Muhammad A.har Ali on the Bnd Decemb.,., 1988. 

DISOOUBAGBJONT TO STA ...... ROM JOINING TRADE UNIONS IJI 'I'D DELHI 
DIvISION 0 .. THB NORTH WBSHaN RAILWAY. 

(a) No. 
(b) to (d). Do not. aria«!. 

Information promiBed in reply te. unstarred questions No •. 130, 131, 131 
and 133 a.ked by Qaei Muhammad Ahmad KaMmi on the 8nd D.c .... 
ber, 1938. 

PBTTY CONSTRUCTIONS AT TJIB lLuwWAR RAILWAY &lATlON. 

uflltan'ed putiort No. 160.-(a) Yea. 
(b) Some were done by contract, a.nd ot.heI'II depart.meDt.aIl,. 

(e) Tendera were inrited for all woru coat.ing RI. 6,000 or aboYe with the u.,..,.... 
of a few cuea where the rule wea relued with thl' con88nt of competent authority ia 
the inkreata of t.he work. . 

(d) In molt. C&IH contractors were paid within liz IDOIltha, bat ill • few --
delay oocurred owing to contractors bavwg submitted claims which had to h ~. 

(e) A list ill attached giving the information asked for. 

Lilt 01 all tAe contractM. and tk ¥lork-ord,,, ileued for all ."."b tloRe II,,",.. eM 
Be_dellin, 01 tAe Station Ya,.tl and ift COflft8CtiDta ¥itA tAl .I' .. U 11_ ., 
BardVJaf'. 

WarkoGlder. 

I!ertaI 00Dt.ra0t0r . N_flwurk. 
AppIud. Dat.e 

mate fI 
No. ... PQBIIIIL 

No. DMe. 

Be. A. 

I'JII-I'1. 

1 106 11-1·17 ... BrQJal8url • I~ __ &0 tile alit- 6,000 0 11+17 
.... pea. ror m .... l::JIIIIIII at Bard_ 

OODDeetion with 1m· 
provement &0 the Bard-
_StatIcm. 

I 100 Do. Do. OoDatruGtloD of It.atIoD 1,000 0 Do. 
APJIl'I)aCh ro.d at Bard· _ In -..eaIiIoD wItIl 
remodelllDa: Bard_ 
YanI. 

lapp!. IN I·e-I" Do. do. 

8 110 11-1-87 1Ir. 8adllllah Ad4Woaa aDd aIteratiIom "100 0 ... .-
Iappl. 11 11+1" 

&0 ltaUon ~ walt-
1118 room, ~ and 
1......, ollloe, baDIu' = at Bardwar In con-on with remodel· 
Una or Bardwar Jud. , lUI 11-1·87 Do. Provldlna roods platform 1,810 0 1......, 

~. III 111-1-17 ~ IlaMwar In 0IJIIIl800 on with mngde!Jhll 
Bard-rani. 
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~, 0' all a.\e CIORCrGcCcw. ",,4 tAc flHWINwtl.r. it"," lor all writ .... 4..., ,. 
.••••• .,..., of de se. ... Yartl aa4 i. colUllCtiott .iel,. .1' .... ,,_ '" B __ ......... 

...... 

1 

• ...... 
., 

1M ,. 

t. 
10 

• 1M ..... " 
• 

10 

11 

11 

--. 
11 

It 

u 

.11 

16 

IIJII 

• ., 

8 

17 II 

~. 

18oW? Do. 

11+17 

11-W7 Mr. ~ 8l1l'i • 

lID. ..WaIIaIl 
It·.,..., 

.... 11 Mr. 1IoIId. AmIa 

1......, Mr. ......bIr ...... 

Do. 

1+1., 

11-10-17 

18-1-87 

Do. 

KIa. 1.. P. d ~ .1Ioaa. 

Do. 

Do. 

11-8-18 1Ir ........ AIIIbI 

~  ~ o.~. PIBdq 

...... ., JI .~ 

... .. 

Do. 

Il1O 0 II ..... 

""0 

1,100 0 

1.100 0 

',CIIIO 0 

100 0 IJolOol1 

41000 1"+11 

..... 11 

11M I 1101047 
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1Mt 01 "" eM of1rat,tMIor, and cAe _II-orde" ilnwl lor .II -.'11. tl-. ."",.. II. 
B.fIUHlcllirag 01 tAt Station Yard and in I~dio  Vlit! eAe K..61 II.. .. 
B",cltDGr-CODtd. 

WGIII:-cdIr. 
.A.ppraI- n.te ... 0aatnGt.0r. N ~ III . .... -• 0. .... ,.,.. . 

.0. n.te. 

Ba. A. 
JII7 II DOII&4. 

"'-17 » ........... .... wut .. ea •• n"M .. -0 1N1-17 18 
d ~  n.a mile e 1. to 7/11 
......... RbalIIIId NUat 
Ia ~ wItb J[ambb 
.. 'at liard...,. 

1. 16 11-7-17 ... BIIIIIIIIIh ~ 01 JIoaDdarJ 1,100 0 ... 11-17 
waD ~ the DeW aoodI 
IIIId eIIIIIonre to YeIIIkJn' 
n.u at liard...,. 

10 10 16-7-17 
~ 
......... (hqIpI:r 01 tat .. M _0 7 .... 

DOOrUm to I ... ~ _ 
"orb, JIoorketo, at 1Iard-
war. 

11 a 11-'1-17 » ...... ~m I ~o m Ia ,,1M 0 1-11-17 
J[umbb 

Ihla at llardwar. .. to 1+1'1 "l-e!;.P ....... PrcrI'IdIIDIr fOllDdaUou ror ... 0 N-I8 
tile DeW ItatiIoD baIldIaa 
at llardwar. .. 11 11-11-17 1Ir. ImtIu B .... .... BedotL cabtall ror aYOld-
.... .u.bar. 

116 0 11-11-1'1 

1& .. 17-8-1'1 -:..::r. PuIde:r ~d  ... -* 1,100 0 7 .... 
Budwar Ia -aeauoa 
wItb relllOdellla8 • 1Iard-
war. 

II Ie 1......, 1Ir. lle4aDab o-truet.IoD ~ IIIId 
...., 0 N-I8 

approao,b &ad aaI-
~ MI  

IIappL 101 10-10-17 
BudWlll' ft'!!'Iod ....... 

I,lOO 0 

IIappL 1ft 11-8-18 HI 0 

10 07 1I-t-17 ,..~.I d  JIartInnJI'k ror ~ Il000 t+II 
II~ 

aooda at liard-
"., iii 00IIII8IItIaII .. 
'--eIIIaa IIardwar 

17 88 8-t-I7 Do. 
prd. . 0aIaItractI0D 01 at.atIoa apo ,,000 0 11+11 

hppI. .1 8+18 
t:u:: road at 1Iard_ 
GOIIIIIICIIba .... 

II 'Ie 11-10-17 Kr. IIe4daJa o . ~  ~ -  eoo 0 11-1-18 =:: Boom ...,ta ..... 1' .. 
with remodelllaa Bud-
_:rard • .. 11-10-1'1 Do. ~ tile aid moIIar 111 0 11-1-18 
ramp &ad rebaDcIIq a 
DeW oae at Bard_ Ia 
~o  wItb re-

10 N 1 .. 10-17 Do. 
mocIe:u:tJardwar yard. 
VeDdorB at Baldwar Ia 1IOIIJHIGtt0il wItb _ .. 0 ...... 

1hIppI. 1110 It-8-18 
madeIIlq ...... JUl. 

1,100 0 

11 81 It-1N7 .•• IJiIdIIIah .A.cldll;tou &ad aIteraUou au 0 
to loci. baDIu' lbo, -* 
Ward_ Ia CIOJIJIIeGt.Icm 
d ~ 1Iard-
war yard. 
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LiIC _/ all de 1lOUNIICor, GAIl tie worlt-ortl'r' i,,,," for ,. .... it "".. "wi., CAe 
• ..." • ., of. BWioA Ym aM i .. COItlNDeioIt vttA. R' .... II • .. 
B ... ..., ......... W.. 

W d . 

~ ~ 
...... 

~. I ~. JIG. ..... ..,.... 
JIG. DIIiI. 

, ... .. 
Jm." ..... 

• .. . ....., 1Ir ..... GlADD ~ Ia ;:I .... .. 0 '·1 .. ... .......,. --.. IWIoa w-a 
l.ftIapar aDd ....... 

• t1 "100I'I IIr.W1IIIIt PIftIIl .. to be _. 100 0 
wrted .. ....., .......... _. 
llardwar III ....,.. 
wItb 1'eIIIIIdeIIIII. .. • .. lOoI7 ,..~ . ....., ~W  ...... 
50.1 ........ 1Il_ 

7QO 0 ~ 

IIIICI&IoIl wItb 1'1II1II del' ,. 
llardwar ,.arcI. 

• II "100I'I 1Ir. w.u.II LoMIbII aDd :u=::t. at .. 0 ......... -wItb Kambll ... • llardwar. .. 118 1J.ll.., Do. ~ ... nIIaIIdIIrc '" 0 HoI .. ... ilia III __ I "e 
wItb I'I1D11C1e1111l1 liard· 
war,.arcI. 

" III 1-11-17 IIr.A .......... a..uoa at bamboo r-1,000 0 ...... IIlIr 8& Barclwar III _. 
IIIIII:Ioa wItb I_btl 
.... warb 8& BII'IIwar. .. a 16-11-17 Mr. 1. B. Nortcm 1'Io9IdIIla .... &ar7 ~ 1&.110 0 

.t 8oae. __ 8& Banhrar. 
IQpL a+I8 Do. Do. do. I,UI • .. 1M1 10-11-17 '-'-JIlIkIder BMbed wire r=.,..., 100 0 ..... Abd1d tile -ut boa 

IWam Kiulad. Bardwar 8taUoD ,.ard. 
MI 1. I1-Hol7 Do. BepairlDI aDd ~ I •• 0 U+Ia :r-= road D 

ItMIaa .......... 
BardWAl. 

a 110 Mol-18 Mr ........ LaadlIIII a1Id ~ at 1000 
......, III aa 
wItb Kambb IlIIa 8& 
1IaIIIwu. 

a HI Do. 1Ir. bIIau B_ 'I'wmpararJ' .. ~ 110 0 ...... ilia. ~ .  ... 
)[am b IIeIa, I •• 

a 111 18-1·88 IIr.A.5. a ............ eI ~ r--. 7QO 0 IO-NI - • Bardwar __ 

tkm wItb Klllllbb IIeIa, 

" -116 1118. 
1·1-. Mr. x.barI .... ....rMtun! aDd eJMIIGD -0 1 .. '. eI 2 eont.roI &owen Mar 

lie.. lIIaUorm &ad OD ... 
lliand near Bar J[J 

8" U 1M48 Do. 
hIrt at. Bardwar. 
Do. do. 10 0 • IN 1·2-18 1Ir ......... lAIIIdJlII and UDJo.dJnI 1.700 0 
IDat.Ilrtai In ClOIlIIeeIioa 
with m~d  
IIlIr bet_n ... 
NhrIIn -.-u811 wItb 
bmbb Mela at Bard. 
'War . 

... ,. .~ .... ".' •.••••.•.. . "." ........... ~ -.-



8TATBJIUTa LAlD OK TO TABLa. 

Lia 0/ aU de ~. oN t.Ae worll-ortler. iuue4l for till tl/Mi. .... tlwi", .14 
B.-alellirlf of tAc B&aCio1l Yard _ ill COIIMCtiOfl ..mA.eM g __ A JI. III 
B ~ d. 

IIrW .0. . 

.. 
" 

10 

11 

II 

N 

hppI. 

II 

1'1 

18 

eo 

111 

180 

188 

1'10 

1'16 ..,. 
171 

1'1'1 

m 

1'" 

181 

180 

181 

181 

18' 

c star. 

• 
l"'..,'-eaat4. 

1..... ..1II4IdIe . ~ ~ c::=:::: 
with J[ambb .... ............ 

... a 1Ir. A. If. fiIedbab ........ and -= 
",8bed at BIk 
III -..eet.IOD with K1IIItbh 
.... Ina. 

Do.. II ~ ~~ 
~ with Klllltbb 
.... at IIanlwar dDrIIw 
Ina . 

.... a IIr. lIuIdGar 8u1l1ll7 ~ labour to wadr 
....... li&Jlardwar . 

.... -:.:. ... r.l ~ , J  w.w. 

Do.. 1Ir. WuIIab ...... 
11'-1-18 1&. II. Abd1l1 

Jdf. 

Do.  Do. 

Do. Do. 

..... 
80 0 1J4.II 

1100 11 ..... 

I"" , 

1110 

II 0 11+18 

1100 

. ueo 0 

..,.0 

8000 Do. 

1000 1 .... 

TnIporary ftDdcma' ItalJ 110 0 8-10-18 
In clreUlatlDc _ at 

no. Do. 

Budwar. 

IIaIdnJr 118f'per walllD, In .0 0 U+a8 
front of blOck Ko. T. 116, 
T, 12 and B. 21n connea-

Do. 1Ir. IIadIdIab 

tlon wt.th Kumbb lIela 
a' Bardwar. 

18-.-88 1&. lIubar Baa- BrecUon of akloper walUD. 100 0 16""-18 
aaIn. III JI.iIlbIkeI!b pel! and • 

at&fI' qnartetw at Bard-
war. 

-
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IMt ~ ~.  de tIJorl-... 4.". ~ for ....... ~ .. 
R" ell..,· 01 ell Bttllimt Y",4 tmtI i. IlOIItI4Idion VIid Me .1'.-~ ... 
B lrillllJr'o-ClODtd. . , 

sr 
__ -cn.r. ......... »:t-o ....... 5_flWIIIr. .... .... ........ 
50. n.a.. 

JII''''1-eaaW. 
... .. 

11 1111 18+11 IIr.WdaIa 
-S ~-  

1000 11 ...... ....... 
war. .. 1. Do. • Do. - ~ ramp far .... ..... . - -~ 

.0 0 .1 .... ... ... 187 Do. • Do. ~. I .dI  ... t=. l,uo 0 .1 .... 
rail pam UId ... 
~ .... ..,.... ....... 
Mllardwar . 

... 181 1 ..... Do. .. I1IIUI_ UId alteraU_ 8000 16+11 
to O. B. PoUoe oIIoe at 
Banhrar . ... 111 Do • Do. .. ...,. to loon ........ 1800 16 .... 
or old '81=1 ... 
--.... UII'OaIIl a' 1Ianlwar. ... III Do. - ~ •. L. P. PUldey ~  011'" 1. 0 .1 .... .... Iud at 1Iu\I • ... 

.7 It1 DO. 1Ir. IIIda1IIII ~ I ~ 10 0 Do. 
oIwIiua room at 1Iu\I. _r . 

... 11'1 Do. Do. B1IDdIDi JIIIC(!II brick plHua 1.0 0 Do. 
.... I ~ ad...... d 
eatra_ or Iood8 Ibid 
..... Bardwar . ... 118 Do. Do. lIaIdu..ru.laBiP la fnlDt or 

"  0 Do. 
reU room at. Bard· 
war. ,., 

lit Do. Xl·lL. p. I'uclef JhdIdIua ". ~ DIU 1110 Do. .... 1000. IIIed at. Baidwar ID 
0IIime0t.I00 with J[ulDbll 
.ela. 

n 101 11·1-18 Vr. Waa.Jt .... .. ~--  6600 ...... 
froat or ret.IrIna room 
.tHard...,. ,. 10'1 Do. Do. IlUlDI B. C. lbel_ for 110 0 ..... 
18eOI'dI Ia DeW IIIIOdI 
Ibid at liard..., . 

. " ... Do. . Do. • .... ttona--erecuoa or 1.100 0 n·n .. 
::-'-:1lIt'=r= 
atllardwar. 

'I' 110 Do. . Do. BIIII4Iaa ~ .. 1'100 ... .. 
,~  

71 111 Do. Do. lludwar 8tatao.-l'rftI4. 

..~ . .. m 1.HO 0 16·'" 
" 11' Do •• ,?-l;.'" ~ B .... m~-  . .. hilt or • aiO 0 ...... 

....... IIalJ at ..... ...,. 
'.-. --.. ~,. -.,. 



ITATBIDIn8 LAID Olf TRB TABLa. .. 
£W 0/ ., cAe COIItra:cto" ancI ~ tIIOf'/r·m.r. illU.tl for aIJ. tlltlrit tlOfIC 4..., 1M 
BIfftltHluu,., 0' tAl 8""'",. ytlNl r.fIIl ill /JOIIftectiott toitA tAe X .. U II_ cit 
B tlll'tlfl1llr-COftul. 

Won"". 
Date ApprvsI. 

-r:s 0cJatnat,ar. Na_qtwodt. mate fI 
oM. ~ 

lfo. DatI. 

... ~ 
IN'., ............ 

'" 111 . 11 ..... GrW-::.... .... O:: ~o o  ..... II 0 ., ..... BanI .... ln _. 
tiIoD wltIs K:1IIIlbh ..... 

" lle ....... 1Ir.1IUIatar aU-JINGtIq aDd mamar.et.r- 1,111 0 10+18 
laID. IDa clirufUe .,. -= dft .,.......1'CIIIIId 

...... uiI ..... oJkIe 

... C!Nft DIift a' JIanI. 
w •. 

ft 117 Do. · 1Ir ...... - ~  
NO 0 11-,-18 

llledriladat ..... 

80 118 Do. Do. . ~oI I I I ~ eta. --.aoa .. 0 IH-I8 
aa.IIII with BbbDaoda 
u4 Talulel BaJ .... 

81 110 Do. IIr. LobarI Bam . IlaDIIf'aeWItDI ud orect.lq 8000 ., ..... 
~ IIIed OD ....... 
• tform ID rrn' of ,0. 
PIm PaUlI at 1Iarclwai'. 

U 111 Do. · Do. 
~ - T.  

.000 6-8-. 

f_ J[lIIIIbh lIola at liard· -. 
81 III ....... IIr. IIUbt.r .... JIamd'aatmhIR ud ~. r.&II 0 ,6-,. 
Ssppl. 18 7,'·18 laD. :t.:' 8IIdIDR ==' • IIotee at • .. III II· .... Do • . JIno_aDd muar.etmtq 800 0 1""" I ~~ 

0-abed Boad llaclad· 
IDa motor Bamp at Bard· ..... 

• II • Do. · Do. llAaafactun ofB"'lIotee U 0 1 ..... 
for Kaln plaVonii aDd 
IIeIa platform at liard· 
war . .. III Do. Do. . ~ dm ~. Ito 0 1 ...... 
IDR bar palIIader-. 
~ ~I enclonre 
at war. 

M 117 1.·.·18 lila. L. P. Pr.ncle ~  ovor head Tub ',700 0 ...... • ao-. aDd ateel tank ........ 
at lIard"ar ID COIlII8CtkiD 

88 US Do. 1Ir. 8adIIIIa 
with K.umbb 1If!1a worb. 

· Bul1d.lq me: dIaID Ia 1,000 0 II ..... rrout of J 0 .... W ~ 
lIaIIIand o ~ " 
for !emovlq • _tor 

•• 1111 
at Rardwar . 

Do. · II, •. L. P. Pudo JlaldDII DIaIIOnry ~ at a 0 18-.... 
SODa. ~ of ladder of .. 

Neat and concretlull Ball· 

to 110 Do. 
pallta at Hardwar. 

Do. Rard.war atation-Ket.aII· .SO 0 ,1·.·38 
Inl road between Parcel 
a04 Ii. Bo. P. ollloe and 
... UonlQdoWD. 

.1 1111 Do. · 1Ir. SaduDa Sreotlg Tie bar ~ .6 0 18·6-" 
In Pllldm pena at Bard· -. 

• 



• UCIIILA'IIW A ........ [au Fa . 1989. 

.a.';',. "'-... , ...... _ 1M ... It-oNc" iNtIM lor aU ....... lOtte 1Iwi,¥ CAe 
M ......... , aM S,..,. Y",l ............... trif,\ eM XWI6i . .,.,. cd 
II N~ 

"W-;' _.r ~ .  ". "'v'" 

Wcft.cIIdIr. 
A ..... !We ...... 

R_III .... -.. CIcIIIIfI*Ir • .... III .... ,.,..... 
ROo DUe. 

... A. 
1"'''1--«mt4. .... , 

II .. 16+18 Xl' L. P ...... Jhd1dIDa T m~~ , .... =::a.. cnCr.... .................. 
100 0 1 ..... 

II III Do. · Do. ..... war ........... 1'rovId. UO 0 ....... 
...... to ........ ...... . 

" IN Do. Do. ~.J o  wall ot 010 0 1·' ... 
... 8 IlD8Ik11118 Ro. e 
.., ezeundila tnID. 

It -Do. 1Ir.·1IIaIIIa ...... . m~ tIIeepet NO 0 1104'-
and d JIf'DIIUY 

at war. 

oe IN Do. · ...... ~ DIal -C 8Ieeper hau -. .00 0 1 .... 
with doono wlndcnn 

• eOllllCetion with Kam· 
MI lIela 1988 at 8111", 
liD, N8D, DPB. 

87 lSI l8oa·88 _",.L.P.Pade ~ draID In front or 180 0 at·I· .. 
Ii .... ...... 08 Ramp trom and 

__ I olllee aDd eurb 08 
raad dde at llardwa,. 

ea •  1 Do . · no. 8IeetIoD oC Bllllbo CeDOl.;:f, HO 0 &of ... 
alleJapJatrormatB • _r 10 nonneeUon with 
':':'::h J(eJa worll:. 

II ..., Do. Do. ClCBaaIIIaoftl= 
., 0 11·1· .. 

wIIb ,.U poIIta aDd a 
IfoD I'lUUlflno at Rardwar 
III IICIIIIIlIeUon with K am· 
bIl· .... wor ... 

100 .'1 Do. , •• 8a4IIIIa BMIIf.InA' hPavy aleeper crib 160 0 ....... 
lor 1 ~ooo o~ owr· 
iliad Dk _neetlon 
with temJlOl'V)' watmnf 
~m  for Kumb •••• 101 161 Do. . Do. ehlftlDA' = bod, on 1& 0 11·'· • 
bland ~J  arm and load· 
IIIA' 1110 nr road roU.,. 

101 1M3 Do. · Do. 8appl:rlulr uwye", for HA'" tllO 0 11 .... 
Iq old SIee;::nd Car. 
~ Cor 1Ia0PODa 
work. 

101 m 19-8-88 Do. 1I'bda!r .. _ on tOil tit 1Iotla. tOO 0 Oat· .... 
clary Wall at Rardw •. 

1CK lN7 Do. Ilr. J(UIItar Baa· JlanafKturlOA' Ia4der For 110 0 1 ...... -. cnrw'R Nst at RW. 
106 us Do. · XIa. L. P. PUIde:r B JdI~ of Kllteha pu_ eoo 0 11 .... II; 8oaa. waI .. ln OIIndatJon ~ 

Itaf.Iob baIIcllJllla' • 
war. 

108 lUI Do. Do .• ProYIIIon or ~  700 0 11 .... 8DCl II _tecI I at 
Bardwar. 

107 J50 Do. Ilr. WuDa . JfaIII1Ic ~ ,  PI:raoo (11" a· 100 0 10-8-18 
~ J J  ... 
at arl. 



ITA"t.-h LAm Oil 'I'D TABLB • ''1 
• AlaI," .u • ...".,..,. MIl eAt tMWlJ-Iwtl,r. iaue,j lor .u..,. •.... 1Iwi., ... 

~~ 01 • Bc.uo. Y_,j .u i. cotlMeeioa tIIiC.\ ..wE.... •• II. 
B ~. 

Wa ...... 
~ JII I II- ]We ..... 0aIdnGe0r. N ~ o  • ..... tI 

No. ... ....... 
No. DMt. 

lit: 
JI&. .. 1"'.,a--t4, 

101 .1 ....... .......... """111 ~ I  pte. iIo 0 .1·1-" ___ to ab -F u4 
DVerIIMd brIdIN • .... ..,. 

101 au Do. Do. IIiIIIetIIIII hu4 NIIIDI Ia H 0 .1 .... 
eeatn tI 8ab -F • 
Jlardwu •. 

110 168 Do ,... -.~ ...... JIIo~ ==':rfb 1,000 0 11+18 

K1UIIltII: .. Worb •• Bard-., 
111 IN Do. . Mr.W. Breetml IteeI taDk _ 100 0 II).8.J8 

.m~~~. 
111 166 Do. Do. , . 1IftctI1II .... lII!!f platlorm 1,Il10 0 11+18 

IJIed at. Bald War. 

11' 1M Do. Do. ~ ~m  100 0 lw-a8 
~ at. wu. 

~.  aDJo.dlai eanb 
, 

1 .. 10-18 11' 168 Do. Do. 10 0 
for ClaN CODCOUne 
~ .R . 

111 IH Do. Do. ~~  C!;' temwf:}; . til) 0 e.we 
~  To:: ....:.. at. 
Jlardwu. 

11. teo Do. Do. BelaJ'hi8aaa ItoDea ~ 140 0 11-7-88 
after mOIifOOD at iInI· 
..-.r. 

117 leI Do. n.. Temporary Works for Pa- 1,110 0 IC).I.88 
wer Departmrot In COIl-
oeotlon WIth Kumbb lIeJa 
Worb at Ilardwu. 

118 llel Do. ."'s:u1. Paacle1 Bftrllng l"ouotaln In ftoDt I. 0 81-1 .. 
or st.atloll BIdIdIna '. 

119 188 
Hardwar. 

Do. Mr. a..taDa PIovldlng bookiD« wIndoWI 710 0 IIC).8.88 , 
and Barrlen In pIlpIma 
SMcI. 

118 1M ao.8-88 Mr. Abdul L.tIf BftetIon oftemcYE' 180 0 11-0-18 
er • olllr.e for rain 
Ina&: H. T. X. B.. 0 eea 

111 IU Do. 
at. Hard .. ar. 

Hr.ImtIu Haa- JDn>cting of s1et"r.;r but. for 1711 0 18·'·18 ...... 8ta" at RAIla hert Cbodl-
ala &: JQbaWur In connee· 

111 see Do. 
tlon with umbh MeIa. 

H/s. Sen .t Sanyal B d - o ~ mod- ass 0 11-7·88 
em wublna fi ties In 
the Blndn RefresluMnt 

188 lle7 
Room Hardwar. 

Do. Mr. A. N. Ghadolle Provldlnll Mleept!r huts for 100 0 18-11-88 
stall" and station at new 
croulna .tatlon bt-tween 
"awalapUr aDd Pat.brlln 
eonnectlon with Kambb 

1M 
lIela 19S8. 

IIe8 Do. . Ifr. ImtiJU II .. JIIovldllll deeR: buts for 100 0 18+18 
MID. I III.d ~.  on betw ... n 

BallaII: erI, ami ChodIaIa 
10 coaaectlon wltb Xam· 
bh Ifela, 11138. 

.,1 
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• 

'lMe .,"aU ,eAt o I ~ .  tAe vori·OTtJe,., iuvetI fOT all wori. ".... "wi,., eAt 
BftkHl4Hftg .f cAe 8taeioft Yard cmtI ill cOllnec:&iOA witA eM KtIIIt6' Mel. at 
BanltI1fIr-COIItII. ' 

111 

11'1 

118 

110 

1.1 

111 

118 

III 

188 

ClaJatnotor· Name or wort. 
No. Dete.. 

let 

I'll 

ITI 

1T8 

181 

III 

110 

1 

I 

8 

Do. Do. • 

l"',"_ld. 
:an.auon =:r hut. for -.uoa .... tatr 
quaften on ltitiIon J.D. 

~~ 
IIOIIJIIIOtIon with J[umbh 
IIeIa. 

~m~  
~ at LbUur. 

Do. • lila. L. P. PaDde)' Jl'01IIIdatIon and r.-bu. 
.t 8oDI. or .. poat. 011 main 

atatron road at Bardwar. 

BI. J.. 

660 0 18-,,', 

\ 
160 0  1 ...... 

760 0 .1 ..... 

Do. • Do. • Jlannfr.cturIDII ud IUPplJo 110 8108·88 
IDI: matertal for 10 -W 
urIar.Is In oIrculr.tlDa area 
at Bardwar. 

Do. • Do. Erection or root oYer bndae ',000 0 11-8-88 
at Bardwar. 

81-8-88 Do. Alh aulq and oemeDt 111M- 680 0 1-"" 
tel' In ftoon and wan. or 
DeW ,tatlon buBdlna at 
Bardwar. 

Do. Do. IIIIoe1Ir.neooaln OODDeCIUon 860 0 11-7· .. 

6·'·88 

Do. 

Do. 

with _tatlOD buUdJna at 
Bardwar. 

Ereetlnl heavy seetlon alee· 
per circle IncludlDlI foun· 
dation for 86,000 pllonl 
overhead tank In tOn· 
~ o  wHoh tem· 
pOrary watennl arruae· 
meut. for J[umbh Jlela 
at Bardwar. 
JIrectIon of Bania', _hop at 
Br.rd"ar. 

1Ir' Abdul LaW. Jlanuf.eture and erection 
of telephone Ooomtlell 
and dlBmantllDll aJeeper 
walllni at Baril"ar. 

8-"88 1Ir. ImU,. .. BUI' ... Erectlnl temporary latrine 
at )[haDllr.mpura West 
etc. and lupplylq matt· 
Ina tor dOOR and wlndowa 
etc. temporary hutl at 
.tatlODl on Roorkee beat 
In connection with J[um· 
bh )lela. 

1"'·J9. 

18".88 1Ir. 8Irt Ram Gaur Supply of oement for Bard· 
"ar propollld Remodel· 
lInl of station bulldlnl. 

1806.88 IIr.lIlIIdatarBaa· SupplJIDlwheelSfonlldlnl 
AID. latea and Dlnufr.cturlnl 

tie llar palllr.dlni fanelnl 
at Hr.rclwar. 

IH·88 Do. lIaunfacturlnl , NOI. IUd· 
lnl litea for malu en· 
truoe toatatlon at lJard· 
war. 

116 0 11·'·88 

186 0 

86 0 

1,060 0 19-'·88 

160 0 80-'·88 

376 0 16·7·88 

-- i~.I-------------------------- --------------
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Lilt of aU eM CMaetactot. tmtl tAe tDOf'I-Mde" ~ d for all ..,. tloa. dun,., tAt 
. Il.modeUi", of tAl Bf4tion Yard aM in cDtltUctitm "";t1 eM Kum6A JlelG at 

B ~ d. 

BerIa1 .0. 

lit 

160 

161 

161 

168 

166 

168 

167 

168 

149 

110 

161 

-161 

168 

1M 

166 

168 

Qcmtraetor • N &1M of work. 

.0. Date. 

4 

6 

7 

8 

16 

19 

18 

19 

81 

.4-88 Xr. 8e41ll1a 

Do. Do. 

Do. 

164-88 Kr. LahorI Bam • 

17-'-88 X/ •• Sen • Ban,..l 

l'U..t9-eoncld. 

Brectinll old .leeper fendDg 
ID connection With Kum-
bb XeJa workl at Bard-
war. 

ProvldlD. wall for taut of 
dumDtiur .hooti at Bard-
war 111 -couDeetiou with 
Kumbh X.la WorD. 

BupplJiq Brick bate ID 
ccnmectiou with Kumbh 
Xela WorD, Bardwar. 

8hecl with old mateNl OIl 
"In Platform and cen-
tral tower ou BorillJaDd. 

LaYiD« addItional pIpe con-
nection for water IUPpl, 
at Bardwar ID connec-
tion with Kumbh Mela 
worb at Bardwar. 

18-6-88 X/I. L. P. Pande, Kauufacturlq and e_tau 
• 8oIIB. Bo. C. latrines and urlnali 

ID 8rd ClaM area at Bard-
war. 

7-7-88 Xr. Sadulla 

8-7-88 

Do. 

Do. 

Do. 

Do. 

Xr. Lahorl Ram . 

X'I. L. P. Pande, 
.t Sou. 
Do. 

13-7-88 Xr. Badulla 

Do. X'I. Sen • 8anyal 

18-7-88 Do. 

11-7-88 Kr. Imtlyu BDI-
lain. 

1-8-88 Xr. Wahld BDI-
lain Xban. 

8-8-88 Kr. IIuIdltarBu-
laD. 

"-8-88 Kr. IoahorI:aam • 

Jl&ls1Dtr fare table boards at 
Bard_r In connectlou 
with Kumbh )lela Worn. 
8upplylll8 carpenters for 
repalrlnl( latrlues In con-
neetlou wIth Kumbh Xela 
at Hardwar. 
Brectloll hanked wire fene-
lug on top of TIe bar lenc-
In. at Hardwar In 
connection wIth Kumbh 
Xala Worb. 
Kakinl! temporaryldtcheu 
for oampetc.atBardwar. 
Bardwar 8tatton-Polllh-
Inl moeaIc work waltlDa 
rooma and concouree. 
Erectlnl bantf"d wile fen-
tnll on top of tie bar fen-
IDI at Bardwar In 
connection with Xumbh 
llela. 
Laylnl( 6" earthwork chan-
nel drain half round for 
urinal ID mela pen at 
B6rdwar. 
Laying pIpe line work at 
Bard"ar ID connecttoa 
with Xumbb XeJa 
DlsmaotHol the temporary 
_terlng arranlll8mants 
at Roorkee made In con-
nection with Xumbh 
Xela. 
8upply of mats for Kumbh 
Xala at Bardwar. 

JlakIDIlllht cribB for c&cu-
lartanu. 
Dillmantuzw Crow'. DMt 
and enquiry oftlce at Boh-
rI Ialaild In connectlou 
with Xumbh Jlela. 

BI. A. 

eo 0 80-8-88 . 

86 0 80-8-88 

110 0 16-9-88 

10 0 

8000 

4,000 0 18+88 

10 0 10-8-88 

100 0  _ 11-11-88 

800 0 8-8-88 

480 0 7+18 

780 0 7-9-88 

160 0 1-9-88 

1,100 0 1-9-88 

4,110 0 10.8-88 

817 0 7-9-88 

U  0 18-10-88 

6400 

120 0 16-11-88 
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BKPa_ Dr' oOInfBoftON WITH CoNSTRUCTIONS UNnD'l'AJUUi' DClUNG .... 
,  , .  ;  . .' KmtBH MBLA . 

• J~ Mm  No. lll.-The preparat.ion of Booh • OOIIIparat.ive at.atement 
involvea labour which is not commensurate with the \'alue of the UlfOl'lDation. 

TENDERS AND WORK ORDERS GIVEN DUlUNG THB KUMBH MELA. 

U",tarretl gtle8titnl No. IIt'.-It. is regret.ted t.hat. the amount. of l.bour iavolved in 
making copies of the voluminous papeJ'll in t.his connection is prohibit.iv"-, 

TBNDDS INVITBD FOR TUB SUPPLY OF BOULDERS POR SrOOKING ON HABDwAa 
DElmA Dux AND !tOTDW ABA SBOTIONS. . 

U"'tarretl question No. l"".-(a) Yea. 

{
b) No. The demand "'u reduced but before the lInal accept.aDce 
c) The calling of freab teDders wal not considered neceaaary. 
d) No. . 

of the tender. 

(e) Det.aila required are given in the attached ltatement. 

Tenderen. 8cmreee ofeupply. QWlntity I Rate. Remarks. 
ofFered • . 

per cent. 

Lachheewala. ')4, lace 
per c. ft. 

I. The 1. Brij ~ i Doi_la, 600 oontno· 
Motlchur. Raiwala, t·ft• tor stipulated to 
Kotdwara. Hudwar, 11_. '1 8 0 acoept 6 pel' 
Jawalapur and Pathri. cent. leaa if the 

order for the 
entire aupply 
WIllI placed wit.h 
him. 

I. BePbiI' SiDgh Kotdw_ 6 0  0 2. Tender re-
jected as DO 

DhoraBaDk 8 0  0 
eameet. IIlOMf" 
was depoeiteci. 

•• M ~ Between Hardwar and 6 0  0 
Debra Dun along the 

-Railway liDe. 
6 0 0 4. Thia was '. Badulla • At BaiwaUa, DoiwaUa. .. 1'8-

Hanawala. Bikbikeab. jeoted as .. 
Kotdwara. Offer was DOt 

made or proper 
tender form 
and DO ........ 
money WIllI de. 

Bet".. abcwe Btetiou . 6 10 0 
posited. .. 

At Hardwar and Jawala· .. 9 0 0 
pur. 

a. Bagan La1l Debra Dun. Doiw.u.. .. tt 8 0 
KanllJ'8O. Hard.,." 
Patbri. 

-. 
In/cmnation promi.ed in reply toparl (c) of .tarred que.tion No. 1'179 aBlee' 

by Mr. Sri Praka8a on tlie 5th D.o.mb.r, 1988. 

RBPORT 01' THB NBW DBLHI MtJl(loIPALI'l'Y. 

(tl) A ·atatllDeDtii laid on the .ble. 



·" STATEIIIDI'!" UID ON TR1I "AlBLE. 

I 

Bleotriorate Water rate 

I 
HOWIe tax Total. 

1937·38. 1937·38. 1917·38. 

, 

Ra. Be. Ba. Ba. 

8.63,200 1.24..200 1,23,000 8.00 • .00 

I."forma.tion promised in reply to ,taTTed queBtion No. 1773 aek,d bJl 
Mr. Buryya Kumar Bom on the 5th December, 1938. 

HOUSES CONSTRDCTBD IN FAIZ GANI ESTATE, DARYA ~ , DJILHl. 

(a) (i) Yes. 

(ii) Ya 
{Iii) Yea. 
(iv) As there ill no proper draine.ge, inaaoitary conditioDl 6l'e likely to arile. 
(v) Y ... 

(b) Faiz Gaoj is a privately owned area aod the reapooeibility for proridiDg 
.treets and draios reats initially with the landlord and howIe-ownera. Light is pl'OYided 
~ the Committee in such 8reas when 75 per cent. of the honae owners app11 for it. 
The Committee'. only remedl io this rrticular cue is now to make nee 0 section. 
171 of the Punj&b Municipal Act. 191 , al in force io Delhi, and it is understood 
tbN. this ia being dooe. 

1ft/ormation promised in reply to daTTed queetion No. 1781 aak,d bJl 
Mr. Muhammad A.har Ali 0" the 5th December, 1938. 

ApPOINTMENT OF AN OPTICIAN IN THE IaWIN HPBPITAL, NBW Dar..m:, 
(a' No. The Honourable Member has probably been led to tbiB ooocluion by the 

_cnption of a certain firm. prioted on the pntlCription form, .. oIicial opt.i.ciaDII to 
the Jrwin ~i .. Thia i. not, however, meant as a limitltiao of the patient', 
freedom of chOIce but only as a guide to a reliable firm. 

(b) and (c). The hoapital authorities are .. tided that their NCOIIIIIleDdation of a 
reliable firm is io the patient'. own interest. As the patient is not bound to buy 
Ilia ~- from t·he recommended firm, the question of calling for tellderl, etc .• cIoeI 
DOt anle. 

l,,/ormation promised in r'ply to .tarred qU8.tion. Ne •. 1.'1" to 1'196 a.ked 
by Mr. R. N. BtUu on tl&, 5th D.c,mber. 1988. 

ESTABLISmmNT OF A MaDICAL CoLLBGB IN DBLm. 
8ta1'red que,tion No. 179t.-(a) 77. 

(b) 9. The Delhi administration nomioatea three candidatee aonually and pay. 
the capitation chargeea of' two caodidNee. The third candidate pays his own allari'll. 

(c) The desirability of providing " Men'. Medical College io Delhi baa 'been 
bIoUp' to the notice of GOvernment, but in the present financial circumBbmcea lID 
definIte propoaa1e can be con.idered. 

. (el) No. It i. not po8llible to p1"O'Vide any greater racilitieeat preeent. 
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BAOlIBLOR OF BOIBNOB BTANDAJU) OF 'I'JDI n.un UNrva&BIft 0 
BtllN'lI( gueation No. 1793.-(a) Yel. 
(b) Y •. 

(e) The reply to the fint pe.rt ia in the negative. The lecond part doea not ariM. 

STABTING OF MUTBR OF SCIDCB CLASSBS IN TBB Dm.m UNlVBBSrrr. 

Btarf'etl guut;oll No 1794.-(a) The qu.tion of atart.ing Honourf. ~d K.Sc. clal ... 
in Physici and Chemiatry haa been enga.ging the attention of the Univerlity but owing 
to lack of fnda and pending the reconltruction of tbe University coone the queltion 
baa been deferred.; 
(b) Graduatea CNl only endeavaur to aecure admi.aion to neighbouring Univel'lliti •. 

(c) No. The acholanhipa of the Univel'llity are meant for the proleCl1tion of .tlldiM-
at the Univel'llity. 

ELIGIBILI'I'Y OF THE DBLHI UNIVBRSITY GRADUA.TES  FOR PROVINCIAL BnVICES. 

8larretl f"utioll No. 1795.-(a) Yea. 

(b) For recruitment purpoeeB, degreee of the Delhi Univel'llity are recognised by the 
Punjab Government and officers subordinate to it but the recruitment rules of lIOIDe of 
the aervicee in the Punjab make .0 Delhi or Punj&b domicile a requisite for appointment 
while those of othera require only an Indian domicile. In the United Provinces WIO, 
the degrees of the Dehli Univel'lity are recognised for the purposes of recruit.ment to 
the Provincial Services, but in IOJDe callea ihe candidatea ,.re required to POSlell allO 
preecribed qualifics.tioDl regrording nationality, domicile and residence. 

(c) Delhi Univel'llity gradu&tea are eligible to appear at competitive eamination. 
held for recruitment to certain posta under the Central Government and are tlao giVell 
preference for appointment to postll under the Delhi Administration. 

Information promiBed in reply to BtaTTed queBtion No. 1804B aBked b. 
Mr. Kuladhar Chaliha on the 5th December, 1938. 

BEAM OF COAL FOUND IN LAKBIMPUR FRONTIER TRACTS AND NAGA HILLs m 
ASSAM. 

Enquiries have been made but no infonnation ia available regrording My recent 
dilcoveries of coal in the areas in question. 

In/ormation promiBed in 7'eply to 8taTTed que8tion No. 18040. aaked bV 
M7'. Lalcliand Navalrai on the 5th December, 1988. 

GaANTs-IN-AID TO THE CHARITABLE EYE HOSPITALS IN DELHI. 

(r.) Y •. 
(b) The total gr&nta ms.de during the la.t three yeai'll were &S follow II : 

Dr. Shroff". Charitable Eye Hoepital • 

Dr. Jeahua'. Hospital 

RI. 
20,000 

800 

The Chief Medical Officer il a member of the Board of Trultee. of Dr. Shroff'. 
Hospital but Government exercise no control over ita adminiatration. The other 
hospital 'ill a .mall dilpensary, which w&s inspected from t.ime to time by the Chief 
KediceJ Officer. The grant hal been discontinUed for ~, as the dispeDBary by 
been doing very little work. 
(c) No lIuch condition wal imposed by GOVernJD811.t but the knowledge that no 
fa. are chrorged from patients, undoubtedly inB.ueu.ced Government', decision to auiat. 
thebospital. 
" (d) One complaint was made to the Chief Commilllioner. Governmen. are not. aware 
of 8I1y reference to the subject in the prell. , 

, (e) No. Patients are at liberty to obtain their apeotacJes from any Arm they 
duire. The r.t of the que.tion does not ari ... 
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In/ormation promi.ed in reply to part. (a), (b) and (0) 0/ ,tarred qu .. tioa 
No. 1814 a.ked by Mr. M ~ BubedtJr on the 6th December, 1938. 

LICBNSING' OF BANKS IN INDIA. 

(a) and (c). A ltatemeJ;lt is laid on the table. 
(b) No. 

~ .M i ~ bonk. in operation in It1dia IU on eM 31.e MoreA, 193'1, ond bonlc!ailur .. 
froin I.e April 1918 eo 3111t March, 1937. 

Claaa of Banka. 

(a) Non·Indian· . 
(b) Indian (Joint Stock) . 
(e) of (b) registered in Indian States 

No. ofbaulaJ at 
work in India on 
the lIlt Mt.rch; 1917. 

18 
1,548 
468 

• Figures relate to 31at December, 1936. 

t Closed their branobes in India. 

No. of banks that 
went into liquida. 
tion or otberwiee 
became defunot from 
ht April 1918 to 81n 

March 1987. 

8t 
4U 
121 

Information promised in reply to starred questions No •. 1840, 1851 and 
1852 asked by Mr. Brojendra Narayan ChaudhuTy on the 6th December, 
1938. 

ASSESSMENTS TO INCOME. TAX OF RENTS nO)( FISBBRIEs. 

Starred questi01l No. 1840.-( .. ) Yes, under 'Other sources'. 

(b) Yes, under section 12 (S) of the Indian Income·tax Act. 
(c) Yes. . 

(d) No maximum' allowance is fixed. Reasonable. expenditure is allowed. 
(e) No. 

"WINE OR BAND FUND" MBNTIONED IN THE INCOIIB·TAX MANUAL. 

Starred question No. 1851.-No. "Wine F-Ilnd" at present exists. 

HOLDING UP OF ALL VEHICULAR TRAFFIC ON THID RIVER BANK RoAD IN .L>m.m 

PRoVINOE. 

Starred question No. 186'.-(a) Yes. 

(b) The compls.int haa some jUfttification, and' suitable instructiollll on the Rubject 
have been issued. "  , 

Information promi.ed in reply to starred question No. 1853 a.ked by Mr. M. 
AMntha,ayanam Ayyanga1' on the 6th Deoember, 1938. 

CRITBRION FOB SELBOTION OF PERSONNEL FOR POSTS ABOLISHBD IN TBB Orno .. 
OF THE DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS, MADRAS. 

(a) No new principle wu introduced. 

(b) Doss not arile. 
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.. (e) ~ iaPONible ib.at I ~ ., who were 'informed ·wheu· ~ d ,. ~ 
Were lia1»Je .ror..mQe in Burma, have been retaUlllldm )(adl'lot; Gov81'llJllent dCl not, 
however, propoee to take any actlOIl. .. 
(d) The option of transfer t.o Burma 00 forelP .ervioe terma or the oonceaaion of 

as month.' leave to officers who choee to retire prematurely, wu allowed onJy to thole 
-oftloera who had been recruited 00 an all-India buia. The _ of the clerkl in the 
POlIte e.nd Telegraphll Audit offices is not comparable. Government do not propoae 
·to take any further action. 

(e) Yes. This wall impracticable for administrative reuona. 
'\ 

l"fot'mation promised in reply to part (d) of ,taTTed QU6BtiOfi. ·No. 1869 asked 
by Mr. Muhammad Nauman on the 7th DeOBmber, 1988. 

"SKALLB QUICK TRANSIT SDVICE" ON THE EAST INDIAN RAILWAY. 

(cI) Die number of IhaIima nt"' employed on the Van. Goods Service ia 288 .. fol. 
lowa :-;7. 

Divisional Transit. Iuapector 1 

Guard. '8 
Dri..-. 18 

FireJDeD " 
Inferior II8I'VIlDta 187 

Information promiBed in reply to starred questionB NOB. 1865 and 1866 aBked 
by (Jalli Muhammad Ahmad Kaz-mi on the 7th December, 1938. 

REMODELLING OF HABDWAB RAILWAY STATION. 

Starred que,tion No. 1866.-(a) The estimated coat wal RI. 2,32,964. Fignres for 
:Mtual eJ:p8ndit1U'e iocorred are not at present available u the account.s have not yet. 
1MIen cloeed. 
(b) Staff engaged on tbe work in tho! categories ateted by the Honourable Member 

'Were u follows: 

(i) Temporary staff conliating of one 
Ba. 1,500. 

(ii) Nil. 

(iii) 748 men ;t,t a coat of Re. 14,857. 

(e) and (d). No. 

draftsman and two clerk. at a coat of 

(e) Y.. Some flne cracks were uticeti in. the plaater but they were not due to 
defective coDltruction. 

(f) No. 

(,) Aa there were DO defecta in the II I ~ , thi. dOIIa not ariae. 

RJIIIODJILLIlfG o:r H.umW .... &!LWAY STA'l'IOll. 

8tarretl guution No. 1866.-(a) The platform having been COIlItructed according 
10 pI... ptepared, it 11''' Illbieqaeat.l,. cIeoided to lower ita outer adse by thNe {Deb. 
(the thic1m ... ., 0IItI brick) in oreler to provide. elopa for IIrNDqe. 

(bl The lovel of the track had to be lowered by the IaDI8 8IIlolU\t withla tlte 
lengtb ~ the platform. . .; ~ -
(e) and (d). The ooet of making tbi. alteration. wall about RI. 200, the COlt being 

bnne by the B i ~, II the Cont-ractor wal DOt reIpOiIafble. . 
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rft/of'matioft pf'Q",iwl m reply to put. (d), (f) tlnd (i) of ".ta17'ed q"e,#on 
No. 1890 asked by Mr. K. S. Gupta on the rth December, 1938. " 

PORT DUBS AND LANDINO CHAROES IN THE VIZAOAPATAM PORT. 

(d) "and (f). No. 

Ii) The Honourable Member preaumably l'efers f.<o the lighter channel which ia not 
w.ide o ~  to permit of tuga being mana·ovred in it. Lighters Rrc accordingly 
manhandled along it but are to" .. ed t.o vessele from itA! mouth. 

Information pTom.i.ed in reply to Bta17'ed question No. 1947 a.ked by 
MT. Govind V. Deshmukh on the 7th December, 1938. 

OVBJtCROWDINO AND DETENTION OF A TRAIN WITHOUT LIOHTS AT GIIOL. 

SBABPUR ON THE KALIOHAT·FALTA RAILWAY. 

(a) 'there wu no traID timed to leave Majherhat etation at 3/19 hours on 22nd 
Kartik. No. 17 Up scheduled lO leavt' MRJberhat at 17·55 houra actually left at 
18-02 hours. 
The electric wire couplings had been tampered with and clamaced by tbe rush of 

~, .The train Iltopped at o ~ , ~  neIl. station. '1 'he ~ "aa 
detained while endeavour. were made to repair tlll. damage. Furtl1er deteution waa 
QUl8d by aome monthly ticket·holders assaulting a railway £>mployee. 

(b) No. 
(c) Extra arrangement. were made at GboleaM,pur. Special checker. were provided 

and "lao extra staff were deputed to 1000k after the comforts of the pilgrims, eapeciaUy 
women and children. Passengers, however, kept continus.lly pourinp. in from all 
directions acrolls the railway lines in spite of adequate fencing, many of them without 
Ueketa. 
(d) Yel. PalllengerB inai.ted on travelling by thia train, althc:.Dfh there wall .nother 

to run shortly after. As regards the second part of the queation, then Are no rules 
prolaibiting the running of night trains without lightll in paal8nger compartments. 
All it was not found possible to repair the damage to the electric wiring, offerll were 
ID&de by the Railway lltaff to provide oil lamPI. 

(e) PR8HngerB themHlveB were responlible for the major part of the delay. 

InfoTmation pTomised in Teply to part (e) of staTTed question No. 1981 tJnd 
part (8) of stam,d question No .. 1982 a.ked by MT. O. N. Mufhuf'41I&ga 
Mudaliar on the 8th December, 1988. 

RBSEARCBBS IN THB BOSE INSTITUTB, CALOU'l'!'A. 

Starred quelltion No. 1981.-PaTt (e). The pruent Director of the BOlt! Reaearch 
Institute WI'!! appointed by the Governing Body of the i ~. 

RESEAROHES IN THE BOSE INSTITUTE, CALOUTTA. 

Starred que,tion No. 1981.-Pmt (a). The number of reaearoh workers (studenta 
ud lltaff) at the BOle Research IDlltitnte is 19. Of theM, Olle ia o~ the Unite4 
Provincel, one from Assam, and the relit. from Bengal. . 

Information pTomised in Teply to starTed question No. 2089 (J.'ked by 8tJTdar 
Sant Singh on the 9th DecembeT, 1988. 

~III N  TO BUILD ABl'oJtB RooM AT A CORNER OF TD QUUX'S GARD.IIf, 
" DELIII. 

,{a) and (b). Yea. 
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(0) .u.(d). The KaDioipllll ~ nbmitted ~ foIlowiat ..... to .... Ilaal· 
oipal Committ. on the 6th A:apat, 1931: 

"Where we were aoiDI_to build the Medical Stor. jut. illlide the W_ . ~. . 

(e) No. 

Gate, ChaDdDi Chowk lide, • large crowd of Kob ... m .... n. .. dliliDl 
the fOUDdation and ..... rt there wu alDOlq1le here. I bave ... .... 
lPOt. twice but. nothing can be .. id 10 far whether there ia any trutb i.a 
t.h. .--t.iOD." • 

(f) Doea not. arile. 
(g) The matter wal fully inveltillated but not on a complaint by_ the-M'unicilM'l 

Comiuittee. The Deputy C'ommiuioner did not consider that the evideoCC! waa lulll· 
cleot to C!IItablillh that 8 moeque bad exilted there. 
(h) Yes. 

(i) 1'el, on the undentllnriing tblt the .plllee wouM be railed. oft aad that the 
M1lIlim1 would be allowed to make _ of It as a place of wonhip ou)' and for DO 
~  purpoM. 

(j) 61')(461. 
(k) The Municipal C.ommittee decided to provide a railing on the Eaat and Norjob 

ud .. bat .-:taaI1y provided one \llI the East side only. 
(1) Yel. 

(m) In view of other encroachment. it was eonaidered detrirable to take ~ i  iD 
neb cuea topther and not. Bingly. A complete lilt ia under ~o  and actIaa 
will be taken thereon. 

(n) Yes, but action wa.. deferred for the reuon which I naYe jut .... ntioned. 

(0) No. 

Information prom;aed in rep1u to darrecl qtURtion NQ. 20li8 aak.tI ., 
Mr. LaZokand Navalra; on the 12th D.c.mb"., 1988. 

DAOOITIBS OOIlXl'J."l'BD IN CERTAIN VILLAGBS 0,. DADU DISTRIOT IN 8rJr:D. 

(b) There are ~ Thanas along the Sind border of the Nuirabad Tahlil 101U1 
Kalal. State for w and ~d purpoH!l. 
(c) Since 1935, unt.il the prelent outrage there have been no leriou! dacoitir.. o~ 

the border. The Kalal. State authori£ie. have captured six IIJ1d killed onc t>f the 
aIlegM offenden. 

(d) Conventiolll have been evolved for the purlait and arrut of oftMlder. crouinl 
the Sind·BaluchiMan border by which the Bind Police mav continue in pursuit into 
Balachiatan, including tbe Kalat and J..&s Bel .. States, under certain oonditiona. 

(e) Yel. The BaJnchiltan Adminiatration and the Kalal. State ha,·t: been C!O-

operating with the Sind .,uthorities in preventing dlM."Oil.iel to the 'l1Itpnt of t.heir 
resources. . 
(f) The exiating arrangement. have worked fairly well, IIJ1d it il propoaed to 

oonUnue on the lIIUJIe linea. 

MOTIONS FOR ADJOURNMENT. 

ECONOKIO AND PBNAL BLOOKADB AGAINST TIIB AUMADZAl TIlIBI!. 01' TD 

TRIBAL BBLT BBTWBBN I>irauJAT Atro W AZWSTAN. 

Kr. Jlrlllcltm (The Honourable Sir Abdur Rahim): The Chair haa 
received several notices of ndjournment motions. The first one is in the 
name of Mr. ABaf Ali. He wants to move the adjournment of the buainela 
of the House to diacuBB an urgent matter 01 public importance, .m ~ 
tJle enforcement of an economic and perial blockade against the Ahmadtai 
tribe of the Tribal Belt between Derajat and Waziristan, and ~ 
even Waziri lawyers from continuing their professional work at the Bar 
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in Bannu. Has the Honourable Member received the consent of the 
Gov.ernor General to this l,llOti9n, because it relates. to a tribal &rea? 

• ~ M. AlaI .AJ1 (Delhi: General): I have not received any sanction 
IrOm the Governor General. I think I had authorised the Secretary to 
try and get it. 
8Icr1-, of Ule MlemblJ: No. 

Kr. PnIl4lDt (The Honourable Sir Abdur Rahim): It is not for the 
secretary to get the sanction. The Honourable Member has got to get 
it himself. So ~ goes out. 

INDIANISATION 01' THE INDIAN AB.IIY. 

Kr. PreI1clat (The Honourable Sir Abdur :Rahim): Then, the next 
notice of adjournment motion is a1ao by Mr . .A.aaf Ali. He wants to dPcUII 
an urgent matter of public importance, namely, the appointment of • 
Committee by Govemment in contravention of the Resolution adopted by 
the Assembly on September the 2nd. 1988, on the subject of implementing 
the recommendations of the Skeen Committee's Report that the progress 
of the Indianisation of the Indian Army should be reviewed in 1988. 'l'hia 
hu been disallowed by the Govemor General under rule 22 (2) on the ground 
that the motion cannot be moved without detriment to public interest. 

The nen motion by Sardar Mangal Singh also relates to the aame 
thing. and that haa also been disallOWed by the Governor General on the 
eame ground. 

Then. the next motion is by Mr. Avinashilingam Chettier on the same 
eubjeot, and that has also been diaallowed. 

CONTINUED BT~TI N OF MBSSB.s. BIIAlSBAIlPAlN, BBAWAN"I BAIIAl .um 
JAW ALA PRASAD. 

JIr. Prllld_t. (The Honoura.ble Sir Abdur Rahim): Then, there is notice 
given by Mr. Mohan La! Sakeena of another adjournment motion. He 
wa.nts to move the adjournment of the House to consider a definite matter 
of urgent public importance. namely the continued detention of MetasrH• 
Bhaishampain, Bhawani Sahai and Jawa1a Prasad. When was this order 
pasaed? 

JIr. IIob&D x.l 8a1111eu (Lucknow Division: Non-Muhammadan Rural) : 
This order waa passed about five years ago. 

JIr. PrllldlDt (The Honourable Sir Abdur Rahim): It has to be dis-
allowed. 

DERAILMBNT OF THB DEHBA DUN ExPUSB. 

JIr. Pruldlnt ('r-ho Honourable 8\r Abdur Rahim): Then, the next 
motion after that is a)so by Mr. Mohan Lal Saksena. and he wants to move 
an adjoumment of the House to consider a definite urgent matter of public 
importance, namely, the dcrailrnent-of the Debra Dun Express on the 12th 
January. i~  in heavy )08S of life. There are a number of other 
motions t,o that effect. and. I believe. there are also one or two of ~ geperal 



[8RD FBB. 1989. 

[Mr. ~ W ~  

nature. There is one,. for inst&ntle, by Dr. Sir Ziautlda Ahmad relatiq 
to the' same subject, and he wants to discuss the failU1"ft of the Oovemmen1; 
01 India in taking effective measures to ~ oid Railw&1 aeeideDta oD ~ 
East. Indian Railway, in the province of Bihar. I find there are also _ 
or two more from other Honourable Members to the same effect. I do not 
know what the Honourable .Members want to· do, ~  they W&Ilt to 
discuss the general question, that is to say, the alleged failu,re of the Govern. 
ment to prevent these disasters. 

Kr. Bhulabbat I. Deal (Bombay Northern DiviBion: Non.Muhamma.4aA 
Rural): 'rhe one in the name of Mr. Ram Narayan Singh is more com-
prehensive. 

Mr. PnIIdIll\ (The Honourable Sir Abdur Rahim): If ii is desired not 
to djscUIIB this parlicullll' disaster, that is to 8ay, the derailment of the 
Dehra Dun Express on the 12th January, then the Chair has no objection. 

Ill. Bbal ........ I. DIAl: According to your ruling, Sir. with great 
defererJce, I submit. that the subject of discussion can only be that which 
is refened to in the motion. Undoubtedly, in 110 far &8 it cli.aclOBes cue-
SeI.eBs in vigilance, other events can be brought in  in the course of th. 
discUl8ion. 

Mr. PreIl4eU (The Honourable Sir Abdur Rahim): The verdict.()f the 
Rouse must be on a definite matter if vou want to move this. I, there 
any objection? . 

The Honourable Sir'1'homu .. wart (Member for Railways and.Com-
munications): No, Sir. 

Ill. PrtIidnt (The Honourable Sir Abdur Ilahim): The motion will be 
taken up at Four O'Clock. 

STATEMENT RE ANSWER1NG OF QUESTIONS. 

1If. PreIldm (The Honourable Sir Abdur Rahim): Under our Pl'68eM 
procedure, whenever the question hour is dispensed with or a meeting 
is cancelled, all those questions which would otherwise have been dispoeed 
of are treated as lapsed, and Honourable Members  are obligeel to give 
fresh notice of such questions in order to obtain their answers. Mr. Sri 
PrakRsa and other Honourable Members have represented to me about 
this hardship. I have examined this matter in consultation wit.h Govern. 
ment. and I am now. in a position to state that Government are willing 
to agree to a conventIOnal arrangement on the follOwing lines: 

W ~  the ~ io - o  ill eliminated owing to the cancellation of 
a meetmg of the LegIslatIve Assembly. all the questions, both sta.rred and 
nnstarred, originally on the order paper for that day, would be treAted as 
unstarred questions for the next meeting. No new 'lists would be printed 
but the original lists of questions thus being traIUlferred would be placed 
68 unstslTed questions for a second time among the agenda papers of 
~ .  Membel'l. Such transferred questions, alOlllJ with their 
8I1".er&, wou\i. thea be. moluded Itnightaway in the printed proceedings 
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after the unstarred questions, if any, properly belonging to ~  day to 
"biola they bad been trauaferred. No remedy ie, however, pOllible in caaa. 
"haD the last meeting of a Seaaionia cancelled, there being no other 
meeting to whioh its lapsed questions could be earried torwkCl. Wbera 
on a particular day the questioD-how ia djapeDaei with, but tAe meeting 
is not cancelled. all stared questions for the day. would also be treated 
as unstarred and their answers, together with the &aI"en to tJa. uutarrecl 
questions. would be included in the printed prooeediop of that day. 
I shall be glad to bring iJato operation the COIlventioual arrangement,. 

atonee if that is the general wi.h of the House. I may "'y, it would 
eertainly be an improvement upon the existing practice. 

1Ir. aha''''''. I. DIIal: In any case, those aDSwers ought to remain in· 
the printed proceedinp. We accept it. 

Kr. PnII4ent (The Honourable Sir Abdur lWhim): I take it., it is" 
generally accepted. "-

8InrIl BoDoarabl ••• mbeN: Yea. 

PANEL OF CHAIRMEN. 

1Ir. I'rIIldeDt (The Honourable Sir Abdur Rahim): I have to inform 
the House that uneler rule 8 (1) of the Indian Legislative Rules, I nominate 
Mr. S. Satyamurti, Dr. Sir Ziaoddin Abmad, Sir Cowasji Jebangir and-
Mr. A. Aikman on the Panel of Cbairmen for the current Session. 

COMIlITTEE ON PETITIONS. 

1Ir. PrIIiclent (The Honourable Sir Abdur Rahim): I have to announce 
that under Standing Order 80 (1) of the Legislative Assembly Standing 
Orders. the following Honourable Members will lorm tbe Comn:aittee on 
Petitions, namely: 

Mr. A. Aikman, 
Mr. M. S. Aney, 

S'yed GhulaD1 Bhik Nairang. and 

Mr. N. M. Joshi. 

According to the provision of the same Standing Order, the Deputy 
President will be the Chairman of the Committee. 

Sir Abdal BlUm Ghumavl (Dacca cum Mymeruoingh: Muhammadan 
Rural): WhAt about the adjournment motion of which I gave notice this 
morning. Sir? 

Mr. Prellldent (The Honourable Sir Abdur Rahim): One has been fixed 
for 4 o'clock today. You cannot have more than one for the same day. 

H. E. THE GOVERNOR GENERAL'S ASSENT TO BILLS. 

Secl'ltaq 01 the· AIIeJDb1.y: Sir, infonnation hal been received that the-
following BiUs, which were p88sed by both Chambers of the Indian Legis-
lature during the last Session, have been assented to by His Excellency 
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the Governor General under the provision of Bub-seotion (1) of eection ee of 
the Goftl'Dment of India Act, as oontinued by aection 817 of the GaTel'D-
manti of India Act, 1985: 

(1) The Criminal Law Amendment Act, 1988, 
(2) The Indian Emigration (Amendment) Act, 1988, 
(8) The Indian Aircraft (Amendment) Act, 1988, 
(4) The Indian Tea Cesa (Amendment) Act, 1988, \ 
(5) The Employers' Liability Aot, 1988. 
(6) The Prevention of Cruelty to Animala (Amendment.) Act, 1988, 

and . 

(7) The Employment of Children Act, 1988. 

MESSAGES FROM THE COUNCIL OF STATE . 

.... ~ of tile .a.emblJ: Sir, five MeuageB have been received from 
the Council of State. 
The first MeBB&ge runs as follows: 
"Sir, I am directed to inform you that the Council of S ~ at it. meet.iDJ held 

on the 26th January, 111311, agreed without any  amendment to the Bill furtru.. to amead 
the Indian Tariff Act, 1934, which wa. puaed by the Legialative Aaembly at ita 
meeting held on the 12th December, 193f1." 

The second Meaaage runs as follows: 
"Sir, I am direct.ed to inform you that the Bin furtlt... to amend the lDdJaa 

~ -  ACt, 19lI2, which wu puaed by the J.ecialaUve Aaembly -' it. ........ 
held OIl the 12th December, 1938, w» paued by the Council Df 8We at it. ...... 
held on 28t.h January, 1&, with the amendmenta MOwn in the eDCloMd .at .... * 
The Council of Sta'" requeat. the coucurreace of the Legialative Auembi1 ill the 

amendmen ..... 

Sir, I lay on the table the Bill as amended by the Council of Skte. 
The third Measage rune as follows: 
"Sir, I am directed to inform you that the Bill to COIlIOlidate aod UDeIUl the law 

relating to motor vehiclea, which was palled by the J.e.gialative A.Maably at ita meetiq 
held on the 17th September, 1938, wu palled by the CouncU of State at ita meatiq 
beld 011 the !Oth January, 1&, with the amendment. mown in the encJoMd It.af.emlDt. 
The Council of State requHta t.he concurrence of the Legialative AMembly in 

the lIIIIendmen ..... 

Sir, I lay on the table the Bill as amended· by the Council of State. 
The fourth Mesaage rims as follows: 
"Sir, I am directed to infonn you that the Bill further to amend the Indian Cotton 
e_ Act, 1923, which wu paued by the Legialative Auembly at. ita meeting held OD 
the 15th November, 1938, wu paued by the Council of State at ita meeting held on 
the Dh January, 1&, wit.h the amendment mown in the encloaed .tatement. The 
Council of State reql18lt. the CODCU1'1'8IlCe of the Legialative AlI8IIlbly in the &mend. 
ment." 

Sir, I lay on the table the Bill as amended by the Council of 8tate. 
The fifth Message runs as follows: 
"Sir, I am directed to inform you that the Council of State at ita meeting held CID 

the 30th Janoary, 1939, agreed withont any amendment to the following BiU. whieh 
were paM8d by the Legialative Auambly at it. meeting held on the 15th N~  
11&1, namely: . . .  ' 

1. A Bill furtb .. to amend the AJmer.Merwara MU1ridJ)alitiea Regulation J.825 
for the pul'JHll8 of IowerillR the educational quliftcatiOll lDtitliDg J a ptt/. 
IOD to be enrolled .. all elector; and 

2. A Bill further to I.1DIDd the Deitructive InMeta and PeN Act, 1914." 
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JIl. Kabammad AIbar AI (Luclmow and Fyzabad Divisions: Muham-
madan Rural): Before you proceed further, I just want to ask one question 
of the Honourable the Leader of the House .  .  . 

111'. I'rIII4eDi (The Honourable Sir Abdur Rahim): No. The Honour-
able Member cannot put any question at this stage. 

THE MUSLIM DISSOLUTION OF MARRIAGE BILL. 

PRESDTATION OF THE RBPORT OF THB SBLECT COMIIlTTD. 

Qui Kab •• mad Ahmad KIad (Meerut Division: Muhammadan 
Rural): Sir, I present the report of the Select Committee on the Bill to 
()Onsolidate the provisions of Muslim Law relat.ing to suits by mamed 
Muslim women for dissolution of marriage and to remove doubts 88 to the 
effect of apostasy of a married Muslim woman on her marriage tie. 

ELECTION OI<' A MUSLIM MEMBER TO SIT ON THE ST,ANDING 

COMMITTEE ON PILGRIMAGE TO THE HEDJAZ. 

SIr Glrj. SbylrM Bajpal (Secretary, Department of Education, Health 
and Lands): Sir, I move: 
"That thia Auembly do proceed to elect, in IIUCh IIIADD8J' .. the BollOuabJe tIM 

Preaidaot may direct, a Muslim )Iember to lit OIl the Standing CommiMee OIl 

Pilgrimap to the Bedju, vice, KaulaDa ShaaJrat. Ali, __ led." 

111'. I'nIldeIli (The Honourable Sir Abdur Rahim): The queStion is: 
• 'That thia AueIIlbly do proc.ed' to elect, in aach llllUlDer .. the Hoaoarable iIae 

Prwideot. ma1 clinat., • Kulim Member to ait. OIl the &u.ma, Com.i .... GO 
Pilcrimap to tho Hedju, vice, Maulaba Shaukat Ali, deceued ... 

The motion W88 adopted. 

ELECTION OF A MEMBER FOR THE CENTRAL ADVISORY 
BOARD OF HEALTH. 

SIr GIrj. D'nJrar aaJpal. (Secretary, Depart.ment of Education, Health 
and Lands): Sir, I move; . 

"That the members of thia ~  do proceed to elect, in aach maDDeI' .. ma7 
be approved oy the HooouraLle the Preaident, one perIOD from among tlleir n1UDben 
to be a member of the Central AdvilOry Board of Health, trice Unt.·CoIoael Sir 
Heory Gidney." • 

111', PNIlclea& (The Honourable Sir Abdur Rahim): The question is: 
"That. tile memben of thia Auembl, doproo.cl to elect., in aach ....... ·mar 

be approved by the Hoaeurable the Pl'BIid.nt, one pel'lOD from mo ~ i  namben 
to be. IlUllDber of ... o...tiaJ. AthiIoq JIouod of BeUth, via -CalaMI lit 
R..,. Giel ... ,.-· • I 

The motion .... .m,ptecl. 

I' 
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1Ir •. Preitdent (Tile HOllolll'ul>le Hir Abdur HahiUl): I muy inform 
Honourable Members thnt for' the purpose of ele(·tioll of u Mem\>er eAch 
to the Standing COllllllittf'e 011 Pilgrilllllge to the Hedjn1. Rnd the Central 
Advisory Board of HE.'ulth, the Noti('e Offtce will he opell to re<·l·ivt' 1l0lUillll' 
tions up to 12 nooll 011 MondRY thp 61 h ~ , ~ , find that the 
elections if necessary will be held 011 Wednesc1ay the 8th Jo'ebrllll,.y. 1900. 
The elections whit'h' will be rondu<'ted in aceordoJH'c with t,he principle of 
proportional representution b;v mennR of the singll' trl!.,IlRfcrllblt' ~ o  will. 
R8 usual, be held in t.he Assistant Secretary' 9 HoPIlI in the Couuell Hou .. e, 
New Delhi, between the hours of 10-00 A.M., nnd 1 P.M. 

THE IKSrRAXCE A ~I T  BILL. 
. 

The Hoaourable Sir lfrlpeDdra Sircar (Lnw Member): Hir, I move for 
leave to iJ1troduC"e II Bill to f1mencl the T R ~  A(·t, Hl38. 

Kr. Pruldent (The Hononn,hle Sir Abdnr R~ i  Tht' question i,,: 

"That leave ~ granted to introduC't' 1I Rill to :lml'nti thl' Jnllunmcf' .o\d. 1938. 

The motion WAR adopted. 

'l'he Honourable Sir lfrlpendra 8trcar: Sir, Jilltroclnce the Hill. 

THE INDIAN NAVAL HESERVE J ~S (1JlSCJPLINE) lULl •. 

Mr. O ••• G. OCU'fil (Defence S ~  Sir, 1 move for leave to 
introduce 8 Bill 'to provide for the cliflcipline of lnemberM of t.he lndian 
Naval Reserve Forces raised in British India on behalf of Hia Majesty. 

Mr. I d ~ (The HonourabJe Sir Abdur Rahim): The queat.ion is: 
"That leave be granted to introducf' a Bill to provide for the dieeipline of membel'lt 

of the Indian Nnal Re!lel"Ve Force. rai..ed ill Briti." India on behalf of Hi. M_jt'S. 
ty." ' 

The motion \\"8S adopted. 

Mr. O ••• Q. 0Cilv1e: Sir, I introdllce the Bill. 

THE INDIAN OATHS (AMENDMENT) J~. 

ApPOINTMENT OF Ma. C. J. W. LILUE TO TUE SELBCT COMMITTEE. 

The ~  Mr. B. X. lluweU (Home Member): Sir, J mO\'e: 

"That Mr. C. J. W'. LilliI' he Ilppointed to the Self'(i CommitUie on the nilt ful' 
ther to amend ~  Indian ~ Act. 1873, fo\' 8 certain pUI'JKMI'. in place of Mr. 
J. N. TaJnkdar. , 

".PJaldeDt ('.J'he Honourahle Sir Abdur Rahim): The ~o  is: . 
. ~ "'that Mr. CJ. J. W. Umt/ be appointed to the, Stlleet Committe.-OD the am'...,. 
ther to Amend the tndian Oathll Act, 1873, for a oortain pltl'lV\lUl!· in pl."e of )b 
J. N. T,,\ukdal'." 'r'''-', ..... 

'the motion was adopted. 



I ~ TS OF THE J m~,  ACCOUNTS CO.MMITTEE. 

1Il'. PrIl1d8Jlt ('l'he Honolll'lIblie Sir Abdur Rahim): The House will 
no", resume (lOl1siderntion of the following motion moved hy the Honour-
able .8irJnmes Grigg on T d ~ , the 10th November, 19Ha. namely: 

"That the Report. of the Pabli(' ACCf.un&a Cormnittft on the actlOuntl of 1934-35, 
1936·36 and 1936·37 lie tHea into o id .io .~  

There are t,,,·o lIH1cmhllcllts tQ this. One i~ in the nltlllC of 1\11". Sllnjiv:J. 
Bow. 

1Il'. K. lanllva.]Iow (Gt)wrnment of hl(litl: ~o i ~d Offidal): Sir, 
I move: .. 
"That at, the f'nd of thl! motion, the followillJl: be added: 

'and tbat tlit' ARv.mhly do approve the appropriation of R.I. 1,20,58,909 actuaUy 
made in 1936·37 from the Railway lurplul fOI' that ~ towardlrepay· 
ment. of ~  leompo"lI'Y loanl tabll from tbe Railway Depreciation Re· 
~ I. .  Fund' ... 

As tile HOUBe is 1l"·IIrt>. lUI exeeSK d~ I d to regularize tllis appropria-
tion WIIN moved 011 the 10th November Illst when Mr. SlItyomurti and the 
Lender of the Opposition raised the question whether that demand was 
covered by Uuic 4U 0"1 the Legis1utive Uliles. The language of that rule 
u .. it. stlUld .. doel' not IJrinlfl Im'it! ('Over 1.\ demand in reaped of which there 
wus neither nn original nor a supplementary demand. Pending, therefore, 
nil IIluendment of thllt rule., (heoulv way in which we can obtain the 
approval of the' House to this appropl'illtioll is the one recommended by 
the Publi(· Accoqnts Commit.tee nnd a('.oepted .by this House in respect of 
expenditure incurred on new BelVice in 0 previous vear. The amendment 
whidl T have just moved is in accordance with tibiR procedure. In 'this 
connection r ought to mention that thl! st..ltenlent which was made in the 
House on the lOth Novembel' Jast that there was u ruling of the Chair on 
t.he point rliwed by Mr. Satynmurti was not correct. J apologise to the 
House for the miRtnke. The fncts nre that on the 10th March, 1985, Mr. 
AntynDlurti raiRed the same point in connection with n supplementary 
<lemond. but there was no O<'caaion for a ruling from the Chair, as it was 
hl.>]d that the supplelllenbuy demand was in connection wiU) Il new  service 
mId wns therefore ~o  ~  sub-clause (2, of clouse (J) of Rule 50. 

Mr. S. SatJamunt (Madras City: Nou-MuhamDladlm Urban): On a. point 
of order. I do not aee what t.hia procedtire is which my Honourable friend 
asks you· and the House to aaOltt--"tt.pproval to an appropriation." This 
is a new category ~ i  my RW~ frieildwants to bring forward be-
fore the House. J should like to nsk him. if I mav. under what law or 
, Parliamf$lltary ~i  htl 1I9W bt-ings fOrWIAM this d~ of lin approvill to aU 
. ap.proprjation? What the Public Accounts COmmittee has done in previous 
yenrsalld what the Houae haB appl'Qved of ·js a vote far exceSs srants. The 
J:>ublic ,Accounts Committee recommends that Ule following excess gnmts 
he vote(tby th4' Hause, The Honourahle the FinsnceMemher moves'thllt 
t.1Wt;lt: ~  grllubl be mnde lind the votf>df' the HC'lH.e is taken·· on 
t lw merits. H ert' ,~ lII:e, .. ~ , d I: ,~ ~ , J. . .o ~ , ~ . ~,~~ I ~~  of 
lb. 1.00,Ij8,9()9, t>n Il new prmclple, .. .... .  . ..,'., .. 
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_. _ .. ~ (The HC'Dourable Sir Abdur &oou): ':l'he Hruli°n.ourable 
-.a. 05'.- Ch . 'sed to give a og on 

Member raiaed the ~ i  'i:l:::i to the Oovenuneut. that :t: , ~ . oo!:s: ~ ~~d  the ciroumstancel was to bring a 8ubltanti.ve 
motion k the House and obtain the aJ,>pro,:,,1 of the HO.d'n:d ~ ~~ I~  
tion that has already been made. This. point ~  oonll ea. 
Sir Ibrahim Rahimtoola. That is the view i~ was ~ d by hun and that 
is the "jew which I also took, ~ ~  ,,?nsu:JeratICp. There aeeml to 
be no other woy of meeting a situation of thu; charaoteto. 

1Ir. I. Sa'JamarU: If there is no other Parliamentary way, I suggest 
that it is Dot the function of this House to somehow i~d away. They have 
got expert advisers. They Ollflht to foresee these thmttB· 

III. President (The Honourable Sir Abdur "Rahim): What is the sugges-

tion? 

JIr. S. la'Jamarti: Let them be surcharged out of their pockets. 

fte BOD01II'Iobie Sir ".... GrIa (Finance Member): May I clear up 
some of the misapprehensions which seem to exist in the mind of the Hon-
ourable Member. May I explain to him that his delire to have 8Omebody's 
head on a charger is quite unreasonable. Tbis is really an extremely tech-
nical accounting matter. If it had been foreseen, when the original railway 

i~  .were introduced. that the year's working would have resulted in a 
lurplus some fonnal accounting provision for the disposal of that surplus 
would have been made. This House hOIJ actually approved a convention 
under which the actual disposition of the surplus iB made. All that remaina 
to be done -is the formal disposition of it for accounting purp0ee8. In point 
of fact, the budget provided for a deficit and it was only in flhe lut month. 
of the year that the conditions improved so much that the deficit turned 
into a surplus and this has been allocated in accordance with the decisions 
of the House. It now merely becomes a question of regulariaing the account. 
If the Honourable Member can provide an infallible meanB by which esti. 
mating revenue and expenditure can be done quite accurately, then, of 
course, this question cannot arise. Rut why should he assume that there 
is any blame on anybody which requires to be dealt with by a surcharge. 
In any case I do not think any member of the Government of Inma or any 
member of the staff of the Government of India is capable of providing a 
surcharge of something over a crore . 

. JIr. I. 8UJ&lD1IRt: I am railing this matter I!S a matter of precedent. 
They are aU paupers. They cannot ~ a crare and 20 18kbl. I luggeat that 
we must have this matter decided for the future alao. I am 1DIft1y IUlPIA-
iog here that tbill undisposed of surplus, at the end of a financial year must 
go to the reduction or avoidance of debt.  My Honourable friend ~ laid 
down this principle in this House, and it i.a a well-known Parliamentary 
practice that if for any reaaon there are surpluaes in the Government of 
India's e:robequer whioh are undisposed of and which are undispoaable either 
by original grants or supplelnental grants or by exoeaa grants they ought 
to go towards reduction of debt. ' 

~ BoaoarabIt IIr '&mil &dg: This iI a railway lurplaa and not an 
01'dinary budget surplus. 
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Kr. I. ldJamarU: I know it cannot go to the avoidance of the general 
debt but the railway debw form two-thirds of the general debt. 

fte IIcmoarable IIr J .... GrIa: There was a convention approved by 
this House which regulated the disposal of railway surpluses and that was 
that it should go towards repayment of loans taken from the depreciation 
fund. Since then the House has apuroved of a suspension of that conven-
tion by which surplusell which arise on the railways for this year and the 
next two years are at the disposal of the Central Government and in 80 far 
.. they are not disposed of by a vote of the House. they will be disposed of 
under the rule which the Honourable Member is quoting. 

111'. S. lIUJam1lrt.l: I want that rule to be applied to this one crore and. 
twenty lakhs also. It is not 8S if this money will be lost to the tax-payer. 
My point is that if this motion is ruled out of order .... then this money will 
go towards the reduction and avoidance of debt and to that extent the money 
will not be wasted. After all. the motion is that the payment of a tempo-
rary lusn from t.he Depreciation Fund be paid off. I am submitting for con-
sideraHon that nothing will be lost by this motion being ruled out of order. 
I submit that it is out. of order; the money will then be available for reduc-
tion und avoidanoe of debt. 

Mr. PreIl4IJl& (The Honourable Sir Abdur Rahim): The Honourable 
Member will find that there has been· R general underst.anding or a conven-
tion. 

fte Honourable Sir Jamll GrIa:' Sir. the convention which W88 in 
force when this surplus was merged required that it should be devoted to 
the repayment of loans from the Depreciation Fund. and, whether the Hon-
ourabJol Member or the House refuses to vote this or not, that will have to 
apply, and it will have to be regularized or to remain unregularized. There 
is no doubt that the convention required this to go to the repayment of rail-
way borrqwings from the Depreciation Fund. In future, for a limited period, 
the House has decided that a railway surplus. foreseen or unforeseen, will 
go into the general exchequer, but the Honourable }4ember cannot come 
and make the decision of this House retrospective. 

Kt. S. Bat)'alllarU: I do not Bee my Honourable friend's laBt point. His 
contention is that because of the vote of the House in favour of the conven-
tion this money automatically goes there. To the extent that this vote is 
necessary, Ilubmit, Sir, ~ it is for you to rule 8lld for the H;ouse to agree 
to this appropriation. 

Mr. PrIIkIlJlt ('fhe Honourable Sir Abdur Rahim): There is a convention 
to thllt; eRect. The Chair has held that this i8 in order. Tn fact. the Chair 
suggest-ed that this should he in this form. If the House does flat approve 
of it. that is, of course, another matter; .  , 

Mr. S. S.tyamurU: I submit that if really we are to give the go-bye to 
our Rules and Standing Orders and start a new convention or a method of 
voting monics towards such expenditure, that would be a dangerous ·prece .. 
dent. Where it will end, I do not know; supposing there had heen 8n expen-
ditura of ten crares, and now there came forward 8 motion. .  .  . 
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Xl. Plelident ,(The Honollrnble Hir Abdur lw.hiw): . JI~ o i  
Member is imagining nil sorts of cases; this Wilt; purely Ii lIlutter', which 
(lollid uot be ttntieiplIted HI the tillie, That i;; why there was nothing ill t.he 
vote. 

Kr. S. Satyamunt: Surely they eould hnve brought 11 supplelllelltllry or 
&1 eXl:eSi> d~m . l'ht.·y did not do an.Y of these things, . ~ 

The HODourable Sir James Grla: My Honourable i~ ~  l'Hllliot eOlltend 
SeriOll&ly on thi" wh(,le figllrt:l as it. merged on the 1st, of" . ~  that there 
1I\ ust ho \'C bel'1l "orne indil'1I finn ill .J allllurv ol'Februarv that' this was forth· 
cUllling, 

... , . 

Ilr. S. salyam1ll1.!.: They ('oliid have tal,en a vote eal'lier? 

The JIoIlourable Sir Jam. Grigg: If t.here wns tillle. we should hnw 
talfel1 a vote, We first of all produced the procedure of 1111 t'XCCI>,\ vote. Hn(l 
the HOllourablt' ?lemher .. a,Ys, .. ,VL)U cannot have IIIl eXl'ess \'oLe beenllsc 
there is no ori!!,illal provision in the estimates ", and then we llroduce the 
a1t.emntive procedure which lias heen i ~d lind Slll)CtiOlWcl ~  ~ o . 

Now, he HUYS thnt thllt is II ~ o -~ o  ought-to havt' nn . I ~ 

vote! \Vilat are we to do? 

Mr. Pr"" (The HonOlll'llhle Sir Abdur Rnhim): The motion is quite 
in order. ' 

Mr. S. S&tyamurtt: Sir, I oppose thili nmendl11f'nt, 1t i;; lin !\1lI"lHlmeni 
to the main motion. ,  .  . 

Mr. Prtlident (The Honourable Sir Ahdur Rahim): 80 far Itli MI'. S ~  

murti's amendmellt is (,oI1oerned, the Chair does not think tIl(' Honol1l'uhl,· 
Member would be in order, becauao it i~ ouly a PORt I o,. ~  eXHITIindtion 
of the account,s, and it has been always t.he prftOtice thut this House caullot 
have It vote 011 a motion for taking into ~id io  the repOl·t of the Vuhlic 
Accounb Committee, The House cannot have any vote; if no vote is tRken, 
there can be no amendment, 

Mr. S. Salyamurtl: Why not sturt a new precedent? 

Kr. Prel1dlllt (The Honourable Sir Abdur Rnhim): The Chnir dot,!; 110t 
wllnt to, 

Kr. S. Satyamurt1: I w!lnt to oppose the muelldlllent. T wunt to ll]lpel\1 
to this House, though the Honourable the President hus rllled thili t.o he ill 
order and we Ilre all bound h,v that ruling, that for the firgt time in the history 
of this House the vote of this HOllse is !lsk.ed for all approprintioll. ,  . 

The HODourable Sir Jamel GriU: This is not the first tillie, The HOIl' 
ourablf: Member is not right. This is prescribefl in accordlluGe with previous 
rulings Rnd the';,e are specific instRuecs which Illy Honouruble i~  call 
i ~ particulars of, 

JIr S. SatyamW1t: Isha11 be obliged if I can be shownaninstnnce where 
th!s. ['I]louut which was not provided for by 1l}\V of the well·known forms of 
"ngmal, supplementary or excesFl dmnnnd i" sought to b{' regnlHrizNl lw 
It vott! of this House, • 



lII<:PORTS 0.' TIU: I'l·jlI..,J.c ,\()COCN'l.'S MM T~J . 87 

Ilr. Pl8&i4e., ('1 'he Honourable ~i  Abdur,;Rahiln): TlieHonourable 
Member oan oppose it on the merits. . 

1Ir. K. Sanjlv& Bow: Sir, 1 can point out &11 instance in which it was 
-dOll'.) pl'eviously, It was done }Ireviously several times. l'here is one instance 
here: 

"That the R J o ~ of the Public A o ~ Committee on the account!! of 1931·32 
.<Iml 1932·33. Pal't. 1 and II. be taken into consideration, and that the Aasembly do 
4tPPI'()\'o' the o ~ Idi  of HM. 1,68,943 illcul'l'ed in 1931·32 ml additions and altera· 
ti"uR to the lo<'omoti"e I'unning ahed Rt RhulII\wal and of Rit. 54,713 incurred in the 
.,,111" yellr 011 instullatiun of wil'l'ltlf's IIt'tB 011 the Great Indian ptmillllUla Railway and 
the Ea.! Indian Hltilway." • 

• Mr. President (The Honouruhle Sir Abdur Rahim): What is the dilte '! 

IIr. X. Sanl1va Bow: This was on the 29th August, 1934. There nre 
.,;cveJ'al other instances. 

lIlr. S. Satyamurti: That WHH in eonuectioll wit4. expenditw:e actually 
illl'lITred. Here, it. is II question of appropriation. I want the House to 
,distinguish ~ -  the two. l\[y suggestion is that this appropriation is 
Il wlltter of uecolluting. It is not !is if the mOlley will be wasted. As I 
('xl'luinecl to the House, this money will be available, and us the House hilS 
c]pt·idL\d with regard to the later surpluses from the railways, it will go to 
the reduct.ion or avoidance of debt. My simple point is tha.t we cannot 
'3ppl'OVe of II procedure which wi1l give a carte Iilanc1le to the Treasul'Y 
BPlle\WS, hereafter, to regularize appropriat,ions long after t.hey have taken 
I'la(·e. After all, our Rules and Standing Orders are based on parliamentary 
.practice, and we must not give up our control over the treasury with regard 
to expenditure, and so long as they do not confonll to the well-known forms 
o()f original, supplemental or excess demonds, I say that this 11rcedure is a 
-dangerous precedent for the future; we shall then never be sure ... 

. IIr. PreB1dent (The Honourable Sir Abdur Rahim): The Honollrl\ble 
Member is really criticizing the Chair's ruling. The Honourable Memher 
enllllot, do thllt. Thf' ,Honourllble ~I  ('nl1l1ot lIl'k the vote of the House 
Oil the ruling of the Chair. 

JIr. S. Satyamurt1: On the merits, I say, Sir, that it is a dangerous }ire-
ct·dent-l 11111 not 'criticizing your ruling. 

IIr,Pres1dent (The Honourable Sil' Abuul' RHhim): The Chair does not 
'BeC ",hut the HouourableMember .is trying to make out. 

IIr. S. Satyamurti: My contention on the m~i  is. t.his -that you are 
\'otillg Ilwny n crare and twent,y lakhs two years after the motley hns heen 
npJll'opriuted, Hnd it, is u bad precedent for the futllJ'e. It will give It ~ 

blanche to th.e .Trensury Benches to go about RpropriaUng monies years 
Inter. T say It IS not a financially proper procedure. although it has been 
helel tt) he in order. I do not RRk the HOllse to qllestionthe ruling but to 
vote Ilgnim:t the amendment on the merits, in order to wBrnthe Tre.asury 
. Bem·hes that they tnust.be '(mreful nnd the House will not lightlv i ~ 
in snch appl'opriat,ions being made. Sir, I oppose the motion on 'the merits. 
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1Ir. JraIohnd .&ftIrIl (Sind: Non-Muhammadan Rural): 8i1', I think 
that this queation should be made cle&!'el' from the con8titational point of 
view. I do admit that the Chair has held this point to be in order but I 
wan' iio point out what has been aaid In the report ..-pafJ8' 2. and then ask 
that point. to be made olear; otherwise the ·re8ult will be like this. The-
Government would then 88y that constitutionally they are not bound to 
bring such an appropriation question befen the A ~m  at; the time of 
the Budget, and can, afterwards, come forward with the plea that the,. were 
not bound to bring it oonstitutiooally at that time and that they could bring 
it. subsequently for approval of the A8sembly. That is ~  what I tincl 
on page 2 of the report, where it i8 aaid: 

• "The eJ:ceII 11'101 the reewt. of improvement. in earnings which converted the 
original .timated deficit. of RI. 344 lakhl into a lurplUl. .  .  . ." 

1Ir. PreII4I1l\ (The Honourable Sir Abdur Rahim): Both the original 
motion and the 'amendment which has been moved by Mr. Sanjiva&w 
:i.'I'e now under discussion. If the Honourable Member wants to say ~. 

thing about the main motion, he is at liberty to do so. 

Irr. l',aIchand •• ftlral: I was, Sir, referring to a statement in the 
report. It 8ays: 
"A vot.e of the Legillature for the t.raDlfer of tbil lurplul 1.0 the Deprecia&.ioo 

Reeerve Fund 11'101 DOt obtained in the belief that it wal Dot conltitutioan,. necee· 
Dry." 

Are Government going to say now that it is constitutionoDy necessary 
that the vote should have been obtained On this? Thi8 iI • point ... 
should be made clear otherwise they will always aay that this 
is their belief. They do not say in the report how their belief baa come to 
be true. Was there any ruling or any standing order or any rule or any 
section in the Government of India Act tha.t no vote of the House is neces-
sary if the appropriation is going to be made, because there is some surplus, 
to the Deprecia.tion Fund? I would, therefore, submit t.hnt the Govern-
ment of India should make it clear and say that it is required constitution-
ally that there ahould be a vote and then atop the pructice which they'have 
followed up to this time. This practice should come to an end for the 
simple reason that we are forced at this time, more or less, to approve of 
it on the ground that the Government maintain" that it was not necea-
sary to do so. In future, you must come before us and get our vote. I 
submit, therefore, that it should be made absolutely clear to the Houae 
that in future Government must bring such matters !before the House for 
a vote 8S they do in other cases at the time of the Budget. As the whole 
mot.ion is now before the House, I would like to draw the attention of the 
House to certain points mentioned in the report. The Public Accounts 
Committee has asked for certain information from Government em.d whim 
the Government has promised to place before the Public Accounts Com-
mittee when they meet next . 

. Mr. 8. lMpmant: May I make a lubmiasion? I would like to speak 
on the mo~o  Mao. So fM, I have spoken only on the amendment. 

1Ir. PnII4at (The Honourable Sir Abdur Rahim): The Honourable 
Member will be given another chance. It is understood that any other 
Honourable Member who wishes to take part in t,hia debate can apeAk OD 
t.he motion as well ae the amendment. 
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Mr •• ahamawl AIbar All (Lucknow and Fyobad Divisions! Muham-
madan Rural): May I remind the Chair that today is Friday. 

1If. JlrIll4 .. , (The Honourable Sir Ahdur Rahim): Has the Hl)nour-
able Member (Mr. Lalchand Navalrai) finished 1!ia speeeh? 

1If. LIIabalui .a"ftlfaI: No, Sir, I have got -certain points to make. I 
bave read the report and there are certain points that I would like to put 
before the House. 

Mr. JIIIeIlclIU (The Hoqpurable Sir Abdur Rahim): In that case, the 
Honourable Member can resume his speech after Lunch. 

The Assembly then adjourned for Lunch till a Quarter Past Two of the 
Clock. 

The Assembly re·assembled after Lunch at a Quarter Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. LalcllaD4 •• vakll: The next item to :which I make a reference. is 
with regard. to t.he introduction of development fund and re-estimate of 
works. At pages 2-8 of the Report of Public Accounts Colllmittee, Vol. I •. 
Pa:rt II for the year 1986-87, it is said: 
"The poeition with rega.rd to ('&pital grants was better than that of previous years 

but .till left conaiderable room for improvement." : 

Later on, it is said: 
"In view of the practical difficulties inherent in a syatem which involves the execu-

cution and financing of capital works on a year·to-year buia and the laoling of provi-
.ion on the 31st Marc.h, of l'acl1 year, we suggest that the Auditor General and the 
Financial Commi".ioncr .hould examine the 8uitahiiity of introducing for railway 
capital expenditure pl'(l("edure providinl{ for a development fund on the linea of that 
recently adopted for the Poat.. and Telegraphs Department. " 

No doubt there is this difficult.y which does arise, that is. if during a 
year certain capital works are not finished then the grant that has been 
giwn lapses. When c8pitai works cannot be finished in a year, there ought 
to be some arrangement and it is suggested there should be a development 
fund. on the same lines 8S adopted by the Posts and Telegraphs depart-
ment. Now, Sir, this is to be investigated and some idea given with re-
gaord to it. At any rate the report should be placed pefore the Public 
Accounts Committee to come to II. settlement on this question. This would 
arise e-Jery year. 

The next point that I should like to refer to is the revision of Railway 
Codes. This is also referred to in the Public Accounts Committe-e report. 
The fact of the matter is that there are various C9<ies, regulations and rules 
that nre being made from time ~ time by the Ra.ilwl\:vCI lind the res1Ilt is 
there is great confusion. There are at present Codes which are i o i~  

with one another and contrary to one another. Whenever 0. qUf'!stion 
arises, there are a great many rules 8nd regulations to be referred to on 
t.he point. The Publio Accounts Committee has advised that these codes 
shol\1d be revised and All oonfuaion removed The codes should be simplified 
so that any officer of the railway could easily see what is the final authority 
on a; particular point. It must be described in a manner which is under-
standablE' to every one without any diffioulty or contradiction. With regard 
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to t.lmt, I must also point ant that t,here are st"tistics prepared by the Rail-
~ ,A o i  frolU time to time lllld 1 believe every w-. t.bGaeiwbo a.l"3 
Members of the AdviHorv L'OlJuuittees 011 Rnilwllv8. receive certain' ~  
ments 1111 to rates nnd fll;ell lind "'Iwh other JUutte.:s. Hilt, they lire 80 com-
pliellt.ed lIud there is tIQ IIIl1ch diffiL'lIlty in these fom .. ~  it is m<n or 
lcss a waste of energy 8S weU as of money. They sbould also be simplified 
and informntion given in slIch II. manner that ~  will serve· the purpote 
for which they are intended. They should not be complicated, nol' should 
they be too mnny. '\ 

- ' • '\,'. I 

Now, ] come t() the question of saloons, This pnhject ~ uttrll('icd tlw 
attention of the Pub1ic Accotmts Committee Rnd they ,,'('re of'opinion that 
these sllioons should be done aWI\Y with or /It lcust decrcllsed r.on",i,le'I'Rblv 
in numbers. Now w report has to 'Le made 011 thllt. \Va have been putting 
geverul questions on this subject and the only reply we received was that 
no new saloons were being i ~ That is not. All what the l)uhlic Accounts 
Committee ,,·anted. Thev wAnted that. thE.' nllmhfar of 11ft-loons IIhouirt he 
decreASt'd, I feel that tilere nre mrlDy o i ~  who clo not, require these 
jo;t\loolls; The,v m ~  liS wt·1I trlln·1 ill i ~  (·IIlIlS eomjlHrtlllents. If ~ 

ruih ..... y officers are o i~ to wait for want of ftCoonunodfttioo; ~  nre 
rest rooms and dak bungalo,,'s ~  the l'Rilway Rbltion!'l which are IAt 
. their disJlO881. . This is another consideration for t·he reduct·ion of thE' nmu-
her of saloons. 

I may also inform the HOllse t11at lIome of ~ lower grnde o i ~ , like 
Sub-clivisiollal Officers, have, got four-wheelers; and an officer in Karachi 
informe(f me, llnd I know it mvself, that these four-wheelt.rs lire very shaky 
and ·uncomfortable nnd they hne got, tired of them. 80 t,he8P sh'ould be 
done liway with and t.hey elm t.ravel by the trolleys which hRve heen given 
to them. I hope the Publie Account,.<l Committee which mooted this qUE.-S-
tion will see that tbe number of these saloons is decre&8ed. These qWltl-
tiona will of course come up fol' discll88ion ,,·hen the railway budget i& di .. 
cussed hut I should like to point out that when the ~ i  Aooownts earn-
wittee lui" found fault \vith certain things they should be remedied. ,}'or 
instance, theru is the question of "SKees. The Committee 'A'anLed in 1936 
that these free p8S8eS should be stopped. Of COUNO. the railways som"-
what legitimately sRid that railwayservlmts throughout the world are 
given these lJa.B8eS and there was no reuson why they should be done away 
with. But my colllplaint. iii that the higher officers get I ~ lJIore ameni-
ties ill t,bi!:! rlirection at, the expense of the subordillute officiuls. I will deal 
with this point al!!lO a.t the time of the railway budget but J must draw ~  

attention of the members of t.he Pllblic A ~ R Committee to this point. 
T i ~ pass rules were nvist:d in ~  and i ~ ~ there haa been great 
discontent among the subordinates which has been ventilated here by 
means of questions and otherwise. Hut we han got no 4efinit;e reply and 
have been told hy several l\Iemhers in ehl\rge of Railways on the Treasllry 
Benches, that the question WUB being considered. What we find is that 
before 1987 these officers and sllbonlillutes ,,"ere aatisied wit,h whot. they 
were geU.ing; but the Pu:blic Accounts Committee said that the rules should 
be revised ~ not revised in the wily the l'nilway pl'QPoses to do.. With reo 
gard to these pU'88eS there nre two qneMtions involved, namely.' the nllmber 
of passes and the clalls ofpBsses. With regllt-d to the m ~ ~ we '''ere told 
tpe other day that the :ofti()Crl[l who will be up}lotnted ~  wm get six 
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Ilets inAtMd of twelve. But with regard to the subordiD&tea only those who 
blll:e 25 years' service have been ~  one 1>ass more. The main .question. 
however, is \\;th rega'l'tl to the class. 1 submit that those who get. first 
~  pUMes should 'he reduced and the subordinates who were formedy 
lletting Intermediate class passes should o , ~  to get passes of that class. 

io ~  whoever drew & pay of Rs. 50 or over would tnwel Intermediate 
doss hut no,,' that standard hl1'S been raised to tJlose who get Rs. 76, be· 
CIlU';E' 1,he railways know .thut there Bre thouslln,)s of persOns on Rs. 60 
who ne\'er rise above that. Therefore. I would nsk -t.he memhers of the 
Public Accounts Commithee to consider this question. I find' that the 
1'\orth Westem Ruilway issued an extraordinary gazette on the 2Srd Decem-
bel' lnst-contuining tlleir new prop0Recl JlI\KS rules. These will hove to he 
i R I~  sllDctionecl by the ,Puhlic Accounts Comtrrlttee. Recording t.o the 
promise giv('n by the Railway Member, nnd I would request ~ Com-
mittee. to see thnt people drawing Rs. 50 and over get . I ~ 

medint-e cllUls passes. Among the public, ~ people who get RI. SO or earn 
ns. 5(1 Rnd over uS\lullvtravel in the Intermediat-e dass Rnd these Rflilwflv 
f'lubordinn.tes also should get passes for that, elMS. With regBrd to the 
third c1uss. the rf'port Rhows thut the numher of peol'le getting these ~ 

hus heen considembly curtniled. Formerly people drawing below n ... 50 
used t.o ~  t·hese third clus pRRses and t,he number WBS ,three sets. Now 
- ~  have-raised that to four but many third class subordinllt,es will not be 
eDt,ided to passes and wiU not have them. 

Sir, I "ill not take any more t.ime but- ~ are many other pointe &.'Ild 
I hope t.he Publi(' ACl'Ounts Committee which has beeu ,·erv alert with 

~ d to the R iJ~ I  accounts as well' as the general a.ecOUiltS, will see 
t,hllt the Ruggest,iol1& made by them are complied with. 

Mr. 8.8at, ... artl: tiir. I unt glad that after thJ't,e long ;\'t'llrs we are 
~i ~ now 8 discussion of three years' Public Accounts Committee reportlli. 

I ~ , that. in n1911V seuses the (.'Onsiderationof these reports ill these 
HouSt.;!! has u vslue o{ it!! 9\\'n, i ~  when and jf we get. responaible 
~ m . It it; onh on the Publh· AC'COUllts ~oJ mi -  reports that 
we clln di ~ I R questions of IR-l'ge 1>oliuy, without nlising questions of con-
fidenet' or otherwiRC in the Ministry. 1: ndar responsible government, any 
question of polic.,' on which RIl 'lrl,'erse ,·ote or e\'ell a strong ftd,'erse 
opinifm ill expressed IIlIl." menn .the dellthdf the ~ i i .  but on the 
}'uh\i(· Ac('nullts Committee reports it is a convent.ion well establisbe<t thot 
~  clln discuss large questionro of policy nnd ~ strong opinious with· 
out involving t.he dismissal or rt'sigl1atioll of the }liuistry. AR Honour· 
ahle Members know, there hilt; been /I ~  ~  in tilE' rule governing 
the, function!>"f the Public .A o ~ Cnmwittee, ~ to t,be Order in 

~ i . Till no\\' our IIlllaiu function was to eXluui.ue whether the expendi. 
ture itwurred wnR .. ~ i i  the scope of the gJ'a\lt; '. Xow the rule SlI.\'8.-
I am flueting only the relevant words;' 

"wh.ethp.r money. WI'I'P It,stally li"Rilphlf' for' hB,1 ppplil'Rhlf' 1.1) thl' 1"ITI")st' and the 
t,xpt'lIdltllr .. C'Onforms ta th .. Ruthority." , 

Bllt, on tilt' whole. I Rubmit thnt ill spite of Ull' ~ I ~  ill tIte wordirw 
t,he 111l1in fuuctionij of the Public Acc(\unts Committe!.' h'lve rt:mnined thi"l 
~ . und I trust will remuin in the /utllre. in .spite of the f;(Oloe'.\ hnt nlurm. 
i ~ ~  to me: of htl ving It CivililllI FinHllce Member, ~ C"lWil'lllllll of tlw 
Public .>\('('mlnts Committee-I trust the functions will remnill 11101·1.' or ](·s!! 



92 LBOISLATlVB ASSJDlBLY. [8BD Fn. ~ . 

[Mr. S. Satyamurli.] 
as they have remained all these years that I have been there. The main 
functions of this Committee. year after lear. have been to see that there 
is no extravagance in expenditure. that there is no inaccurate budgeting 
which .involves either over-budgeting or under-budgeting, and also that 
there is no expenditure beyond that sanctioned. that there is no rush of 
expenditure which is quite common or used to be quite common both in 
the Military Department and the civil Public Works Department as al80 
in the Railways. towards the end of the year. We also keep a close watch 
on supplementary estimate .. and rellppropriations. and I Hhould like, if I 
may. to congratulate the Honourable the Finance Member and the Finance 
Department on their recent circular issued, I believe, two years ago, laying 
down the new procedure· with regard to supplementary grspts which, I 
believe, is producing beneficent results on the whole. In the new rules, 
the Public Accounts Committee has been given the very good function of 
examining the audit of receipts also. I am glad they have started audit-
ing customs receipt ... and I trust that that audit will expand and hope that 
there will be audit of income-tax receipts. It is alright to keep a close 
eye on your expenditure, but if your income is not up to the mark, that is 
the mark sanctioned by the legislature to which we are entitled, mere 
audit of expenditure may not lead you a long way. 

In most cases the Auditor General and the Finance Member are our 
philosophers, friends. and guides in the Public Accounts Committee. On 
the whole the Auditor General hos been doing his work well, and even the 
Government of India Aot, 1935, bad as it is, provides for the position of 
the Auditor General being absolutely independent. He is appointed by 
IDs Majesty and removable only on the same conditions on which a Federal 
Court Judge can be removed, that is, on grounds of physical or mental 
infirmity or misbehaviour which can he decided only by the Judicial Com-
mittee of the Privy Council; and I hope that, in spite of future Finance 
Ministers or Financial Advisers, the Auditor General will continue to be 88 
independent as. he has been 80 far, if not more independent. Hjs salary 
is a charge on the revenues of the Federation, and he need not be afraid 
of any Finance Minister or of the Government of India. Inde.ed in a 
democratic government I venture to believe that the Auditor General is 
really the watch-dog of the tax-payer in many spheres to prevent extrava-
.gant or unauthorised expenlliture and tp !lee that the vote 01 the House 
is respected in letter and in spirit hy the spending departments. 

The d.euz ez mackina in all expenditure which we consider to be un-
authorised or excessive or wrong is the Finance Member nnd his depart-
ment. On the whole, I give this cautious compliment, thnt the Honour-
flble Sir JameR Grigg has been a ~ood chairman of the Public Account·a 
Committee. But constantly there is a quarrel goiJlg on in his own mind, 
8S I can see sitting next to him these fonr years: he has sanctioned this 
expenditure or his department has: we raise the point: it appeals to his 

o ~i  and hF! tries toO say things in his own picturesque Wfly to the 
witnesses; hut ~ i  and ~ i  the witn..esBes look helplessly up to him 
and sn\,: "Whut are we to do? You' have sanctioned it." I think, 
ultimately, he feels in very many case" that havitU!' he en 0 part,\' to these 
sanctions he cannot very well associate himself with the Tluhlic i~i i m 

of this expenditure by the Public A('counts Committee. But. I think he 
hal! done as well as nnv other man could have Ilone nnder ogimilRr circum-
. ~  hut I suggest that herenftpr It convention should be est.ablislwd 
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or thtl rule ouaht to btl altered so that the Leader of the Opposition or any 
other o -o i~i  Member mav be the. Chainnan of the Public Accounts 
Committee. This system of the i i ~ Member being the Chairman is 110 
good. 

I have sat there, as I said, for four years and when we get i ~  I 
want to characterise first, that we get a bewildering variety. The Goyem-
ment of India has neither a body to be kicked nor a soul t,o be damned; 
because, year after year, with some exceptions like my Honourable friend, 
Sir Girja Shankar Bajpai, the witnesses change in variety. change in 
colour; and some of them say: "I was not here when this thing was 
done", and some of them are truculent and want to put us off, but we 
soon put them in their place; some of them come there with no prepara-
tion whatever; they open the files for the first time in our presence and 
find out what the explanations are: some of them are over-confident; some 
of them give wrong explanations; and all of them walk away from the room 
as if it were a prison house, 88 many of them have told me: there is no 
desire to co-operate with the Public Accounts Committee as the watch-
dog of this Legislature and of the tax-payers, or to lay all their cards on the 
table. Some of them of Cot1l'81:! are plausible. but I do suggest to the Go,,-
ernment that they .must instruct the secretaries in the various depart-
ments to look upon the Public Accounts Committee not 88 their enemies 
but as their Ifriends to see to it that expenditure is controlled and spent 
88 this House desires that it shQuld be spent. Then they have always one 
excuse, which I RJll afraid the Honourablt' the Finance Member sometimes 
encourages. We give them a grant of say five crores: they underspend 
under several heads and overspend under several other heads; they take 
the pluses and the minuses together and say "On the whole we have spent 
only 4i crores or 5-1 crores and therefore you must not blame us too much. 'J 
I have always dissented from tha.t view that we should treat t,he Govern-
ment of India as a trading concern Ilnd look at the profits and losses. The 
whole idea of the budget, with all its detailed grants, is to give the House 
an exact scope of the demands so that we may vote for them to be spent 
accordingly. But the Public! Accounts Committee of last year has made a 
recommendation, I believe unanimously, and I hope the Honourable the 
Finance Member has taken action already on it, or will take action soon, 
whether we cannot have largt'r lmits of appropriation within a grant, so that 
we may avoid this theory of overspending and underspending under different 
heads, being put up, and ~o IE'!ld to more economy in e}."Penditure. 

My amendment that. tht'se recommendations ought to be accepted by 
this House has been ruled out of order by the Chair; I merely want to 
plead with this House that these recommendations of tht' }"luhlic Accounta 
Committee, except in two or three cases where we actually state that, are 
practically unanimous. We rarely. if ever, take votes in the Committee, 
and I want to assure this House that party differences which are so promi-
nent here practically disappear in the Public Accounts Committee. We 
pull together: only the Chairman often finds that 88 an official member 
he cannot associate himself with 'our recommendations; thE'refore, I do 
hope that the House wiU study these recommendations carefully, follow 
them, and see to it that the Government accept them _nd act on them. 
But the abnormal delay Of the Government of India is a matter of well-
known comment. Undoubtedly they can go on like this and probably 
they will go on until a more vigorous government takes their plaee. I 
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will give one or t,,,·o instullces. Tht! l'ublic ACCOUIl.tli o i ~ o d 

you believe me-since 1926-27, for US yenr!;. hus recommended thtlt Lhe 
l'er·.Iesiastieal expenditure should bt: propt'rly allol·nted. }'nr W ~ R the 
thing has gone 011 ill the o ~ mdi  recommendution8: MClllethillg (II' 

other Jomes up until now when they tell us they /ire tuking " censllS ot' 
what are" called entitled persons. When they wiU come to ,& condu8ioul 
do !lot know. We have also been recommending, since 19'J9-00, that . ~ 

mcidence of expenditure on the Persian Gulf ought to be dec'idcd I&nu as 
we have no suhstnntinl interest in the l'ersiun uulf His i ~  Gov-
ernment ought to foot the bill. The matter is Ntill IJemling cUllsiderlltioD 
since 1929-S0, for nille years. On the Indiall StoreK Depl .... ment. J~o do . 
ulso, we huve been recommending its abolition from 1982-88; und 1 J't·gret 
t.o find that after all the very effident Sir James J i ~ for whom I 
have grt!st adrnirntion. hilS 'been compelled, t;hull 1 SIlY, 'QI' hllll recolU· 
mended the continullllce of this department, JIIainly ~  uf vt:'lJted in 
terests, 

So far us the future is concerned. Mr. Dl!puty PreMident. Wt' hllve made 
ft provision t.hut theMe Approprilltion Acc()unt.s Rnd the Audit commeutj; 
thereon should be published 118 souu !ib they nrc IIvltilahle, amI ~  ('lm hE' 
published; I think, some time in Murch of t'uch y!:'lIr ~  aU't' iwnilnble, 811.1 
the Provincial Governments Al'e now publishinC( them. The fUI:t that tht·,\' 
are not puLlitohed till Kftel' they are pre8t'llted to the Hou8t' Hinkel! thrill 
absolutely too lute. There is R legul difficulty tlUlt the public-atioh of these 
comments may lead to home rights of Rctioh 011 the purt of indh'idual ofl;-
cers .or others, but that cnn be cured by a standing Resolution of tbi. House 
or by an annual Resolution of the House authorisUut 1,he ,lublicnti"ll of 
these accounts aDd Reports as soon as they are Available. 

80 far a8 the ftccountlol tmder the nt'w Govemmentof"Yndi" Ad. 1005. 
are concerned, there are going to be a few chong!,R to which I should like 
to draw the attention fA the lIouse very briefly. I reier. Sir, to page 6 of 
the Report for 1985-86 A<.'COUots: 

"We were interetted in the information lapplied ..;, UI by the Auditor General With 
...,.ard to the poUtion of Account. II1ld Audit ande" the new Gov.mmeat of ludia Ad. 
W. Rote that .. be .-\ppropriatiOll Moounta "latinK to defeoce, ellta1JRl .... i... aDd 
ec:cleeiaatical department.. will . i ~ to iN-placed before the Public Accouat. Com' 
mittee aa at "pn!llt'llt,. We rfOAli.e. that in. Rccordallc.'e with the provi.iool of thl! Act 
the Committee wiD ceue to .,. tonc.'erned i~  the ~  of thl' d~  Ra;lwal 
Authority and the Crown Departmflllt. but we Dnd .... tand that t.h8111 Aeoounta with 
the relevant Audit Report will continll!' to hi' lJohliahed. We wiah in draw attention 
to· tbe reeommeadation made by the IIOII·official Mentbe .... with which th .. ~ i m  

w .. uuble to auociate hUnaelf in \'i_ of hi. official o i i~ . that .tbe public'tioll of 
these documents .hould be colliidered to include thtir being placed on the table of the 
LegiBlaturp·' . 

. We hove reiterated that recommendation at page 37 of tht' Report ~ 
1936-37 :" 

,"The non·official Member. of ,he Committee d.i~ tn r";t.e ... te t.heir recommend ... 
tion of lut ~  t.Jlat the .Aqcounta And the releyant Audit Report of the both the 
Federal Bailwa,. authority aud the rrown i m~  should be laid on tbe tabl. of 
the Central Legit.latare." . 

Unfortunately. we ol}cnnot take a vote of the HOUKe on thiA mRtt-er. but 
I am convinced tllllt if a vote wete"'tnken tbe entire HouMe will "otta for 
the ptihlil'lltion of, ~ ~ Accou,nts: atslt AutlitRrportM ()f ~  thp.Rf" d R ,~ 
~ ~~  and Jor .thel1, ~ . , ~~ d on ~  A J~ of ~  Ct'ntrnt J i ~  
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If they ure KO pluced. I suggeKt thllt they ought to be referred to tht! l'ublie 
Aooounts Committee Iilso. 
Now Sir ever\, vear tiS Honourllble Members will have l·eldised. we deal 

with ~ HnilwllYs in a' separate volume together. ~o  four days we ~  
these rKilwIlY witneR8es before us. We di8Cli8S wlth them aU possible 
aceO\wtK and maUers. und 1 want to say that in our Chief Commissioners 
who have Kppenred IlS witnessel>. we have. hRei co-operstin{ witnesses in the 
aense that thev hnve withheld no illfomlationfrom UB, although they have 
proved thetl1seive8 eQutinuaUy irresponsive to o ~ suggestions. The financial 
posit,ion of the ltuilways iA not Vel',V re-a88urmg. Onthllt matter, these 
three yen!'ll' .Reports lire very (lOuvincing, nltbough I fi!,d from this morning's 
communique they expect a. very favourable balance sheet at the end of 
this ,veRr. Knowing, Hir. the very perilous financial condition of the Rail-
waVR we recommended the ('ailing in of the services of an acknowledged 

ii ~  expert, to make recommendations to .produce three crores of ~di
tionul rt."vellllt.'. yeur after vellr. for tbe Rlltlwavs. but we got R mlxed 
Commi ... ",inn which came to these grellt coonclu9ions.-thllt thp. RIlilw8,VQ 
l'hnll no o ~  be looked upon lUI 8OUf('P.S of r( venue to the general 
revenues; the Railways ~ o d be ~o ,d if they tjsrn enough money 
to pay interellt on their loans; the R i , I.~ S. cannllt be expected to help 
the StRte; they must be allowed to raise loa118 in the ollen 
market; the Htat,e mURt confine itself t.o, the po:-;itlOn of R 

dehent,\I1'f! holder RO fAr 1111 the St.Rte Railwavs are concerned. But 
somehow or other, although we bad II discussion in this House 
Oli the Werlgewood Committee's recommenda,tions, illl' Railway 
Bonrd hllve gone on Ilcoopting or taking action on these recommendatioDS 
with an R i ~  'which ~ ~  show in I'eapect of far more important 
or urgent mAtterA; hut. I should like to haye an assurance from the Hon-
ourable the Finance Member 01" AOmebody who ca·ft speak on behllU 0If the 
Railway RORM thllt, 110 fAr at IMst 8S the railway finances are concerned, 
the Crovemment of India are not, going to ~  to the Railways ne·VeT 

i ~ anything to the tax-payer bllt m ~  earning interest charges, or 
the Railways being Rllowed to raise loans in ·the open market or the State 
be(·oming Il mere debenture holder, and last but not least, to accept the 
Wedgewood Committee's re.commendlltions that the State ought to hani 
over the R i ~ R to publil" compunies domiciled in India. These are re-
('ommendutiollR which IU'C revolutionary, which this House does not want. 
Rnd I hope the Gm'ernment of India will bear them in mind before they 
pal>s orders on these recommendations. . 
From the present indicatiollS of the Government of In<Ua. I do not 

know if it is their finn) decision. 1 hat the Railw:l,Ys ought to be allowed 
t,o build up B reserve of 50 crores portly for deprec;illtion nnd PfU'tly for lean 
yenrs for m i ~ interest chnrgP9. T do not know if it does err on the 
high Ride, hut if ~  wfint to build it up, they must make the RailwaY$ 

~  much more paying than they are today. But, so far as the ~  

or m i ~ the RnilwRYR pay more is (·oncerned, I am afrAid, Sir, the Rnil-
WRy Hourd has bf'('n wholly irreflpollsh·c. Tbey will not touch the question 
of retrenchmenl in the snlnries. Excluding all salaries up to Ra. 508 
mont·h. if they ha\'e 0: graded ('ut, the.,-can get a saving of Ii croreg a 
year; but thE'Y will not think of it. They ,,·m not ~i  of retrepphmen1l 
of t.he fltatJ in the i~  ~ d . TJley will nQt, d ~. with the ~ io  Of 
rerlut"tion, of i R ~ R til' ~ pRMflR.: On PBsses .. T spi!(lk with ~  ~ idA
t'fonbecall8e of mvfriend, ~ . T ... akhand. Nn\'nlrlli. I feel, Sir, that tbi", 
motternf R~ , i.  ~ oi .  nbollt flie' higliel' claslI' of rllilwll.v offi('erR, 
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deserves consideration and drastic retrenohment.. As for third 131 ... passen-
gers' amenities, the Railway Board is moving at a snail's pace. Moming 
after moming, we ask how many new type of third class ~  you 
have introduced in the Railways, and the Honourable Sir ThoDijis Stewart, 
with his heart elsewhere and his feet here, always says: "I want notice; I 
know nothing about it; you ask somebody else" ,-and you find no appre-
ciable progress is made in this matter. Then, Sir, they will not respond to 
the demand for the amalgamation cd the Railways, although a feasible 
scheme has been produced to amalgamate the Railways of India into five 
or six systems. And as for Rail-road competition, they are going to depend 
upon the Motor Vehicles Act. I hope they will get somethinf,t out of it, 
but they will do nothing by way of competing on equal' tennll with the 
motors by providing more amenities and more conveniences. But in the 
meantime they have done something by way of reduoing the capital at 
charge, to which I think I ought to draw the attention of the House. Page 
8 of the Report for 1985·86, VCil. I, Para. 2, says: 
"We diacu_d at lOme length the reduction of 8-2l. crorea of rupee8 in the 

capital at charge of the Railways on account of the application of the current .tatu-
tory rate of exchange to yet unliquidated liabilitiel which had previoully been converted 
at the rate in foree at the time when they were undertaken. Some of UI coneider 
that even if thil deciaion 111.1 in accordanl!e with the correct accounting principle. 
the ,burden of the intereat charge. in respect of the amount in question ahould not 
in present cirenmatanee5 have been transferred from the Railways to the general tax· 
payer. " 
The whole point is this. This is a jugglery o'l filtUres. Our loan re-

mains the same. We have got to pay interest on all our loans, but the 
loans on account of Railways have been written down by 8·81 crores. I 
do not know if the Finance Department are ha.ppy over it. hut Mr. Wilson, 
the then acting Chief Commissioner for Railways, who I hope is now all 
right and is in perfect health, the Agent ·of the Great Indian Peninsula 
Railway denied consistently that whenever the Railways make any profits, 
all their past debts to us on account Of depreciation of the le.ans or of general 
contributions should be wiped out, and they ought to be allowed to build 
up a reserve fund of their own. That we cannot do, hut this writinlJ down 
of capital is a fallacious process, unless the Railways make so much profit 
and hand them over to the Finance Department for converting the debts 
and reducing debts. Unless that is done and we get actuallv the debt 
reduced, it seems to me merelv to reduc,'e the debts on account of some 
exchange o ~ io  is merely 'transferring the interest which is actually 
due and to he paid by the Railways to the general tax-payer, a financial 
procedure which, I submit, is wholly improper. 
Then, Sir, the working expenses in oertain railways have increased out 

of all proportion to their earning capacity. I can give instaneel'-, but I do 
want the Railway Board to look into this matter very carefully. There 
are railways and railways in this country. Some railways are very effi-
ciently managed, some railways are not. I am gratified to aay that 
under the item of capital expenditure, while the saving was to the tune of 
Re. 8i crores, three years ago, it has come down to Btl. 2 crores, thanks toO 
the policy df lump cuts which we recommended and which the Railway 
Board are enforcing. I do hope that they will pursue this policy and see 
that they do not put too much in i~ B I of capital expenditure: Then, in 
the railway budget" Honourable Members will find unsanctioned items of 
expenditure running over many years. n is a scandal. I wish I had' the 
time to point out the various items. For two years, three years, four 
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years and five years there hBve been Bnd there are ~ io d items of 
.expenditure. That o ~  to be corrected. I know ~  Fmance ~ m  
is taking strong steps m the matter, ~ the RaIlway B.oard IS a very 
.sleepy Board and they sleep over these things, and somethmg ought to be 
<done to make them work hard and wipe out all these un sanctioned and un-
a.uthorised items of expenditure very soon. From this year, a new system 
is sought to be introduced under which the Chief Accounts Officers in rail-
ways will work under the Agents, That WI\S a o~m d io  i~~ 
the Wedgwood Committee made but which the PublIc Accounts Com.-
mit-tee turned down. In the Public Accounts ommi ~  we had a very 
-elaborate argument on this. The Auditor General, I believe, Sir Enlest 
Burdon, and Mr. Badenoch, had and have very grave misgivings about 
the results of that experiment. They feel, and the majority of the Public 
• Accounts Committee agree with them, that the present s,\stem under 
which the Chief Accounts Officer is directly responsible to the Financial 
Commissioner and then to the Finance Member is much better to secure 
that amount of control over the accounts and expenditure which we have 
a right to expect. But, somehow, the forcefulpersonaIit.v of Sir James 
Grigg nearly persuaded Mr. Badenoch to agree to the experiment being 
tried on two railway syst,ems under very stringent conditions. 'Fhe condi-
tions are t,bat the Chief Aecouuts Officer will work under the. Agent but he 
will also be a Financial Adviser, that he will have direct access to the 
Financial Commissioner and thllt wherever he differs he will state the 
difference to the Financial Commissioner in his own language, 
that the Finaneiul Commissioner himself will very clC'sely watch 
the experiment and report to us at the end of next year and the Finance 
Member and the Auditor General also will watch the experiment,. "W'p, 
agreed to onlv one railwRV in the first instance, but the Finance Member 
wanted two railways. My understanding at that time was that the two 
railways to be selected were one good-good, that is, in the system of 
accounting and financial check-and one bad. Somehow 01" other. the 
Honourable the Finance Member has chosen, I believe, t.he Great Indian 
Peninsula Rllilway and the North Western Railway. I presume the Great 
Indian Peninsula Railway is presumed to be good and the North Western 
Railway is presumed to be bad, I do not know. But if he has chosen 
them because 80th the ~ m  are good, I give him notil'e in advance-he 
will not be here-thRt the experiment has not been tried under the condi-
tions under which we wanted it to bf' tried. I want the svstem to be tried 
in two railways under conditions in which we can sce how, apart from the 
personale of the Chief Accounts Offil'er or the Agent, the svstem bv itself 
workR. I am glad that Sir James Grigg will not be here ~  ~ meet 
next hecauR; I know he feels verv strongly in the matter; I feel equallY 
-stronilly. Unless, therefore, ~  experiment yields very fine results finer 
than he expects. I give him notice that this im ~  has every ~  
Qil being scrapped, especially a!'l Sir Ernest Burdon Olav be here ·then. 
Then, ~  ~  on which I ~~  to ~  a v,;ord with reg-ard to 
3 raIlways IS that they are revlsmg theIr rejrulations. My Hon-
P •. M' ourable friend, Sir JameR ~ i , is a hater of quantity, 

I beheve. because, he loves quahty--:-at least I presume 80-:,.., 
but to reduce regulations. simply M~  they are ~o irrespective 
r1 the effect on effiCIency and mterests of serl'ie!", is not 8 

rIght m ~od. I ~~  the fullest possible regulations: Bv all means 
let us ~ d ~  let us avoid providing for f!nlall insigni-
ficant thmgs. But It wIll be a dangerous thing for a public utility eoncem 

G 
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b"ke the railwaYiI t.o leave too m ~  discretion to o ~ and not to p?& 
them under proper control. That IS all I want to say with rtsgard to rall-
wavs. I believe they are doing their best, but. at thE'! same time, it does. 
see"m to me that the future of the railways is very dark. I helieve they 
are all hoping that somehow the Federal Railway Authority will come and 
that than there will be no questions or discusllions in the I"ederal lJElgislature 
about them, that they will be a kind of imperium in imperio, that then 
there will be no Public Accounts Committee worrying them, that there. 
will be no votin'" on demands here. But I wam them that the Federal 
Re.i.lway Authority is coming only on the terms on ~i  t.he people of 
this country are agreed that it should come. Let them not. therefore, 
hug the delusion that they are going to be an imperium ;11 imperio. The-. 
Federation itself is hanging in the balance, and the Federsl ~ i  Autho-
rity has nearly fallen off the balance. 

We ha.ve a small Sub·Committee of the Public Account .. Committee-
where we deal with the defence budget. We get there Mr. Ogilvie, we-
used to get Sir Alexander Tottenham before him. These witnesses Ilre 
plausible and sometimes angry. The Defence Department is the pet ehild 
of the Government of India. They think that anybody who asks them any 
question does so· out, of ignorance or prejudice or both. smd it is very diffi· 
cult to get satisfactory answers out of them. But. on the whole, WP have-
been trying oW' best to do something even with them and I ItlTl glnd that 
the revision of army regulations is now nearly complete; but on the one 
matter which interests the tax-payer most they have not yet completed' 
these regulations. That is the stock limits held by Ordnance Factories. 
and especially by the Aviation Department. Let me give expresRion to n 
suspicion held by me and many other Honourable Members of this House 
and the public outside, that the Defence ))epartment of the Government of 
India is not unoften treated by the defence officers in England as the dump-
ing ground of their obsolete or obRolescent storeR, that we buy ~ m long 
after they have ceased to be u'leful, and we buy mm·.h more than is abso· 
lutely ne'cessary for our requirements. I am hoping that these regulations-
'will be soon completed, that stock limits will be available. nnd that the 
Audit.or General, hereafter, will be ablE-to give us a rflport that the stol'ks 
held lire not beyond the absolutely necessary stock limits. There is one 
joke in the Defence Department. Although it is a small matter, I 
mention it as an illustration of defence ~  in this countrv. Some 
officers are entitled, it seems, to some type of sUTlE-rior 8('commodlltion 
printed on paper. They do not get those houses, bllt they ~  what is 
called inoferior accommodation. They :ue Quite satisfied with" those houses 
they live in them, they pay the rents fixed for them, but it ill supposed ~ 
be a deprivation of their ri,!!'hts and, therefore. we, the tax-payers, are 
Bsked ~o pay them compensation for gettinq and o i ~ inferior accom-
mod ~  Have you heard of that? We have trierl ollr best. Thev have 
got n YAming system now. They have reduced the evil and even ~ Mili-
tary Finance Depart-ment wanted the system prRcticallv to go but t.he 
Defence Department hAS so far said 'No', and when the Honourable Sir 
J ~m ~ Grigg ~o , they won't have the eourtesy even of saying 'No'. Thev 
will Simply carryon. . 

Then Sir, so far as the Military i i ~ Servioes ate concerned 
there hB*l been gross dm-~ di  and many other defeets, but we are now 
a-ying the experiment, of seruting trained aecount'.Ults of tbe Public Works 
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Department. The result of this experiment has been rather funny. The 
Public Works Department consider it is a success and the Military Depart-
ment say that they are educating these people and tlu: yare now very 
good. What the ultimate result will.be, I do not ~o . ~ are ~  
to see whether there will be any real Improvement 10 the Mlhtary EnglDeer-
ing Services. The last point in connection with the Military Accounts 
Committee Report is the late lamented defence reserve fund. I trust I mny 
use that phrase. The Honourable the Finance Member is committed t9 
abolishing that fund. It is 0. very funny idea. There is lIOme savirig 
because orl. chea.pness in prices. The sllvings do not go to the Finance 
Member for general purposes, but used to go to the defence reserve fund. 
The defence reserve fund is nearly exhRusted and I think the Government 
are now committed to having a fixed military budget and merely providing 
programmes for capital expenditure. 

From that I pags on to the CiviL Work" bu.dget of the Govf!rnment of 
India, which is a perpetual source of IUlxiety to us. Our enNgetic Chief 
Whip, Mr. Mackeown, once represented the Public ·Works Department 
before the Public Accounts Committee. That Dep!l!'tment, I think, Mr. 
Deputy Prt'sident., is the most disappOinting department of the entire Gov-
ernment of India. They always over-estimate. They always under-spend 
and yet the stock limits Rnd the stafi are maintained on the basis of the 
sanctioned expenditure. We sanction 13 crores. They spend eight crore!! 
and yet the staff is maintained· for the expenditure of ~ crores and the 
stock limits are 'for 13 crores. We A"k for o ~. Elabe,rate notes 
are forthcoming, elaborat.ely i ~ i  the RtRff and the stock. 
I want to tell YOll one thing I have learnt. WhenevE'l' you raise 
the question of over-staffing, eVE.'rv Government servant comes 
and tells us: 'We are all over-w()rked,' we spend sleepless nights. -
We have no time and we must increase the staff'. That is 8 
matter on which the Honourable the Finance Member and this HOllse r.n.n 
form their own conclusions. but so fAr AS the Civil Works Department is 
r.oncerned, we must have a new svstem. We have made a new recom-
mendation for a lump grant lor capital expenditure, provided the Legisla-
ture votes the lump ~ m ~  in the first. instance and, ~  after year. 
also votes the expendIture for thAt yeRr. As it is, the budget of the Civil 
Works Department is one of the most deceptive that is placed before this 
House. 

r want to Ray a word on the Viza,!tapatam Port which belongs to my 
Presidf'ncy. It is not a paying proposition. It hali not been fo1' some tim'" 
hut just now it looks 8S if we are turning the comer. The committee 
have decided that the harbour ought not to be closed down but that expen-
diture, in the future, ought t,o be C'onfined purely to remunemtive it,ems nr 
those which are indispensable. There is one handicap under which the 
port suffers, namely, that. the railway Iluthorities do not charge .freights 
which will JOve a decent chance to the port. We have recommended that 
the port· authorities should take up this matter with t.he railways for con-
sideration. . 

T~  is another ite.m i ~ comes before us whic.n is or grent interest, 
the North West Fronhcr ProVlnce WstC'h and Ward Rnd una.uthorised 
funds. TheSe funds are practicallv closed now but '!till ~  are two or 
three funds, such n.s the f'ntertainment fund. secret service fund. If I 
read to you the v!"l'ious i ~  on. which this money is spent, you wi.1l 
understand the vanous ways In which our money is being spent. If :vou 
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turn to page 112 of the accounts of 1986-87. volume I, you will find this: 
Entertainment Charges: incurred in the Frontier Province. They are in-
tended to cover entertainment und travelling expenses of individuals and 
parties who visit the l>olitical Officer in connection with Government duty 
or who perform duties involving them in expense. The money may be 
paid in cash to the person or persons for whose entertainment it is intend-
ed, to some others person who has paid the expenses of entertainment, to 
BOme shop or company which hils provided the entertainment or conveyance 
or in many other ways provided the object of entertainment or paying 
expenses is kept in mind. 

Then, under secret service ~ o  find this: Secret ~  money IS m-
tended to cover rewards whether in the form of cash, of presents such as 
shot guns or binoculars, of S i ~ with an irrigation scheme, given in 
return for informatiQP received or for some other purpose which it may not 
be desirable to specify. . 

Now, you can understand how some of our money is spent in the 
Frontier Province. We are trying to control it, but we cannot do very 
much. I must say that Sir Aubrey Metcalfe, who often appears before us 
on these matters, is a very plausible gentleman. He says many things but 
gives very little information to us, and we ''Bre not wiser even after we have 
examined him for three or four hours. 

Then, Sir, we come to one of the big departments of the Government 
of India, the Post and Telegraph Department represented by my esteemed 
friend, the Honourable Mr. Bewoor, whom we are glad to see here again. 
'On the telegraph side, we have sustained losses and are still sustaining 10l1eS 
and when we ask him whether he cannot retrench the staff, he says: "we 
have already retrenched too much. I must recruit more staff." You can-
not understand the audacity of these gentlemen until you see them coml! 
before the Public Accounts Committee. They will go on incurring ·IOBBeIl 
Bnd yet they will ask for'more money. They will claim oIl the advantages 
of a commerciai concern. They now put a dilemma to us, and say that 
all these l08ses are traceable to press telegrams. Therefore, will you 
increase the press charges? They want to creat a quarrel between us' and 
others outside this House. I say it is the job of the Department. If you are 
convinced that it is a loss which you cannot incur, say so and take the 
responsibility. Another method which the Honourable Sir James Grigg 
has invented is to keep off the half anna post card as late as he can, by 
saying that the Postal Department must pay for the accumulated losses for 
the last 80 many years. 

The JIoDoarabl, Sir .Tam .. Gril': They borrow money from us. 

Mr. S. SatyamurU: If all debtors paid their debts whether they can 
afford it or not. then this world will be a difterent world from what it is. 
England herself is a supreme example of a defaulter in that respect. 
Therefore, this idea of compelling the Postal. Department to pay, year 
after year, for the next five years, out of their surplus, if there is any 
is a matter which cannot be justified, except on the ground that the half 
anna post card shall not be given to the poor people of this country. Then 
they want to build up a revenue reserve fund when they get a surplus, and, 
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therefore, Sir James Grigg has seen to it that even after he goes the haH 
anna post card cannot rear its head. I do not think the Post and Tele-
graph Department has been treated fairly in this matter. 

Another joke of the Government of India is the Mathematicnl Instru-
ments Office. We spend a lot and earn less.. The Defence bepartment 
used to get all their work done in the Mathematlcal Instruments Office, and 
now they have withdrawn their work and the Government of India plead 
helpless ness. The Defence Department is an Imperium in Im~ io. 
They can do just what they like. For them the Government of India do 
not exist, and the Mathematical Instruments Office must lose because the 
Defence Department will not have its work done by them. You and I 
must pay for two different sets of offices for doing the ~  work.. Then 
there is a theory-I do not know what the House thmks !lbout :t--that 
the Government of India, although they lose on a concern hke thls, must 
not compete with private trade. That is, the taxpayer must pay a premiuzn 
to the private trader in order that it may make profits Bnd that no work 
which they can do should be diverted to the Mathematical Instruments 
Office. Today they can do more work and get more money. They have 
made n small' concession that Local Governments and universities, etc., 
can give their work to them. Sir, I do not see why this office should not 
do normwl work and make at least its both ends meet. Then there is the 
Wellington Milk Depot which is another joke of the Government of India. 
Are you aware, Mr. Deputy President, that they make butter and cream. 
and sell all that at cheaper t,han cost price? Sir, in this poor country, 
while exalted personages appeal for freer and cheaper supply of milk for 
school-children, there are Government concerns which sell milk, butter and 
cream to soldiers at less than cost price and when I ask, I am told, "there 
is some old contract". Well, why don't you terminate it? Well, for 
four years we have tried, but nothing gets done. In the meantime, we are 
being mnde to make a subsidy to soldiers who can afford to pay for milk 
and to sell it to them at less than cost price. Similarly, the Kamal Farm, 
very near Delhi. I do not see why it ought not to be made common with 
the Imperial Agricultural Farm at Delhi. That does not cost money, but ih 
is being kept up merely because the Provincial Government want it and 
the Punjab Government stand high in the counsels of the Government of 
India just now. Then, with regard to expenditure on New Delhi, this is 
the white elephant of the present Government of India. We h6'Ve made 
a recommendation which I hope the Government of India and the House will 
accept that no expenditure, unless it is of a definitely remunerative character 
ought to be charged to capital and all extra expenditure ought to be charged 
to revenue. I believe there is no financier in this House or outside who 
can dispute that. The Honourable the Finance Member does not. But 
there are conservative forces at work which will upset this calculation and 
! do hope ~ the Government of India will see that unless the expenditure 
IS of a d ~  ~m  charscter, all expenditure on New Delhi 
hereafter wIll be debIted to revenue and not to capital. 

111'. B. Daa (Orissa Division: Non-Muhammadan) : That should always 
be done ............... , 

111'. S. aatyamw:t1: I agree with Mr. Das, but we have got mosquitoes, 
we have got mRT ~, and we have got to do something. Then, 80 far 
as the Central Pubh? Works D,tlpartment is concerned, I want to say 
that they work sometImes on behalf of Provincial Governments and when 
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we ask questions they plead inefficiency of other Departments or of the 
provinces. I think some definite policy ought to be evolved by the Centrol 
Public Works Department by which the Central Public Works Department 
should do all the public works it.self, or the Provincial Governments should 
agree on some definite principle of allocation of expenditure. Then. in 
Calcutta, we have two presses, in Delhi we have another press, we have 
asked for the two Calcutta presses being omalgamated and that has gone 
on hanging fire, because of vested interests. I suggest that all these 
presses should be transferred to New Delhi. 

Then WIth regard to the Indian Stores Depart.ment I 'want to say th!lt 
we find that the Indian Stores Department does very little work in Engla.nd 
and yet it is being kept up-I do not know why. Sir, in' tha Evidence 
Volume for 1986-37 at pa.ges 106-7 they will find that ~  examination of 
Sir James Pitkeathley went on in this matter. The value of stores pur-
chased in Great Britain was £799,766. Ninety per-cent. of the entire 
purchase was in Great Britain, in other countries less than eight per cent. 
Therefore, you will find that an expenditure of £141,386 is incurred for the 
purchilse of £799,766, worth of materials. I submit there is no case for 
the continuance of this Indian Stores Department in London. It ought to 
be abolished and, if necessary, a branch of the High Commissioner's Office 
-may be entrusted with work on ~  of the Indian Stores Department in 
India. We have also made a recommendation, Mr .. Deputy President, 
that such remaining agency functions whi.:!h are now performed by the 
Secretary of State for India should be transferred to the High Commissioner 
and that all charges on behalf of the Secretary of State should be borne by 
the British Exchequer. It is an eminently reasonable recommendation and 
I hope that the Government of India will uccept it. 

We have also this practice of commutation of pensions. We have re-
commended that it should be charged to revenue and not to capital. Sir, 
commutation has till now been charged to capital. That is a most extra-
ordinary arrangement and it ought not to be done. The Madras Govern-
ment in fact has abolished altogether the system of the commutation of 
pensions, and I commend to the Government of India that example and 
I suggest that they should abolish this system also. -

Now under Civil Aviat.jon, we have found again nnd again that there 
h8'Ve be'en great arrears of expenditure. They are trying to catch all 
that up. I hope they will pull up and will not have great ~  of elt-
penditure on their hands. Then every year we make a proVISIon of three 
crores of rupees for reduction or avoidance of debt. There are two schools 
of thought about it. One school believes that three crores is too much; 
another thinks it is too little. My own personal view is that this ought 
not to be a permanent or unvarying figure. Our national debt is not very 
high, but it doe!! seem to me that the <larlier we liquidate ~ i i  
debts, the better for us. I would like to see if we cannot make a larger 
provision than three crores a ~ for the reduction or o~d  of. debt. 
Then there is a common practIce m the Government of. IndIa, the FID8llC8 
Department included, for creating new posts in the middle of the year. 
That is done in two ways,-fint, by reappropriation, ~ i  I say is very 
nnsound. This House votes so many crores for servioes and 80 many la1m. 
,for staff. To reappropriate from services to staff is to defraud the Lep-
18'ture altogether. We have no ·right to increase staff and Ii8ve money OIl 
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the services which this House has voted for. Another is by supplementary 
odemands,-and the Foreign and Political Department and the Finance 
Department Bnd the Crown Representative's Department have been the 
greatest culprits in respect of this matter. Sir, in the Budget they ought 
to put down their requirements of staff. Unforeseen aud unforeseeable 
·circumstances mtrV arise, but I claim it is a matter of simple financial 
propriety that you· ought not to go on upsetting the Budget by creating and 
adding new posts in the various Departments. Now the Finance Depart. 
ment goes on creating new posts of Additional Secretaries, Additional Joint 
Secretaries and so on, and while that is so, well, the other Departments 
'snap their fingers at the :Finance Department and say, "you have done it, 
why cannot we?" I d9 hope, Sir, that as the Honourable Sir James Grigg 
will be shortly going, he will leave behind at least an abjuration that such 
-increase of staff ought not to take place in the middle of the year, without 
having been provided for in the Budget. 

Hll"Ving dealt with these general matters, I want to conclude by referring 
to a few small points with regard to railways first. I am talking of those 
recommendations which are printed at the end of each volume and which 
are carried on year after year. This is the method by which the Committee 
keeps in touch with the Government and with its own recommendations and 
·.see how far they are carried  out. The railway recommendations are oon· 
tained in the report of 1936-37, on pages 20 onwards. -The first two 
recommendations to which I refer are with regard to saloons and free passes. 
About the saloons they have promised that they will incur no fresh expendi. 
ture, but I think the Committee has asked them to inquire whether the 
number of saloons maintained for the use of the railway officers cannot be 
reduced. These saloons were built and the number was settled when the 
travellers' bungalows were not available. It seems to me that a case does 
~ i  for the reduction of thelle saloons. On free passes, I have said, at 
least in the ,case of higher paid officers, that their number should be reduced. 
On page 22, there are just two other recommendations that the Railway 
Board would bring to the notice of the Administrations concerned, namely, 
the comments made by the Director of Audit with regard to 'pay and control 
-of expenditure on the Bengal Nagpur Railway and the East Indian Rail. 
way. I think these are the two railways which have shown some deteriora-
tion and the Railway Board must do something to pull them up. The 
,other recommendation is No. 15 in which we have asked the Auditor General 
in ~ io  with -the Railway Board to investigate the possibility of 
modifymg the present method of accounting with a view to avoid large 
variations between the estimates and the actuals. 

Then, I go to the general report of 1936-37 and I wtfnt to draw the 
attention of the House to just a few of the recommendations which st,art 
from page 50 of the report, Volume 1. I have referred to the l\:Iathematical 
Instruments Office already. I want to draw the attention to the position of 
the Government on page 51, where it is slrid : 
"The Government <If India have decided that it ia neither praeticable nor dllSir· 

,able to allow toe Mathematical Illatrument Office to take .work direct from the public. 
The Mathematical Instrument Qftjce will continue to UDdertake certain speei\\l clue" 
.of work for private and' local bodies." 

Then, Sir, we have already recommended the device of different lump 
--cuts being considered in connection with certain grants where there have 
been certain savings. This has worked well in the railways and I commend 
-to the Finance Department and to the Government of India the extension 
<of this system more and more. 
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Then. I talked about the SecretBTY ofi State Rnd his functions and those 

recommendations are on page 52. We have said: 
"That unlesa there are very strong administrative Of financial reUOlll for cont:i-

maing the existing system the agency function at preeent performed by the Indta 
Oftice on behalf of the GOYeTlur,ent of India should be tranaferred to the High Com· 
mi.sioner and the remaining l'Olt of the India Oftice lhould be borne by Ria Maj .. ty·" 
Government." ! 

The Government'8 answer is: 
"It is hoped that thia questi(>n will ahortly be investigated in London by a repre.. 

IIDtative of the Government of India." 
\ 

I understand that' Sir Ernest Burdon. when he was ,last in England. 
examined this question. I want to know whether the Government o( 
India have heard anything from him and, if 80. what his recommendation 
is. Then, on page M, we recommend: 

"That the legal diSicaltiea. if anv, with regard to the recovery of mODeY due front 
an officer on pelliion .buld ~ examined, and if neceulry legillation abould be-
1IIIdertaken to remove them." 

The cause for this is this that sometimes we find that officers who com· 
mit frauds retire on pension and then we are told that we cannot reoo\'cr 
any money from their pensions. The Government of India's action 
(page 55) is this : 
"Draft nal., providing in 1'elp8Ct. of new er.trant. to the Secretary of State' .. 

Servicea fM recoveriel from peG"ions, were forwarded to the Secretary o S ~, 

for hia approval. He haa decided, however. in view of uiatence of meanl of 
recovery in cuel involviug fraud t.hrough the law courta, of tbe difticultiea ~d  &II' on investigation when the retired offiL.ler il relident out of India, and of the 
resulting diecrimination between the liabilitiea of pew.ionable and DOn.penaionable 
8erviCII (provident funda become absolute property of an officer on Mirement), not 
to frame luch rule.. The Government of India are reluctaJlt., in t.hi. matter, to treat 
other Government servant. dillerently from Secretary of State'. oftleera, and have' 
conl8quently decided to abandon the propoaed amendmenta in re8pect of tM 8ervicee 
under their control." 

The Government of India hsve not done well. The Provincial Govern-
ments have not hesitated to reduce the scale of services under their control. 
because the Secretary of State will not do 80 for the 8ervices of those who, 
are under him or who are recruited by him. Similarly, it seems to me 
that the Government of India, accepting the validity of these rule8, should: 
make them applicable to all the services under t.heir control and thus 
bring moral pressure to bear upon the Secretary of State 80 that he may 
al80 abide by this rule. With regard to other recommendations, I have 
already referred \0 various recommendations in the course of my speech . 

. Now, S.ir, I. wish to conclude by making a r£fereore to the "'ork of 
thiS CommIttee ItBE!lf. We find that on the whole the Committee because 
of the principle of continuity which this House has obsen'ed on behalf of 
all Parties, is trying to ~ itsel! .. But I ~o feel, as I said at the beginning 
of my speech, that ~~ ChaIrmanship of thiS Committee o ~ to go to the-
Leader of the OpPOSItIOn 'or some other non·official Member and not be in 
the hands of ~ . . Fina!lce Member. I repeat that I view with alarm the' 
fact that aelVlI.lan FlDance Member will be the Chairman of the Public 
A o~  Comnuttee. . For the last 15 years, practically ever since the 
P!lbhc Accounts ComDuttee began to function, we had three non-Civilian 
FInance Members. Sir Basil Blackett, Sir George Schuster and Sir James. 
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Grigg as the chairmen. They may be good or bad but, at any rate, they 
were not Oivilians. Therefore, they did not have the prejudices of a life 
time and they generally bring to bear upon these financial questions some-
what of a fresh mind. To get a Civilian hereafter i ~oi  to be a handicap, 
and I trust that this House will insist upon a non-official chairman of the 
Public Accounts Oommittee. I do hope that the Defence Department will 
be taught by the Finance Department its own place. They are not really 
now under any control whatever. They are their own masters. Do you 
know what the Finance Department does when it wants to increase itastatl? 
[ am seriously told by the Finance Secretary that wheneve\, they want any 
e%tra e%penditure for staff, they ask the consent of the Home Department, 
and the poor Home Department cannot say, 'no' to them. 

I suggest to the Honourable Members, who have  got the time, to read 
these volumes, both the report and the evidence volumes. Sir James 
Grigg fought very hard against the publication of these evidence volumes. 
but the House asserted itself. The evidence volumes have now been pub-
lished, although there is a somewhat intriguing note at the beginning of the 
volume that they cannot be read as if they represent the entire proceedings 
hut are merely illustrative. I see no sting in it, but even as it is, the 
evidence volumes will serve some purpose. I have said more than once, 
and I repeat to the House that whatever the Finance Department or the 
Finance Member may think of the Public Accounts Oommittee, it has made 
itself an inst.rument .of fear to the spending department.s. The spending 
departments are often told by the Finance Member, "you. ask for more 
money, you ask for re-appropriation and you ask for supplementary grants, 
but what shan I say to the Public Accounts Committee". I claim that 
u a result of foul" years of work of the Public Accounts Committee. With 
greater accurac, of budgeting nnd wise nnd better control of e%penditure, 
they are sure to improve, except in the case of the Civil Works Department 
Bnd the Defence Department. We hope that both the Railway Codes 
and the Army Regulations are on their way to completion, the numerous 
unauthorised funds in the North West Frontier Province have all been 
closed. 

There is one subject to which I did not refer. If you refer to the 
Budget volumes, you will find there is a grant for Loans and Advances. to 
individuals, Princes and Notabilities and others. I do not see why they 
shou.ld get these loans. I think the system is very nearly stopped, and 
t thmk we ought to get buck these loans as early as possible. I do not 
see why the poor taxpayer's money should be spent on these loans and 
advances to big people. 

Op the question of supplementary grants nnd reappropriations als!), 
we have evolved a new technique which r trust has given greater control to 
the Finance Department generally and this House also. That has been 
the work which we have done for the last four yel\r8 in the Public Account,s 
Committee. What the future has in store' for us nobody knows, but 
whatever the future may bE:, r trust that this House or its successor will 
have always a watchful, vigilant, alert and hard working Public Accounts 
Committee which will not hesitate to do its duty by the taxpayer, that it 
will have a vigilant and alert Chairman who will. not be too much im-
pressed by the difficulties of departments and last hut Dot the least this 
Government or its suecessor lind t,heir officers will learn to recogmse in 
the Public Account,s Committee a friend and not an enemy. 
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Dr. 8tr .... cIIlbl Ahmad (United Provinces Southern Divisiolls : Muham· 
madan Rural): Sir, I take trhis opportunity of recording the good work 
dane by the members of the Public Accounts Committee. This is a 
8tatutory body of the ..Assembly and we are t·hankful to the MemberA for 
placing befbre us a "olume of information but for which we would have 
uo opportunity of understanding the working of the various departmenta. 
I frankly say that I have reud carefully the volumes of 'e\'idence8 as well 
and I was very much. impressed by the manner in  which our Members 
eanied on their duty in this commit·tee. I bope tbat the Government 
officials will recognise that the Members of the Public Accounts Conunittee 
p.ojoy the fullest confidence of the House and they represent not only 
themselves but they represent the Houae and the J ~  of IndiG. 1 
must say that while we are discussing the Public Accounts Committee 
report, we are not discussing the "'ork of the Honourable. the Finance 
Member alone, but we are reviewing the work of the GO\lemment of India 
as a ,,·hole. It is rather a pity that other Members of the Government of 
India, except the Honourable tht' Finance Member, do not choose to tind 
it convenient to be present here to listen to the criticisms of t,heir respecth'e 
departments. They treat this as a matter of 110 consequence. Un. 
fortunately the Finance Committee has ceased to function for the last two 
years Bnd the only way by means of which other Members get the informa· 
tion about the "'orking of the Government officers is by means of t.he report 
of the Public Accounts Committee. 

Now, I come to a few specific points. }'irst I take' up the report on the 
Accounts for 1985-86. At page 87, they have raised this question of 
ehargea levied on the Postal J)epartment for the haulage of poetal wagona. 
The Public Accounts Committee raised this question that the amount whiob 
the Post office reaHy pays to the railways for the haulage is not enough. 1 
have got before me a report written about the Great Indian Peninsula 
Railway. It has raised the very same question and it says that the haulage 
for postal vans, for a four  wheeled vehicle on the o ~ gauge is 36. pies 
per mile, in the case of military wagons. the charges are 66 pies per mile 
and the haulage for a Government·owned four wheel van on the broad 
gauge is 72 pies. While the Government are paying as much a9 72 pies per 
mile, the military is paying only 66 pies and the postal people are paying 
-only 86 pies. If only you calculate the loss on the Great Indian Peninsula 
alone, from 1982·85 during the three years, they have sustained Ir lOIS of 
61lakhs on account of the under-charge for postal vans. I think it seems 
most desirable that this question ought to be amicably settled between the 
.. ailway authorities and the Postal Department. Both of them profess 
10 be commercial departments and it is not desirable that the burden of 
expenses of one commercial department should fall on another commercial 
department. They, of course, might say that they have settled the 
atraira among themselves. But it is not correct. It sbould be settiled in 
a more equitable manner. 

Now, coming to the report for 1986-87, there the question of ticketlesa 
trs.vel is raised. The Public Accounts Commit;tee report say. : 

"AI reprda ticltetJeaa travel. the Chief Commiaioner .. ted that the appoiDlllMD' 
01 additional ticket eoUect.iag ataff and ilKeD8iYe cbeckiag had an immediak effect, 
aDd tbat. eveO' effort 1I'aa being made wit.hiD the exiltilll law to recluoet.he pollio 
lillity of evuion." 

I have repestedly laid on the floor of this HOUle that they are DO' 
introducing proper methods for checking tickets. They are coDitantl,. 

• 



REPORTS OF THE PCBLIO AOCOUNTS COMMITTEB. lOT 

keeping the ticket checking staff ill a state of great dissatisfaction. 'rbey 
are not doing justice  to them Bnd the result is that they do not carry out 
their duties properly. I have been fighting for the last five or six years 
for doing justice to the ticket checking staff if you want to produce better 
results. There the fault does not lie aitogether upon the ticketless travel· 
lers. It also lies on the system which the Railway Board have introdUced, 
especially on the East Indian Railway and the North Western Railway. 
'Therefore it is very desirable that before any legislation is undertaken on 
this matter-I am sorry to say that the Honourable the Railway Member 
is not here to hear the criticism levelled against his department-it is 
desirllbll' that they should set their own house in order. They make 
110 efforts whatsoever to improve the system of checking tickets and they 
come here to the House with drastic measures tQ clothe themselves. In 
this connection I have repeatedly pointed out and fought with the Financial 
Commissioner that the system of checking tickets ought to be left to the 
auditing department, but they have transferred it to the operating depart. 
ment. This is entirely unsatisfactory. 

Now, I come to the question of passes. Here, I am afraid I do not 
see eye to eye with my Honourable friend, Mr .. Satyamurti. .1 really 
join hands with my friend, Mr. Lalchand Nava1ral. 1:' you deprlve your 
staff of legitimate passes, you are keeping tbem diB88t18fied. You cannot 
g£'t any work out of a discontented staft. 

ft. BOD01ll'abl. Sir lam. Grlle: Then give them all they ask for? 
Is that your way to keep t·hem satisfied? 

Dr. Sir Zi&lldcIiD ""'m": To a reasonable extent, I do not think 
the Railway Department will lose much if they restore the eC>nditioua of 
panes as existed in 1988. 

The next point which 1 should like to refer to is the question of amalga-
mation of railways which is raised in the report for 1986-87. In this 
amalgamation question, the Railway Board have gone definitely against the 
recommendations of the Acworth Committee. They say that this amalga-
mation ,vill not yield the desired result and they even go so far as to criticise 
the system of am8'lgamotion in the British railways. 1 think they are 
taking us in a di ~ io  opposite to the direction in which the world is 
moving. It is universally recognised that the system of amalgamation on 
the whole is more efficient and certainly it is much cheaper. Now we 
are led to believe that this system is not the right thing and that we should 
have various railway administrations in order that.-the phrase used acrliually 
is-there may be a healthy competition between them under one centl'al 
administration. I think they forget that there is an enormous expenditure on 
account of the duplication of work. L09k at the Clearing Account08 Office: 
the whole of this department is waste and they should have abolished it 
long ago. Then there is the question of supervision and' overheadch8'r-
ges. If we abolish these ~i  it is absolutely certain that there wm 
be an enormous saving in the overhead oharges. Therefore, we o i ~ 

to reduce the number of agencies and reduce them, if not to onei, d 
least to four just like the four divisions of the Army. Therefore,amalp. 
mation is It thing which ought to be taken up. 
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[Dr. -Sir Ziauddin Ahmad.] 
Then. on page 18 of the report for the year 1984·85, the Public 

ACOOUDts Committee has discussed the question of auotioning waste 
Dl&tter. This question has becomo really scandalous as far 8S the North 
Western Railway is concerned. Our attention was drawn to it about 
six years ago and a series of questions were 'Put here. People who were 
reponsible for running the railways deliberately changed tried' auctioneers 
and put in some other persons for this work who were not equally effi-
cient. Then there was the question of the sale of scrap iron. There 
is a great deal of scandal going on in the North Western Railway over 
tbis question. so mucb so that any person who gives by assistance to 
tbe person making an enquiry is punished and. therefore, they want to 
keep all the facts confidential not only from the public but from the 
Members of the Legislature and also from the ver." officer who is going 
to make the inquiry. I think this question of scrap iron on the North 
Western Railway is as scandalous as the Kangra Valley aftair where. 
when the scandal came out, the man in charge burnt all the papers and 
left the country. We, who represent the taxpayers of the country and 
who are the real su1ferers, should look into it and see that there is no 
waste. 

Nen I come to the Wedgwood Committee. A good deal has been 
said' about this Committee. I have seen a note which said that there 
are two kinds of committees which are useful. One is a committee of 
a single individual who gives his views which you mayor may not accept. 
A good example was the Niemeyer report on the general administration 
and the Robertson report on the railway side which was written in 
1902. A PE!cond kind of committee which is also useful is where 
you have representatives of every interest and the discussions and evi-
dezaee are aU open and every side of the question is fully di d~ A 
good example of such committee was the Acworth Committee Bod also 
the Islington Committee. But a committee of the type of the Wedg-
wood Committee is worse than useless. What has happened in this 
case is that the railway officials wrote the report and got the sanction 
of the committee in order to carryon their work. Therefore, a com-
mittee should either consist of a single individual whose opinion mny or 
may not be acted upon or one in which public opinion is strongly re-
presented and every side of the question clearly discussed. But 8 com-
blittee of this kind is a waste of public money and does great harm to 
the country, and the less we talk about the recommendations of this 
committee the better. I trunk the PubHc Accounts Committee hRs 
done a very great service to the countr,v in criticising in detail every 
recommendation of theirR ana Government will do a real service to the 
country if they shelve this report and. take no action as if the committee 
did not exist. We are on the eve of the Federal Railway Authority and 
we do not know how it will work, but I am myself getting very nervous 
about the future of the Indian railways. I will take only· one example. 
In 1924 at the time when Government a<'quired t,he East Indian Rail-
way there was the unanimous verdict that the East Indian was the hest 
managed railway in India. But after coming under the Railway Board 
this line is now reduced to a position where people tremble to travel. 
There Are undoubtetflv "Artain defects in the adminiRtration of the raiI-
lVaY8 but as we will have a debate on this in a few minutes I wi11 not 
4Jeal with them here. But the fact is that they call it a commercial line 
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but they change their manager at very short intervals. They gave a 
large number of extensiousto Mr. ,Colvin, but hesides that one case 
you will find that there had been frequent changes in the Agents, none of 
them was permitted' to stay ou for more than two or three years and some 
of them, less than one year. Every Agent had heen counting days of 
retirement. Then there is aJways a confusion of responsibility between 
the Agents on t.he one side and the Railway Board on the other. There-
fore there is this one of the points that is responsible for the deterioration 
of the administration on the East Indian Railway. In addition to this 
frequent change of Agents, confusion of responsibility, there is· also a 
constant sense of rivalry between the o. R. R. Sta·tI and the East Indian 
Railway st,.fI since they were brought under one regime in 1925. This 
is a thing which requires very serious  consideration. Since the Acworth 
report we have adopted a definite policy of acquiring these railwdys and 
bringing them under State administration. At the same time we have 
found thot the working of the Railway Board which represents the Gov-
ernment of India has not proved a great success. We require a definite 
change in the policy aRd personnel a.nd the method of administration of 
the Railway Boord as well as in the case of the Ageneies and I think 
we should d~  it at once speeially when we are to hand over the 
entire administration to a small hoard to be called the statutory railway 
authority. This particular body which will come into existence will 
have all the powers which are now enjoyed by the Governor General 
in Council, the Member in charge of Communications, the Legislative 
Assemblv, the Public Accounts Committee and the Fina.nce Committee. 
All ~ powers will now be vested in the statutory Bailwa.y Board and 
I think there is a talk that the members of the Board should be part-
time officers. 

Mr, PrtltdIDt (The Honourable Sir Abdur Rahim): What is the 
Honourable Member discussing o ~ 

Dr. Sir Zlaucld1D. Ahmad: I am discussing the Wedgwood Com-
mittee's report which has been mentioned here. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair would 
like the Honourable Member to give the reference to the page of the 
report. . 

Dr. Sir Zl&udd1D Ahmad: I refer to the'report of 1985-86 which re-
lates to the Wedgwood report. 

~ Mr, PreIldent (The Honourable Sir Abdur Rahim): The Chair does 
not think the whole of the railway administration is under review here. 

Dr. Sir ZlauddlD Ahmad: The statutory railway authority is discus-
tied and reference made to the recommendations of the Wedgwood  Com-
mittee on pages 22-27 of the report for 1985-86. 

JIr. Pr8llclmt (The Honourable Sir Abdur R i~  But the general 
administration of the railways is certainlv not discussed' here. The 
Honourabltl Member will ha've plenty of' opportunity when the Ra.ilway 
Budget come.s. All this is irrelevant to the present discussbn. 
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Dr. au .ueld'n AJaml4: All right. Sir. I will leave this parti-
cuI.. question. till the Railway Budget comes. I would nell:t point ouf; 

~ there abould be greater scrutiny of capital ell:p8nditure ()f. the rail-
ways. There is an enormous waste iu capital expenditure: money is-
being spent. lavishly And as the Public Account06 Committee h8s remark-
ed. it ie now proposed that the capital should be written off. It really 
means that the tupayers wiU have to pay the entire amount. This re-
quires serious consideration. With these words I oonclude my remarks. 

Prof. •• G. JtaDc. (Guntur cum Nellore Non-Muhammadan Rural) : 
Sir •. I am glad my honourable fried. Mr. 8atyamurti, has alreadv stated 
most of the points that have to be mentioned to the House. It'is quite 
tike hirp. because, even on the Public Accounts Committee, he does most 
of the work on behalf of almost all the members exoepting Sir James 
Grigg. because Sir James Grigg does not allow hill work to be done by 
anybody else. 

ft. BoDoarable Sir Jam .. Gnu: Will the Honourable Member 
repeat his joke? 

Plot. •• G. lI&Dp: You look into the proceedidge. Sir James 
Grigg haa already got too many compliments from my Deputy I~ d . 

and I do not. think he is in need of anv more. But I would admit that. 
Sir James Grigg is a very clever and iDt.elligent man ...... 

!'be Baaoarable SIr J&meI GrJa&: I \\;sh I was sure you were a 
better judge I 

PlOt ••• _8 ..... : After having seen Sir James Grigg in the Chair, 
I am particularly anxious to have an ordinary non-official Member of this 
House to be the Chairman of the Public Aceounts Committee ... 

"lbe Honoan.bl. Sir B'l'iplDclra Bircar (Law Member): What is an 
ordinary Member? 

Prof ••• G. BaDp.: A non-official Member of this House. It is for 
this reason, that Sir James Grigg has come to this country with very 
definite views. He was ndt very much in favour of State ownership of 
railways, nor was he very much in favour of legislative control o,'er those 
railways or railway officials; with the reRult that in the very beginning 
he has taken us in, including my Deputy Leader, by his great affection 
for railwav economies. He was so plausible hnd so reasonable And 
anxious about the Indian finances that he made us all realise that the 
time had come fQr the appointment of an expert. to go into the railway 
finances. I do not know how it happened; hut. "omeho,", or other. All 
our financial experts were simply taken off their feet, nnd we were All 
made to feel that we were going to be faced with a d i ~i  of five tt) lIix 
crores in .the railways; with the result that there was a regular panic-a 
Zinovietl lettel'-lloi exactly a letter. but something like it, an(1 80 we 
agreed to the appointment of this committee. On second thoughtA. we 
aid an expert committee. It was an upert committee, but he did not 
give us what we wanted: he gave it in his own way. and unfortunately 
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we did not know. and we do not seem to be any the wiser even today. 
that Sir J ames Grigg has his own way of doing things. He gave ua a 
committee which went fundamentally against the very principle that WH 
accepted by this House and by the country in ~ d to the ~ m  
of railways that more O.Jl.d more. Company railways, as thea contracts 
came to end, sbould be taken over by the State under State manage-
m ~ The committee has recommended against that. Secondly. there 
were these railway accountants ..... . 

[It being Four of the Clock.l 

1Ir. PNIldeD' (The Honourable Sir Abdur Rahim): Order, order. 
The adjournment motion will now be taken up. 

MOTION FOR ADJOURNMENT. 
DBRAILMENT 01' THE DEBRA DUN EXPRESS. 

JIr. JIohaa Lal 8&1r1ena (Lucknow Division: Non-M:uhammBdan 
Ruml): Sir, I mOTe: 
That the Houee do now adjourn. 

I think I am voicing the feelings of everyone present in this HoUse 
when I say that our sympathies go to the injured and to those who have 
suffered because of this disaster and to the relatives of the deceased. This 
disaster took place more than three weeks ago and it was hoped that coming 
a8 it did after three other serious accidents within the space of seven 
months the railway authorities would take prompt action to restore confi-
dence in the t.ravelling public. We had also hoped that the least that could 
be dC'De to restore public confinence was to hold an inquiry by ltn 
impartial tribunal. But nothing was done. As a matter of fact, there has 
been a demand for I\n enquiry by an impartial tribunal from all quart,era. 
Babu Rajentira PrAsad, of all persons, made a d ~ d foOr it and aaid in 
his statement thnt reports had reached hi,. that all that was humanly 
possible had not been done for the rescue of the injured and that the 
puhlic was not allowed to go near the place of accident to render help to 
the injured. But. o:hort of nn inquiry held by the Senior Inspector of. 
R i ~  nothing has been done. There was a demand made by the 
Bihar Government and a resolution was passed to _ that etJect unanimous-
ly b.v the Bihar T.egislntive Assembly. nnd it was hoped that the Gov-
ernment of India would nr.cept it. Honourable :Members are aware that 
when an adjournment motion was moved in the Council of State the Chief 
Commissioner for RailwaTs stated that he had receh'ed the resolution 
only a couple of hoprs before the actual discussion took place and he 
would sympathetically comiider it and see whether 8 committee was 
neceRs6ry. .We had hoped that by the time the AS!lembly met the Gov-
enlment would have come to 1\ decision on this question which has been 
I\Jlitating the public mind. Not only from the point of view of the 
Government bllt even from the point of view of the ralilway administra-
tion it was necessary that prompt action should have been taken by the 
Government .. 

Afl;er all, the ~  In.diall Railway is one of the railways whi"h yields • 

the biggeRt Tevenue. These accidents have taken place one .aftei· 
another in practically the neighbourhood-of the same locality. and. 
naturally, feelings of in8e6urity and 8nxiet,y have been aroused in the 
trllvt!1ling public. Representations were made even by Chambers of 
Oommerce for the ~i m  .of an inquiry commit.tee but nothing has 
been done. After all ~  was the duty of the Government, even supposing 
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[1tIr. Mohan Lal Baksena.] 

that the theory of sabotage was true, that the finding that the aCcident 
was due  to sabotage should liave been confirmed by an impartial 
tribunal. Why tthould the Govemment fight shy of it? Either the Gov-
ernment and the railway authorities· did their best and all that was 
humanly possible to give relief to the injured and to reacue them from 
the debris or they did not. If they had done what was humanly posmble, 
they should be only too glad to appoint an impartial tribunal; but inltead 
of that Sir Guthrie Russell in 11is speech almost supported the finding of 
the Senior Government  Inspeotor, nay, he even ~  to the length of 
justifying the theory of sabotage by saying that an \ engine could jump 
like a jumping horse about 86 feet without rails on jaws. Sir, I am 
not prepared to believe that. It may be correct, but certainly a layman 
like myself cannot beltieve that a heavy engine could move simply on 
jaws, because we must bear in mind the fact that between the jaws there 
are gaps, and the wheels of .the engine could pass only on these jaws, 
but the tender could not pass over these jaws although its wheels are 
oomporativcly much lighter than those of the Engine. But whatever 
the cause, it was up to the Govemment to appoint an .mpartial tribunal 
to inqllire into the calise of the disaster to find out whether everything 
thRt was humanly possible had been done to give relief to the injured, to 
extricate those who were injured and thrown under the debris. 

I do not know if the Honourable Member is aware of 'it, but there ate 
rumours afloat that the fire that broke out was due to the negligence of 
the railway authorities. It is said in the Report of the Senior Gov-
ernment Inspector for Railways that perhaps some passenger was 8mokiog 
and he must have thrown down some lighted match stick, and that led 
to the fire. I!UJl not inclined to believe that theory either, because from 
the Report itself it appears that within 15 minutes of the accident the 
fire broke out, and I am sure none of the passengers could have had so 
much composure or peace of mind at that juncture as to enjoy a smoke 
just near the place where t.he accident took place. As a matter of fact, 
th.ere was a letter in the State.man af the SIst January in which it is 
stated that the fire might have been due to sometbling having gone wrong 
with the electric fuse. Whatever the cause of the fir.e may be, the fire 
greatly added to i,he suffering of the injured passengers. But what sur-
prises me still more is that the fire was not extinguished for another 
86 hours. Even the biggest fires are controlled. There were railWAY 
trains passing to and fro, flre extinguishers could have been reqUisitioned 
even from Calcutta, but nothing was done, and it 'is admitted that the 
fire WBS extinguished only after S6 hours after it broke out. Sir, these 
things show that there is something rotten in the raUw8Y administ.rntion, 
and it needs careful looking into. As a matter of fact, as I said before. 
I had expected that before this House met, the Government would. of 
their own accord, announcE'! the appointment of an impartial tribunol to 
inquire 'into the cause or (,auses of the accident,-I shall not call it an 
accident hut disRster,-to find out whether all that was humanly possible 
.W8S done to gin relief to the injured and to find out the numbE'lr of the 
dead. Alter all, one cannot do anything to bring back to life tl:lPae who 
are dead. but you must realise the amount of agony and suffering their 
i'elntions UlUr.t have suttered, and the leaat that the Rai1wBY authoritiet 
could have done was to extricate the dead bodiee and restore them to 
their relations, but even that was not done. All the dead bodies were 
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not ' recovered.' bnd most of them were perhaps consumed by the fire. 
'fhe speech of the Honourable Sir Guthrie Russell is here, and in that 
.speech he stated thus: I relAd thiab'om the 8tate.man of J anullty the 
28th: 
"Ref.ring t.o the demand fOl' ,. public inquiry Sir Guthrie drew attAmtioD to the 

motion for the appoint.ment. of aD inquiry committee accepted by Ule GovemmeDt 
·of Bihar in the Bihar Assembly. Up till about. t.wo houl'll ageS tbe Gevernment. of 
India h"d received no colDDlllDicat.iOD from that Government in this matter, but. 
.inClt! thton the following telegram bad be8ft received: 

• 'Legialative Al8eJllbly pueed reaolotion on January 19t.h advocating appointmeot of 
impDrtial tribunal to inquire into CAueel of recent. railway dieuter DeAl' Buaribatlh 
lIoad. Provincial Govemm8ftt feel that. loch inquiry iB very deain.ble in the iDt.eNIt 
of all ('olll'.8rned and IIUppPrt I'Nolution IItrongly. They tl'lllt Governaeat of ladia 
wiJ.I D.J;tff'1' 10 it'. • 

Sil' Guthrie then lave Dn aSlUrance to 'the Bonae that iIle OoveJ'lUlleDt of India 
would Jli,'f' Ih .. mORt earul"Bt ('onlidl'flltion to this requeet from the Bihar Govern-
mf'nt. .. 

Sir, this ~  ')n the 27th ~~ . Since then a week hilS passed, 
und Wto do no\. know what. deCISion the Government of India have taken 
So fill' as -the Government is concerned, WP. should censure them for noi 
hn \'ing tulwll prompt. action. for failing to allay 'the feeting of insecurity 
Rnd i ~  t,hat has been caused in the minds of the travelling public, 
becallse I am sure this disaster is bound to tell heavily on t.he revenues 
of thp Railways, besides being 8 blot on the railway administration. 
After all, in a case where no leIS than 21 penons lost their lives and 71 
wElre injured, T think it was only in t.he fitnelS of i ~ that the Gov-
emment should have appointed an impartial inquiry to show that they 
wt>n> not ~i  to shield anybody, and whoever was to blame would he 
TluiJIished. Sir. the theory of sabotage has been trotted out 110 often that 
people cannot. easily be penmaded k> give any credence to i~. The theory 
of sabotage was t.rotted out in the Bihta disaster also, and as Mr. ,J IIstice 
Thorn's Report shows, it turned out to be nothing but the figment of 
'imagination. It may be, that in this case the accident was due to 
!'Isbotage. BDd, therefore, it. is all the greater reason why Government 
~ o d have appointed an impartial tribunal to confirnl the flndings of 
the Senior Railway Ins,pect.or. Sir, I submit that t.he Government. has 
faill'd to do its dutv on . i~ occasion. and therefore it should he cen!'lllrl:'d. 
Wit.h thE"se words. i move. 
Mr, PresideD' (The Honourable Sir AbdUl Rahim): Motion mnv('d: 
"That thr Assembly do now adjourn." 

8tr Abdul BaUm (J.hUDA'fi (Dncca t:um Mymensingh: Muhammadan 
Rural): :\Ofr. President, the day that you and myself left Calcutta, Sat.urday 
lIight it. was. R i ~ d of mint' ~Rm  to my house Ilnd took me t.o n pJ:tce 
wherE' therE' was n big post.er of t.he Imperial Airways, and on that poster 
therE' were these worde written prominently-' 'Travel by the Imperial 
Airwavs, ana see t.he worJd ". Some intelligent traveller, travelling by 
t.he E'8st Indian Railwnv. added another line which said-ffTravel by the 
East. Indian Railway, ~d Bee the next".· There were posters of this 
kino nl1 over in Calcutta-"Travel by the Imperial Airways, and see the 
wodd ". and Bome intelligent youngman, wilo,had travened by ~ E. I. R.. 
added another line which said "Travel by the East Indian RaIlway, And 
Ree the next". Mr. President, you and I would have seen the next while 
'travelling hy nle East Indian Railway on that day. It. was a miraculous 
'f'seape that we did not see the next. 
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[Sir Abdul Halim Ohuznavi.] 
Sir, this is the sixth accident on the EllBt Indian Rail way I and Bee the· 

!!allou81less of the Members of the Railway Board and even of the Com-
lnunicatiolls Member. \Vhv did they not think it fit to go straight to the 
spot liS soon as the\ heard that there was an accident. involving loss of 
lim') It \\'88 the dutv of the Communications Member and of the Chief 

o~ mi io ~  of the' Railwa\' Board to be. on the spot then and ~ , 
and not leave it to the Agent '01' the General Manager who is in the position 
of an accused persoll in the case. We must condemn emphatically the-
attitude that they have adopted. Whether it was due to aabotage or nof, 
it was their duty to have gone to the spot at once &ad seen for themselves. 
what was the fact. When Justice Thom's enquiry was instituted. the 
Railway Board did their very best not to have that enquiry. When myself 
and Sir Zianddin Ahmad insisted upon the Member in cbarge of Railways 
that. unless he agreed to judicial enquiry, we would move an adjournment 
motion in the House in September, 1987,-it W88 that that made him 
agree t(l that enqnir,v.-it WIUI Air Sultan Ahmad. 

• 
An Bol101llSble Kember: He CRme from Bihar. 

SIr .Abdul BaUm GhUllM'l: And also all these aooident& happened in 
Bihar. After the submission of the report, we expected a drastic change-
in the E. I. Rv. administration. Apart from what Mr. Justice Thom 
said, it was the'duty of the Railway Boord to see that there waR a drastic 
change. In any other country, they would have dismil8ed the whole lot, 
but here, in India, you eRn do whatever you like. In this in'esponsible-
Assembly. you pass eondolenoos and sympatb;v with the deceR&ed and theft' 
the; Jnat.4;er . .aDds. We have been told that this was a pure and simplE' 
sabotage. It may. or it may not be. III the newspapers, statements after 
Fltatementl'! hAve appeared. The ti1'llt stAtement that the driver mnde was 
that a number of rails had been removed. but, now the Govemment 
Inspector says that only one rail has been removed, and he d mo ~ 
that with all sorts of photographs. Even supposing it W88 due to sabotage, 
it was 8 serious thing, and besides, the travelling public is alarmed. In the-
('Olll'Se of 18 months. not les8 th8ll six .  .  .  . 

lIr. S. Satyamartt (MadrM ('itv: Non-Muhammadan Urban): i~ . 
hE-ciHl!lP two afterwards. . 

Sir Abdul lI.lim Ghusnav1: Not. less than six involving loss of life. 
and nothing 1S donE'. Mr. BelL t.he General Mallllger, on that very 
R d ~ , the 28t.h. WIlFl explaining to the Locnl Advisorv Committee that 
he had taken all precautions and that there would be no 'further acoidents. 
~ d the very next day. you and T, Mr. President, would have seen the next! 

~ the previous day he had assl1red the LocRI Advisory Committee, nnd 
the very next !lay, at 12 o ~ o . YOIl nnd I would hAve seen the next. 

:Mr. Prelident (The Honourable Sir Abdur Rahim): I do not t,hink t.he> 
.o o ~  M£>mher's appeal will hecome an:v st.ronger b.v linking my name 
wlt.h hIS. . 

Sir AbdUl ~ m Ghuna'fl:. We do not. know what story wUl he told 
~ . the d ~  of the ~  of I-Up in which we travelled. But one 
thmg T h"ve notIced. Imqledlately after the aC!cident, the driver began to 
hunt for something to say that something WRR 1'18('(',0 on the line, but he 
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found notbing. There was a gentleman tra.velling in another compartment, 
be was an offieer of the E. I. By., and he immediately began telling my 
Seeretary that 80mething was put on the line. otherwise there was no caUIe 
of the derailment of the engine. I will demonstrate that there was nothing 
wrong with the 'line; all that was wrong waB with the engine. This il the 
time table'of the E. T. By. The up mail in which we were travelling-
the accident took place after we ~ d Athaarai and before we reeohed 
Kanwar. We would bave reached Fatehpur "t 12-8 I1QOD if the train was 
running in time, but the train was late by ha.lf an bour at Anahabad. At 
the time I law my watch. it was 11-4:5. The DownDeDd Express had 
pasRed. it is a single line-there is no question of a double line. The 
Delhi Express had passed the ~  same place just au bour before. .There-
fore. the que8tfon of anything put on the rAn wfll not stand in th18 CAlle 
al thAt win p&aaed. quite ,.11 rltt'ht-t.be train whiob' preeecIed oar train. 
What J noticed W88 •  •  •  .  . . 

fte SODoUr&b1. 81r lhlpllUlra SIIcIr (Law Member): You are now 
diecuMing anot;her aooideat. not tile Bazariblr,gh ODe. 

8Jr AiJdDl JbUm Clh1lll1&91: No. Mr. President haa given us latitude 
to discuBB generally . 

.,... BaaoarabIe Sir _dpeDdra 8Iraar: I am not quarrelling with lati-
tude and longitude. 

SIr Abdul DIlm (lhaaavl: I wiD close this' after telling this one little 
portion which win complete the picture of this accident. After that, we 
got down and what did we see? The four small front wheels of the engine 
were out of tilt' lines two or three inches and they must have been derailed 
sometime before the engine was brought to a halt as the flehplaile81it1d .. ·1 

other fastenings were fouru;t brol:en and damRged for about a quarter of a 
mile. (Produces a broken portion said to bave been brought from the 
scene of accident). But for broad day light and the further fact that the 
train was passing slowly as there waa a station ahead (LaugJil:er), there 
is no use laughing, we would have seen the next. And when the third 
bigger wheel of the engine ga.ve a jerk, the driver immediately stopped. 
Otherwise. we would not he in the Assemhly today. 

JIl. PrMlclIll\ (The Honourable Sir Abdur Rahim): The Hcmourable 
Member has· narrated i~ own experiencE's. He had hetter :1Ome to the 
motion before the Hou8e. 

Sir Abdul Salim ~~  The motion i8 that we demand n judicial 
inquiry into the Ha7.nribngh 8C'cident, and we al80 want to condemn the 
action of the Government in not taking proper steps to stop these accidents. 
We also condemn the callousness of the Member in charge and the Railway 
Boord for not going there  on the spot to render all possible R8sistance and 
find ont what the fllcts were. Whet,hE.'r there was sabotage or not, the 
House and the public \\ill not he satisfied until the Government agree to 
n judicia] inquiry. Not onl,\' that. That report must be placed before 
this HOlllle for its consideration. In the me·antime. thev must take action 
in the ERst Indian Railway. Thf' inquiry will tRke time, but there must 
he Ii drnstic . ~  in the wholt> system of the East InrJiRn Railway. 
Ot.herwise. we shall not be able to travel by the East Indian Railway, and 
we will reach Calcutta via Bombay after four days. 

G 2 
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Then, about the fire, it is onl" this morning ~  the Honourable the, 

Communications Member said that 21 people died. Bow does he arrive 
.t the figure of 21 when four full bogies were burnt to uhel? Nothing C8.Jl 
be traced of these men except the ashes. I am still unable'to understand 
what is the reason for the fire. It is stated that the rallway was carrying 
k8'08elle' oil. 

fte Koaovab1e SIr'tbo1DU 8te1r11t: That is not the 0888. 
8tr .Abdul BaUm GIUllIDa'fl: That is the statement of Sir Guthrie 

Ruaaell in the CoUncil of State. " 

fte .1IOD01Irable Btl' ~ .. WId: That is not the oaae. 

SIr .Ab4111 B.aIIm CJh1llUYl: In the statement made in'the Council of 
9tate, 81 to the cause of the fire, he referred to a number of tina of 
kerosene oil in the carriages which presumably bunt into fiame. 

Mr. 1'rIIld .. , (The Honourable 8tr Abdur Rahim): The Honourable 
Member's time is up. 

Mr. Bam • ..,... 8Iqh (Chota Nagpur Division: Non.Muhammadan): 
Sir, I support the motion. I had been to the spot and RS I begin to speak, 
the whole picture of the horror comes to my mind. The disaste,r took pl8<'e 
on the 12th January last just after S A.X. all the newspapers in the country 
and i~  the Bihar papers have dealt with all matters connected wiUl 
the accident in all its aspects. I have seen all the papers regarding thia 
accident. Our Congress workers were deputed to watch what was gain;' on 
~. They stayed there for a long time. There is a report that ConlJNll 
workers were not allowed to go near the scene of the accident. They were 
kept out. They were not even allowed to talk to the injured persons h:v the 
railway officials and the railway police. I have discussed all mAtters witb 
important Congress workers. Only today I have seen the report of thp 
Senior Government Inspector. As regards the causes of the Accident, 
and the amount of losses in life and property, the report of the 
public entirely difle1'8 from that of the Government Tnllpf'f'ior. 
The Government figure is 21 dead and 77 injurerl. ~ mpnd. 
Sir A. H. GhuZDavi, rightly asked how the fiR'lres werE'! srri.(>rl 
at, a8 four bogies were completely burnt out to ashes anrl one bogie 
was completely smashed to pieces. Ac('ording to t.hE'! (liwprnment figurE'! 
480 person8 started by this i1l·fated train from Howrah. We leave out of 
account those who got into the train and left the train fit the intl.'rmediate 
stations. But in such a fast train only long journey pa8f;en!;:erll travel. T ~ 

figure given by Government is 98. Then ~  we to take it that 882 peTRons 
are safe and alive. This ill·fated train consisted of nine hogies and four 
bogies were burnt to ashes and one was smashed to match sticks. On this 
spot, the railway line runs on an embankment about 20 feet high and the 
train capsized at the bottom of the embankment, entirely upside down. 
'Even now any men can go and see the horror of the situation. There have 
hfW..ll a number of reports. I invite the attention of the CommunieatioDs 
Member t.o the statements made by Babu Rajendra Prasad, the leader of 
my province and another report by Babu Narayanjee who was deputf'd bv 
the Bihar Provincial Congre8'8 Committee to visit the place and to repar. 
about the disaster and the third report submitted by Bflou B A ~ F':thoi, 
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the PIElader of Giridih. All these reports show that the facts were con-
OMled. The inquiry ·waa made as if it was a secret inquiry. 
The Government Inspector has said nothing as regards the point-how 

the capeized train caught fire? As my Honourable friend bas said. there 
might have been some kerosene tins. But there is a general impression 
that the fire was set to the f!llpsized train deliberately by some railwaymen 
in order to make the losses untraceable. Sir, it is very difficult for me to 
helieve this rumour or impression; 1 cannot tIlLy that h1l1llan nature can go 
down so low. Thell there is also the sabotage tbeory, but tbere also I can-
not say that human nature can go down so low that people can indulge in 
this sort of sabotage in order to kill people. Sir, 1 can uuderstand that there 
are accidents. It is absurd to hope tilat any amount of human ingenuity 
~  make it impossible that there will be any accidents. but I cannot 
understand when I see an attempt on behalf of the authorities to conceaJ 
facts to minimize the horrors and also to minimise the losses. Sir, as rhave 
Raid before. it is very difficult for me to talk on the situation there. I 
ahudder. My friend said just now that the officers of the Railway Depart-
ment and other office1"8 did not go there. They might thUR have seen the 
thing fol' themselves. . AR regar9s the sabotage theory they may say ~
thing, but the general impression there is-and I think there is some men-
tion 01. thiR chlU'Bcter in the Government ~ o  also-that tliis accident 
was due to an excessive speed of the wain. 1 bave seen that the Govern-
ment Inspector like a good advocate has refuted the arguments which may 
be described li8 explaining the cause of the accident and in the absence of 
/AU other causes, he has come to the conclusion that this must be an act of 
l!abotaRe. This is thts argument of the&enior Governmant Inspector. But 
I would sa.y that there is a general impression in the locality . ~ ~ 

of sabotage is a mere myth, a mere concoction to belittle the horrors of the 
Rituation .. But I may say tliis much that why should there be thia sabotage? 
F;ven for that ,the l'uilwaS authorities are wholly and solely.responaible. 
Sir. in any case there is an accident. and there is loss of life. and when they 
l'llnnot Rny that three hundred and eighty two people art! safe Bnd alive. 0&Il 

~ body say that three hundred and eighty-two people were in the four 
bogies that remained. that were not hurnt? Sir. there is one thing which 
Bahu Rajendra Prssad laid great stress upon snd it is this. namely, the 
callousness of the i ~  people of the train which just passed the scene 
on the day of oc('urrence. They did not stop; t,he shrieks and shouts of 
people they did not ,hear, they did not care for all that. they were not 
moved by these things, and they went on. Sir. what is all this? Four 
serious accidents have taken place within the last eighteen months, and 
If.!ter that, there is the report af a sabotage either concocted or reported from 
Bihar on the main line ani! there is .another accident on the East Indian 
Railway in thePalamau district. So, are there so many acts of sahotage? 
If so, then what is the URe 01. this Government? Sir, it appears that the 
whole system is rotten and it should be demolished and reconiltruc.ted alto-
gether. But 1 know, however. that this will take time and we are not in a 
position to do that now. But so far as this accident is concerned. as my 
Honourable friend said, there .must be an impartial inqa,Jiry. and that at 
once. Sir, I wonder at the callousness of this ~  of India,--,-! won-
der that they are waiting and waiting and ronsidering and considering and 
I do not knowhow long they will do that. There is already in toe Bihar 
~ i B i  Assembly a resolution already passed and that unanimously 
demanding the-instituting of such an inquiry, I hope every Member who 
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call imagine the shrieka and shouts u:f the dying and injured people will 
~ for the motion and Government will not have the oourage to naiat that. 
With theae words, I support the motion and hope that thi. will be unaui-
mouslv oarried and Government will have the qnREI Rnd justice to inatitute 
au inquiry at onec. 

Dr. P. •. BuaerJ.. (OalauttR Suburbs: Non-Muhammadan Urban): 
Sir. I gave notice of a similar motion for adjournment, but !UI this motion 
haa come before us I rise to support it. Sir, in the ~  of the laat two 
yeRrs no 1es& than eight or nine accidents have happeit:ed on Indian Rail-
wavs and most of them bave been 01 a very .eriou. ~ . . There baa 
bNn a very great 1088 of life, limb and property and still ,no !leriOU8 steps 
have been taken to find out the causes of these diaalltJEtra. 

Sir, the theory df s&botage has been advanced time aod again. ~  
the Bihta inquiry it was found that 8RbotRge was not the caUlK!. But this 
theory has again been advanced on the present occasion. It may be asked 
-How is it that the East Indian Railway has been singled out for thi. 
sabotage? Even if it be true that sabotage was at the root of the diMster, 
we should try and find out why this I!abotage haa oocurff'd ~ .i  IIDd 
again. Was ihere anv genuine gnevance on the part of ~  of the em-
ployees of this Railway? 

Then. a.gain. we Iilhould consider what are thl' other polltlihle CAUIleR. 
One posmble cause may be the defective railway track. It is quite po.-
sible t·hat. owing to retrenchment men who were employed on repairing 
.. ~~ linea bave been dismissed Bnd that t.hese railway line,. nl'e not now kept 
in a. proper state of repair. That m ~  be one. cause. Another NUlIe may 
be the speed at which the ninl! &on! run. I ~  in the ~  t·bat thia 
train was running at a speed of fifty-five miles an hour. J 8m not a rail. 
way expert, but it,is quite possible ~ when a train mnll at t·hc speed of 
fifty-five miles an hour and hR8 to tum a comer a disR8tit-r mav occur. 
It ~ o d be fOllnd out whether an excessive speed waR the cauM or not. 
Then. again, the condition of the engine. has to be considered. It •• 
fonnd at the Bihta enquiry that R partiP.t11ar ~  of l'Ingine. the XB 
enlline. waF.! not suitable. I do not know whf'ther the ~i  tiRed on tbi. 
occasion was a Imitable one or not. Lastlv. we should t." and find out 
what \",as the physical and mental condition of the driver .. Was he sober, 
or was he drunk? 'l'he fact t.hat these disasters oec\Jr about midnight 
lends colour to the suspicion that the drivers are not alway. ROber. I 
do not say definitely that this W88 the cause; but that was a pOl8ible caul8; 
and the real cause has to be found out. 'I'hen. again, what WBII the cauee 
dI. the fire? It has been said that there were tinA 01 kerOleDc oil whieh 
inflamed t.he carriages. How was it that these tins of kerosene oil were 
allowed to be carried? Were they carried by private perworu; or ,,"ere they 
carried on account of the railway good. tratBc? . 

fte Bcmourable 8ir 'ftIomu 8Mwart (Member for R i ~  and Com-
munications): Certainly not. . 

Dr. •• •• • ...... : H the tint of keroeene oil were CIlIl'ried bv printe 
puaenpn, why did the Rajhvs! Admini.1ntiou allow it? Thia" require. 
an Bnflwer. Thill shows that the Railway AdmininrRtiotl' is at fauh, 
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:and it has signally failed to prevent accideo.ta although they have occur 
red time and again. 

I come to the question of giving relief to the injured. It has been 
.said on the floor of this House that the Railwav Administ.ration 'failed to 
give prompt ~i  and to do rescue ~  and that when other came for-
ward to do resCUe work and to give relief to the injured and the Rutlering 
the Uailway Administration prevented them. Is it true? An answpr is 
needed. If this be true, then there could not be a more cnUcus attjtude 
on the part of the Administration thall t.hia. A frienc1 of uiiut:' was traval. 
ling by this train and luckily he eRcaped with minor injuries. 1 have heard 
from him the detailed story of the whole uifair. He told me definitely, 
and he is 8 responsible person whose veracity 1 cannot question, :.hat a 
down train W8S passing at the time when the people were dying 8lld shriek-
ing for help. The driver of this train W88 asked to stop, but he stopped 
only for about five minutes and then his engine steamed off. What was 
the cause of this hurry? It has got to be investigated. Why "'as he so 
negligent? Why wafl he ao caUous? All these things will have to be 
found out. 

Lastly, the question of compensatioll will bave to be d ~  o ~id
ed. So m ~  people have died and tIO wan)" others hln·p been m,umt;d. 
Their ~  ~i ~ will have. to be ~ o~ . om ~ d. , ,The \,:hole. thing 
requires 1U\'eBtJgatJon bJ an Impurtlal JudICIal Tribunal and not by 8 hole-
and-C',omer (,,ommittee ,'hOS8 bURiness would be to Khelve the prohlem and 
not to solve it. On these groUDcia. 1 support. the mot.ion .. " 

'the BOJlOV&bIe IIlr ftomu 8tewan: Sir, despite the Qtrictures tbat 
have been passed on me by the gentleman who is, no longer in bis ~, 
I should like to offer on behalf of mvself and of the Govel'DlD8nt.,« I.u«ia 
and of the Railway Board the mo8t ~i  flYmpatby for those who ·have 
suffered from this tragedy., Believe me, I am speaking in all siooerity. I 
may have been at fault that, I did not go at once to the scene of trrlpdy. 
Had I had as good a. o ~  of myself as the Honourable Member 'who 
has now returned to his place. I have no doubt I would ha.ve gone;, but 
thinking it over dispassionately I cannot imagine that at & space of time 
that would have ill'tervened before I got. there, there W88 a.nything I could 

f08Sibly have done. But if it is thf" view of this House thRt I was at fault, 
how to the decision. 
In the course of the 15 minutes that are allowed to me, it is imposl'lib1e 

for lilt' to indulge in any kind of narrative. It WRf; for thRt I't'HI':On thAt [ 
.bad printed up the report of the Senior Government Inspector 1\QJ1 hlld .it 
{>laced jn the hands of 0.11 Honourahle Mflmhers. I had a hop,", that by 
doing so, not only would I save time hllt it would enable the debate to 
he related a little more to facts and t,hat it should' not wandel' along'the 
(lOmAe of many of the more irresponsible theories that havt: appe:II'f'd in the 
press Bnd elsewhere. I am afraid DlV endeavour has not heen succeBSful 
and J think I must make 0. rcferenc't' to a few of the theoriefl that hRve 
been advanced outside this HOllsE' Rnd inAide it. 

First of all, there is the suggestioll thnt the railways ~ ~o o ~d 

this idea of sabotage in order to c'oDtlEla) their own delinquencies and th$r 
own faults. Now, thnt involves n rather seriolls suggestion alld thnt is 
that the Senior Government Inspector, who has Dlade this report, bas 
beE'n suborned ,by the ra.ilwa.y and tha.t he has ·baeolll;e a tool in their bands. 
1 .ask .you to remember who this Senior Government Inspector is .. Be is 
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Mr. Joscelyne whose report was directly at variance with the views of the 
. Raihval Administration in the case of the Bihta report. Now, what are 
the arguments for ond agaiust sabotage? I have put in the hand. 
of Honourable Members a reasoned statement giving ~  and diagrama 
and logical deductions therefrom. Theee wou'd lead any reasonable m.an 
tQ the ('onclusion that there could be nothing else but sabotage. Agam. 
that, what have we had on the floor of the House? Mr. Mohan Lal Sakaena 
said-and I forgive him because he is a layman-that he could not 
understand how the railway engine could traverse that gap. I think tha' 
he forgot half the facts which were put before ~ The engine waa 
travelling at the speed of 55 miles an hour and it ~ d  taken praoti-
ciLlly half a second to 0l'088 the gap of 8S feet. On the one side, it had 
the help of an undisturbed rail and on the other side were the b088es on 
the plates which it was i i ~ at intervals of roughly a thirtieth part of 
a second. There is 110 reason in the world why that engint' oould nOt 
have safely traversed ~ . It is a different thing when we oome 
to the tender and the carriages when the t'ngine had destroyed the Sl1T>Porte 
of one side. I def.v him to prove that this wu an impossibilit:v. 

All BoaoarabIe Kember: When did thl' sabotage oocur? 

• 
'the BOIIOtII'&ble SIr 'I'homu 8tewaft: 1 wonder If 1ihe Honourable 

Member will let me go on. Is corroborative evidence W&Iltied.? It is .. 
very curious thing that on four occaaions in the put seven or eight mont .. 

~ thi;ioe have been' accidents in or about Bihar in which the evidence "u 
strongly suggestive of sabotage. There waa the caae at Madhupur where 
two men were killed. There wu a later case at Badhaura .. here two 
people were killed. There is this ~ d  at Hazaribagh with much more 
serious results and it was only the other day that by aoeident a more aerioua 
attempt was discovered which might have resulted in something th.t would 
ba.e been WOl"lle than Bihta. Where do these accidents happen 'I Any-
where on the tTack? No. They always. happen on R high embankment 
with a oonvenient culvert. The. technique is the samfO and mostly i' 
happena at night. 

Now. let me come to the question of what happl'ned when the IlCcident· 
()8Curred. The suggestion has been made in thf' BouAt' t·hat. ,i ~ ~  lIer-
vanta set fire to the ~  in order to conceal what really had happened. 
I trust that· the Honourable Member who made t·hat SUAA'8stion waR only 
reJ'eating some ~Ri  he had heard. It is a mORt scandalous suggestion 
and it is capable of the euiest disproof. It. was said thAt· fire hrokf' out 
within ten minutes of the accident. The driver had gone away miles to 
report, the ~ d was lying injured in his compartment, one fireman had 
gone to put out the o~ signalll and there W88 one soJitarv fireman. who, 
it i8 auggested. took it upon himself to ~o .  thfl Rins of his RdministTa-
~o  by setting fire to the train! The suggestion is scandalous .. Annther 
suggestion was made that the dead bodies of the killed werP not handed 
over to their rel.tives. That is not part ~ the duty of the railway 
administration at all. In accordance with rule the raitwav admini"" 
tion handed over the 1dl1ed to the. clvil authoritiefl and if there was any 
refusal to deliver those dead bodies to their relatives. it l'fIJIItt not with ut. 
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Again it was said, and this has been suggested 88 a tremendous crime, 
that Congreae workers were not allowed to auist in the work of rescuing. 
the wounded. FrOID the informat·ion that I have at my disposal, it appears 
that the Congress workers arrived at 11 0 'clock in the morning, the accident 
having taken place at 8 0 'c1ock in the morning, All work of reseue that 
could be carried out had already been carried out. 

Kr. IIobaa 1M 8IbeDa: What about thl' Are? 

fte BoDour&ble Sir '!'hom.. ltewan: T shall come to the question of 
fire presently. What actull.Ily did happen was that when responsible 
members of the Congress came along, they were taken by the District 
Magistrate and introduced to the railway autborities present and they were-
ahown everything tbat they wanted to aee. Tbia was after 11 o'clock. 

AD KOiloarabie .ember. Whv did you not B1lol\' our volunteel'8 to 
help? .. 

fte Baaoara1IIe SIr ftomaI 8te1nft: There was no one toO help. Now, 
r come to the fire. 

Kr .•. I. ADri (Berar: Non-Muhammadan): Now the fire has rome 
here to you. 

fte JIoD01ldble IIr ftomae Stew&rt: If the Honourable Member feels 
ill the same way as T do, he ,,;11 understand my fire. 
The suggestion is that fire occurred because somebody was smoking . 

. Tbat was never auggested by any representative of the railways. There 
are two poasible theories; one is that there was a sbort circuit on -the 
electric apparatus. That is not very likely. What is muoh more likely 
is that p&saengers, having scrambled out of tbeir carriages, were looking 
for their goode-I have every sympathy with them in doing ao-and, that 
they lit matches and in thia way set fire to'the graaa which, AI anybody 
who has passed through that part of t.he country must know, is as dry 88 
tinder. That ill the possibility: T am not putting it forward as a caat 
iron theory that cannot he refuted. As regards the keroaene oil tina, these 
were not being carried ~  the railway. Most of you are awve that third 
class passengera do carry in tbeir carriages kerosene oil and it is impossible 
for the railway adminiatration in every case to detect that fact. 
Then there was a suggestion thn.t something less than humanity wla 

shown by the crew of the train that passed soori after. Tbia was the tiM 
train that. came along. It was stopped by the fog signal and W8!8 boarded 
by the fireman of the wreoked train. It came along and stopped near tbe 
wreckage. The guard and the engine driver, hoth of tbem Indians. con-
sidered what they should do. Very wisely they decided to go to the next 
atation and report and this is what they did. They were only two men. 
• Thert.\ were I suppose tbe best part of 250 uninjured people in the wrecked 
train or wbo had got out of it. What on earth could these two men-
the rlriver and the guard who have heen 80 mut".h hlRcktnIarded-bave done? 

.AD JIoIloarable Kamber: Thp -pasaenitera could have done a lot. 

!'he JIoIloarable IIr ftomu Stewart: What did the paasengel'B in the 
~ d train do? What the men actually did waa to go and report and 
getbelp at the earliest pOBBible moment. That is what any sensible man-
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wollid have done, despite tht, 15ul!!gtlllloion of t,he Honourable 'Member to the 

II~. 

AD JIoDouable Kember: Or ('onve.'"ed the injured pauengel'9 from the 
W1'eC'ked t.rllin. 

fte 1loD000000000i 8lr ftom......: I do Dot know wbether the 
Honourable Member is a medical aootor or not. If be were 
he would prohably realiRe that to pick up i~  injured per· 
WOOs \\ithout ascertaining the nature of the injuri.. ant] to dump them 
into a tbird claaa carriage is as good aa murdering tbem. 

I now turn to the demand for a CommitteE' of Enquiry. As I indicated 
this morning in answer to a supplementary question from my Bonoutable 
friend, Mr. Satyamurti, I W88 not. prepared toO admit that in every 0888 
of accident one must enter upon a :judicial enquiry. If we haft out own 
agency for investigating the causes of 8ccident.. if 'f'e ME! _efied that tbat 
agenc;\" is im i~  and if the report of t.hllt· agent'y shows beyond sny 
shado,,' of doubt what hu been thE' ~  of the accident, then! 88y 
that there is no need for a judicial enquir.,· or for any sort of public enquiry 
at all. If this were so isolated incident., I would resist tbe d~ d for a 
public enquiry. But thill il; not II.n isolate-d incident·. All r have 88id, this 
iF; one of a series of four incident.s in whir'h t.hert' if! t.he ve", strongest 
evidence that attempts have been msch· t(') wrer'k t·rains. This i, a matter 
that has . caused to the Government of T ndia the greatest perturbation'. 
Tbey reatisE!, too, that in the mind of t,h .. trAvelling publir there muat 
be the ~  apprehension RDd for that Pe8son the Government have 
dec.-ide,.) to set up a judicial Tribunal which will investigate the circum· 
staneell attending theRe incidents to which I have refe1Ted. The composi· 
tion of that Tribunal Rnd iff! teMne of ~  A.1'P now undpr our con· 
~~. . 
I commenced my speech with aD expreuion of B m ~ IUld 1 want 

to finish on the same note; and J Am t.he more eager toO do so beeautle 
Of 8 rather-I do not know ho,,' to describe it-a rather pitiful ~  

that ~-~  made that one of the ('BUIleIl ()f thE' ROOident WAS that the ~  

1lriver was drunk. 

-\: 
Dr. P .•. BUerJ .. : It was said o IIi ~  drunk. 

'.rile JImloarabI,1ir Jam. Gria i ~  Member): Vou 1J8, it OtltAlille. 

'I'he JIoDD1Irable SIr IJIbomu I&eWMt: 1. therefore, want to e:dend my 
m ~  to our railwayeervantil who wit;h o ~  and aourap I8t out 

upon theil' d i ~  work not knowing whAt ill ~ ~ to happen to them; they 
have lost their lives a8 well 118 Mhen.' . 

, .,.' 

JIr ••.•• .JOI1d (Nominated Non·Official): Sir, that there should be 
six AerioUll accident. within * Tlflriod of eigateen mODtb8. at .bart ia ........ 



should be enough to shake off the lethargic indiffel8JlCe of anyone, even 
-of the Government of India. I feel, Sir, that the charge of callousness 
which is brought forward by my o o . ~ friend, Sir A d ~ ~ im 
Ghuznavi. against the Government of Ind18 , is to some extent Justified. 
I, therefore, support the deDland which has been conceded by the Govern-
ment of India. that there should be a judicial inquiry into all these acci-
dents. Sir, I am glad that the Government of India propose to make an 
inquiry into all these accidents, but I feel that thE> inquiry should be much 
wider than that. I had made that suggestion when I spoke on a former 
occasion, during the discussion on the report. of the committee of i i .~  

into the Hihta accident. I suggested that there should be not only I\n 
inquiry into the particular accidents but therE: should be an inquiry into 
the question whether the legal obligations thrown upon the Government 
of India by the Indian Railways Act for maintaining the safety of the 
passengers and of the railway servants are enough. These accidents take 
place for various reasons. One accidbnt took place on account of XB 
engines; another aocident may have takeoplaee on acoount of faulty rails, 
a third aooident may be due to defective signalling. a fourth may be due 
to lack of fencing, a fifth may he due toO overwOlked eIl8ine drivers or 
«uards or station masters. There ma.v be hundred causes of accidents that 
take place on the railways. If we merely go into the causes of the few 
aooidents or the lufl('e number of· accidents that have taken place during 
.this short period we ghall not exhaust all the ('..auses of the accidents whiCh 
take place on Indian railways. I have. therefore, suggested that the 
lose of life which has taken place during these accidents should be enough 
to induce anyone to go into thf" wholf' question of accidents that take 
place on 1nman l'&ilwa),s. 

The first, and foremost thing to be fOWld out is whether the legal 
obligation thrown upon the Government of India for the safety of passengers 
and of railway servants are enough. We ItlUBt 's8ewhether lOme addi-
tional responsibility oannot be thrown on the Government of India. Besides 
that we have also to find out· w'hether the machinery which we are using 
for the enforcement, of the legal  obligations upon the G'ovemmenfi of 
India is an independent. machinery. Sir. the Honourable the Railway 
Member just now told' us that the Senior Inspector is not a tool of the 
Go,-ernment of India. Rir, I do not know that individual at &oll. It may 
be th'at he is a tool or he i9 not, a tool. But for several years I have beeit 
suggesting to the Government of India. and to the Legislature tnl\t ·the 
one thing i~  the Oovernment of India must do Rnd the one thing uibon 
which the Legislature must insist is tha independent position of the suet;f 
inspeotor oli Indian railways. The new constitution has provided that the 
safety inspector shall be indepenaent of the Statutory Railway Board. But 
the Govemment of India feel that t.heirprestige is lost; they do not care 
for the loss of Jife but they care more for prestige. They feel that their 
prestige if! lost if the safety inspeotor is made independent of their 
authority. Sir, I ~ been speaking about it year after year and insisting 
'th8t the inllpecfJor must be made independent. Let the inspector not be 
at leaRt under the Railway Board and the Railway Department; lethitn 
be under any other department of the Government of India. Let not 'the 
inspector also have the i~d m  dangled before his eyes of being made 
a member of 1Ihe RAilway BM'I'd or of ha";ng promotion in the railw8V 
service. 'Sir, the Government of India 'do not pay attention to tbh, 

~  tftf'Y know that even t.he committee thA:t Mnaidttred t.he quesMnn 
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?f "the statutory R&1way Board approved of this l:lUggestion that the safety 
mspector must be independent of the railway administration. Unfortun-
ately, the 1088 of life that has taken place is not enough to induce ,he 
Government of Indi!J. to bring about these reforms. I. therefore feel that the 
Legis!ature ~, d insist that ~  should be u thorough inquiry into the 

~ io  whether the legal obhgations placed upon the Government of 
Indla &8 regards the 8afety of the public on Indian railways are fully safe-

~ d d. Let the whole Railway Act be searched, let ~  the proviSions 
whlch are ~  for maintaining safety on Indian railways be 
thoroughly exammed and let thfo Government of India b1 means of a oom-
mittee get this question examined. . , 

Sir, I am quite sure that some ways may be found b:-.· W'hich accidents 
may be averted. I am not suggesting that accidents even then will be 
averted, but certainly they will be minimised. 1 hope the Legislature 
will insist j;hat the safety inspector will be made independent of the Gov-
ernment of India. I am not saying a word against the present safety 
inspector. but we do not know whether he is thoroughly independent. 
We lmow for a fact that he is under the Railway Board and if human nature 
is taken into consideration it is quite possible that his report may not be 
independent. He may not have the oourage,-it is not his fault,-to make 
radical suggestions to the Government of India because his promotion 
may be barred, who knows" Therefore, it is wrong to make the safety 
i ~ o  subordinate to the Railway Board and the railway authQrity. I 
hope these accidents will (,,onvince the Government of India of the neCM-
i~  of examining the whole question Rnd of making the safety inspector 
independent of their own authority. 

Mr. Jrub .. "ad Ashar All (Lucknow and Fyzabad Divisions: Muham· 
madan Rural): Sir. T am surprised at the cheering which the Offioial 
Benches gave to the Honourable the Railway Member when he sat down 
after making his speech this afternoon. It shows only that the GoverD-
ment officials Ilnd their supporters are absolutely oaUous to the miseries 
and murders and deaths that have occurred in suoh disastrous afJairs on 
the East Iridian Railway. We Indians, Sir, ought to know to some extent 
what our moral duties are if our Ewopean friends and our friends 'on the 
Officia1 '<Benches do not care fQr such occurrences as have happened at 
BUtta or Hazaribagh. The occRsion was too sad for any official cheers and 
r 'WOuld ask our Honourable friends on that side to take a serious point 
of view Rnd although they have not themselves suffered, they might look 
at it from the Indian point of view and extend their sympathies to the 
sufJerers who have died or have been injured. It is a matter of great 
regret if such speeches are greeted with cheers here. Sir, the Honourable 
Sir Thomas Stewart said that there may be difJerent causes. 1 agree with 
him there. We are also thankful to him for agreeing to a judicial inquiry. 
That shows that he at least has some sympathy for the views of the Indian 
public on this question. It is all right to say that there has been sabotage. 
But I win put 80me faots before the House. The Brst iR that a train 
p&ased that way only ten minutes ahead and it is s. fact which has been 
admitted by the Senior Inspector. If such were the case, is it poasible 
that withinthoee ten minutes t.hit sabotage could have happened? I 
I!IUbmit not. If the matter were before 8 judicial tribunal it would be 



MOTIOX w,oB ADJOO&lQUlJfT. III 

impossible lor anyone to prove t.hat during that ahart lpace of time it 
was possible for anyone to indulge in this kind of sabotage unleu there 
is some connection with the tailway pWple. At the same time the Senior 
Inspector has also said that tampering with the tract takes up to 80 minutes 
or more; and if one train had passed ten minutes· before, is it poB8ible to 
break  up the track in the inte"al? I submit it il impOlllible. Thirdly, 
it is alleged that unskilled labour could have perpetrated this crime within 
this inte"al of ten or fifteen minutes. Does that stand to reason? I 
say that unskilled labour could not have caused such a sabotage and 
disaster ..... 

I fte :s.oanbIe8lr ftamM S,...n: May. I remove what, I think 
is a misapprehension? The train that passed ten minutiel before did not 
pass on the line that was wrecked. It is a double line. 

Mr. Muhammad Amar All: Even .granting that the train did not paB8 
on that line, still it stands to reason that the sabotage could be seen-it 
was in the early hours of the morning .  .  .  .  . 

'1'he JIoDOarable Sir ftomII 8'-'WIIt: It was three o'clock in the 
morning. 

JIr. Muhammad Ashar All: St.iU there are search lights on t,he engine, 
and with the help of these. huge searchlights could not this be seen by 
t,hE' engine driver? If not. then the only theory that can be Bet lip in 
defem'(:' would lw thllt the ol'ivel' WIlS drunk or some such thing had 
happened to him. Even then ~  cannot say that the public was res-
ponsible for such disasters. If t,he rllil""ay authorities put the whole blame 
on t,he I1ublic of India. that. ~  Are the murderers of their' own people, I 
submit. it is n strange theory that has never before been advanced in any 
(,Olmtry or even by any ~ m i  official. I submit. it is a very serious 
charge to bring at:{ainst J( whole ('ount.r:v. If this side of the House charges 
one or two railway offi('ials, then our friends on the other tide would say: 
"We are not callous." But does it. stand to reason that ~  whole of t,he 
Indian public that, resides on the ERst Indian R.ailway line can be charged 
with the murder of their own countrymen? I submit, iil is a ~  far-
fetoC'hed o ~  which ('linnot stand water. " ... 
Then, I come to the burning of the carriages. Can this theory mil 

water, that some paSSf'nger was carrying a kero!o1etlt' tin? ('lin one 
kerosElne tin bum down nil these throe carriages? That· also requires very 
searching inquiry on the part of the railway authorities. These accidents 
. that. have happened on the East. Indian Railway mlly or may not be dllE>. 
t.o sabotage or to the official delinquency in their duties. But I submit 
in that case the railway officials ought. not to defend themselves and their 
own people with such vehemence. I think the first dut.y of .~  Indian 
and every European official t.oday in thit" House should be to tAke this 
adjournment motion with calmness and Quiet. and thev should have SRid: 
• 'tt is our moral duty to inquire into thes£' affairs." That is not the view 
wit.h which mv friends on t,he other side have corne and have cheered. 
With ~  ~ d  I support the motion. 



I,BGf8l.A'ltVB ASSDRL\". [8RD FBa. 1989. 

Boaoaable ....... : The question may now be put. 

111'. PnIlciat (The HOllourable Sir Abdur Rahim): The question is: 

"That. the question be n,)w put." 

The motion was adopted. 

1Ir ....... dat (The Honourable Sir A.bdUl' Bahim): The ques_ ill: 

"That the Allembly do DOW adjo1l1'DU \ 

The motion was adopted. 

-The AsIJEllDlal, ~  adjoprned till EleY811 of idle Clock ()G Batwey, th. 
4-tIl Februuy. 1_. 
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